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LOK SABHA 7 & B formy amt o w7 T e
Tuesday, 18th August, 1957, vqtfaer & amd, & WA wERA §
YT ACH qa9T AN R ey

The Lok Sabha met at Eleven of
the Clock.

[MR. SPeAKER 1n the Chair]

ORAL ANSWERS TO QUESTIONS

AT qFI WY

[ =it wo wro fyiY :
*:e | st fanfa faw
ft v -

&1 p-eid wAY ug a9 A F
4 f& arm 9@ awi q b sf=
7 ARy wqTfae F A fear F @
A RE?

Te-wid Aatem § Tea-an (s
wEw) ¢ AE, ene & wErlE
5 Feqr Y ¥ WOT (M) ¥ IACHY
W = e feay o @ faes
AR 93 &N § grAry fegfa @A
Hrfemra f&1 o W= w
v frar o

Shri Datar: I shall read the answer
in English also.

Attention is invited to the reply
given to part (c) of unstarred question
No. 224 on the 24th May, 1957, indi-
cating the measures being taken to
restore normalcy in the Naga Hills,

s Vo Wlo ﬁ'iﬂ I NA®
wor () % yae ¥ wy wooryr war ¥
f5 TR & FATH WTITUF FAW IS

FEMENARIZTI W & ?

Shri Datar: Government aré taking
steps to maintain law and order,
Government are giving help for the
rehabilitation of the people. Govern-
ment are also helping those who have
suffered on account of the conditions
there.

st Ao wro g : WA W
& 4 ¥ AT IF G & A § qwen
& 47 f% Government is taking all
other necessary steps, and I wanted

to know what are the other necessary
steps

Shri Datar: The other necessary
steps are on the same lines. I may
also pomnt out to the hon. Member
that certain non-officzal Members also
are moving into the interior, and the
conditions are improving, and all the
pecple are in a mood to co-operate
with the Government. They appre-
ciste what is being done for them.

Shri Ranga: Was there any repre-
sentation from the Assam Govern-
ment that steps should be taken to in~
crease the co-operation and co-ordina-
tion that should be there between the
administration of the Assam Govern-
ment and our own officigls there?

Shri Datar: Thet is the policy
which is followed all along.

o faxfa Sox ¥ el e
g f aeere R waredh v ol ¥
Fami ¥ fawd wr W e few §
af 37 ¥ frer W mife Wtfe B
s ’?
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Shri Datar: Sometimes these per-
sons approach the intermediaries, not
directly the Government, with a view
to find out what they can get. .

Shri Sampath: May I know whe-
ther, in view of the fact that the
situation does not show any remark-
able improvement, Government will
not consider adopting some other
method than the present armed sup-
pression?

Shri Datar: The situation is show-
ing signs of improvement.

Y Wo wro fgA (W STHAT =TAAT
g i wr feew & = e s
F A T Gpar Aifas T 9
w e’
Shri Datar: I am not in a position
to give it.
Scientific Civil Service

830 Shri {Bhakt Darshan:
‘3 Shri D. C. Sharma:

Will the Minister of Education and

Scientific Research be pleased to re-
fer to the reply given to Unstarred
Question No. 114 on the 21st "May,
1957 and state:

(a) whether the scheme for creating
a Scientific Civil Service has since
been finalised; and

(b) if so, the details thereof?

The Deputy Minister of Education
and Scientific Research (Shri M, M.
Das): (a) No, Sir,

(b) Does 'not arise.

= WET I/ © T GIHST § 94T

A g FT ;AT FRO § ?
Shri M. M. Das: The Council of
Scientific and Industrial Research has

appointed a Committee under the
chairmanship of Prof. Mahalanobis.

That Committee has held three meet- .

ings up-to-date, but they have not
yet finalised their recommendations.
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Wi WEI THF T TW FASL A
moer fedie 37 & fod g sty fed-
fog # 7% § 9= aF 5 ¥ woer e
2 ¥ R ?-

Shri M. M. Das: No, there is no

time-limit within which the Commit-
tee should submit its report.

Shri C. R. Narasimhan: Is this
Scientific Civil Service contemplated
in the Five Year Plan and, if so, may
I know whether there is any hope of
something coming up within five
years?

Shri M. M. Das: I am not sure—-th‘e
information is not at my disposal
whether this has been included in
the Five Year Plan. But the Com-
mittee is trying its best to formulate
its recommendations as soon as pos-
sible. It has already held three meet-
ings.

st WFT IAT : FT W G R
T I & WY auwE A s @
& A T Y Usg @ A 3 AR
qaqey w1 ar & g ?

Shri M. M. Das: The Council of
Scientific and Industrial Research has
appointed this Committee under the
chairmanship of Prof. Mahalanobis.
The Committee’ have to judge whe-
ther they will consult the State Gov-
ernments or some institutions and so
on.

Clash in Lansdowne (U.P.)

[ Shri A, K, tGopalan:
Shri T, C. N. Menon:
.*832.{ Shri Warior:
Shri Kunhan:
(_ Shri Bhakt Darshan:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that there
was a clash between military and
civilian Foot Ball teams in Lansdowne
(U.P.);



8129 Oral Answers

(b) whether it is alse a fact that the
players of the Military team including
officers beat up the referee and others;
and

(¢) if se, whether Government pro-
pose to take action against the guilty
officers?

The Deputy Minister of Defence

(Sardar Majithia): (a) No. But there
was some argument between one of
the players of a Boys battalion team
and the referee over the correctness
of the referee’s decision relating to a
goal; and that led to a scuffle.

(b) A military Court of Inquiry
investigated this incident; and the
G.0.C., UP, Area, has reported that on
the information available to him no
force was used by any of the service
personnel. He has also reported that
the referee of the match has lodged a
complaint with the Police.

(¢) The question does not arise,

Shri A. K, Gopalan: May I know
whether it is a fact that Capt. Gurung,
Capt. Lakhbir Singh and Jemadar
Jeet Singh and others who were wit-
nessing the match, ran into the field
and also ordered the J.C.Os, when the

- ecivilians came, to beat them with
their belts, and whether it is also a
fact that the civilians sustained many
injuries and some were admitted into
the hospital?

Sardar Majithia: Well, Sir, regard-
ing this incident, I should like to give
a more detailed information, as the
hon. Member has already asked for it.
The incident, which happened on the
21st of May, 1957, followed an alleged
scoring of goal by Boys battalion
player Balwant Singh and the referee
disallowing the same, As a result of
slight altercation or some words ex-
changed between the referee and the
Boy, he was ordered off the field, and
at the same time the Boy was man-
handled by the referee and the civi-
lians came in, as a result of which
the Boy sprained his left wrist. As a
result ‘of that, the Officers came in.
They marched their troops off the field.
They did not take part in the scuffle

13 AUGUST 1957

Oral Answers | 8130

at all. That, according to the report,
has come out in the Court of Enquiry.
But, as I have said, the Police is also
seized of this, because the referee
lodged a report with the police, and
I suggest let the law take its ordinary
course,

Shri V. P, Nayar: May I know
whether the Minister of Defence has'
raceived a complaint from the Presi-
dent of the District Sports Association
of Lansdowne in which he has made
definite allegations and, if so, whether
this complaint has been sent for veri-.
fication to the civil authorities alse?

Sardar Majithia: I got intimation
from the hon., Member from Tehri
Garhwal, Shri Bhakt Darshan, and 1
did straightway order this Court of
Enquiry to be held. Unfortunately,
I would say that the civilians did not
co-operate in this Court of Enquiry,
because they never turned up.
Although they were asked twiee by
the Officer Commandant of that Sta-
tion personally and through the
Deputy Commissioner over there, they
never turned up, and that is why the
information that is available tc the

» @overnment is what I have given.

Mr. Speaker: All these are inci~
dental; everywhere they behave like
that.

Shri A, K. Gepalan: Sir, the Bar
Association passed a resolution, there
was a hartal by the schools and col-
leges, and they passed a resolution, It
is not a small thing, where people
belonging to different sections......

Mr. Speaker: Young men, whether
in military or civil service, are one
and the same; they come from the
same stock.

Shri V. £. Nayar: The Bar Council
passed a resolution, !

" ghri A. K, Gopalan: May I know
whether it has come to the notice of
the Government that a public meeting
of the citizens was held, a hartal was
observed in the town as well as in
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the schools and colleges and that the .
Bar Association also passed a resolu-
tion and wanted an enquiry into the
matter?

Sardar Majithia: Yes, it is a fact
that a hartal took place, It has come
to our notice, About the resolution of
the Bar Association, at the moment I
do not recollect having received any
—but that is subject to correction.

Mr. Speaker: The whole matter is in
the hands of the Police. What more
shall we do? Shall we spend the
whole hour on this?

Shri Ranga: After all, there is a
parliamentary side, It is a conflict
between civilians and the military.
Have they taken any trouble to look
into this matter specially, instead of
leaving it to the ordinary course of
the courts and the Police?

Sardar Majithia: As I have said, a
Court of Enquiry was appointed
straightway, and that Court of En-
quiry gave its finding, It has come
up, through normal channels, right up
to the Ministry,

But the fact is, due to the non-parti-
cipation of some civilians, that re-
port is, I take it, one-sided. But as
I said, the police is also seized of
the situation and I suggest that the
law takes its normal course.

Mr. Speaker: Next question.

Shri Narayanankutty Menon: You
hg\{e suggested that you will allow
one supplementary to each Member

whose name is put down.

Mr. Speaker: I cannot stick on to
that rule, when I am satisfied that
the question has been answered
sufficiently. Hon. Members will kind-
ly see that the alternative is I need
not put down their names. Some-
times 20 or 30 names are given; shall
I ask all of them to put questions?
Ordinarily I do allow the Members
to, put questions, but if I am satisfied
that a question has been answered
sufficiently, I proceed to the next
question, notwithstanding the fact
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that I have not been able to allow
every Member, or even if there is
only one Member, in whose name the
question appears, to put questions.

Shri Narayanankutty Menon: On
the basis of the answer given, I want
to ask a question.

Mr, Speaker: But I feel differently.

st WIT TR AN AR,
T § grafaa §, @ q@ w9 &
FM TF ¥ (S fear 9@

A o AgRET : F qrAar g, Al
I 19 R FAfeaZ Er § 1

Mr. Speaker: If they have got any
particular information regarding this,
the hon. Minister is a Minister of
the democratic republic and he will
certainly receive all representations.
If there are some points, kindly write
to him.

Shri Narayanankutty Menon: He
said that the people did not co-
operate; but my information is that
the enquiry was conducted inside the _
military camp where the public were
not allowed to come in.

Mr. Speaker: Is it a fact that
enguiry was held in the military
quarters and the public were not
allowed to come in?

Sardar Majithia: I have cate-
gorically stated that the court of
enquiry did ask the civilians to come
and appear not once, but twice. At
first they did not turn up and they
were asked a second time, “Please
turn up and give your evidence.”

Some Hopn. Members rose—

Mr. Speaker: We
pursuing this matter.

cannot go on

of} WET TR © T TATAE & AW
# ag 9@ #E & fF 3w uer & gg
§F g0 g FEEy g6l a A,
R T FY HSE A6 a8 W F
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|
fear srr & W gR AT § “zw-
Afas s e’ ar fear g &)
T IR F FATIETAE F1s foig 07

-Sardar Majithia: It is true that it
was declared out of bounds. But I
have not got the latest information,
but I can give this assurance that I
will look into that question and I
will see that it does nof remain out
of bounds any longer.

Mr. Speaker: This seems to be a
small matter, but several hon. Mem-
bers seem to be interested in this,
and the whole town seems to be up
dgainst it. This kind of relationship
between the military and the civilian
population is not welcome. Next
question.

“g33, {

Will the Minister of Home Affairs
be pleased to state:

Sepoy Clerks

Shri {Warior:
Shri Kunhan:

that the
recruited

(a) whether it is a fact
services of sepoy clerks
during the post-war period are not
counted for increments etc, on their
appointment in civil services; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a2) No. Completed years of military
service rendered by an ex-serviceman
on a bhasic pay equal to, or higher
than, the minimum of the scale of pay
of civil post to which he is appointed
are counted for increments in fixing
his initial pay.

(b) Does not arise,

Shri Warior: When havildar clerks
are recruited, they are given these
increments and promotion, Why is
this discrimination in the case of sepoy
c¢lérks alone? T

~
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Shri Datar: It is not a discrimina-
tion. The hon: Member asked a ques-
tion regarding sepoy clerks and that
is why this answer has been given.

Shri Warior: The havildar clerks are
also in the same category. But when
they are transferred to civilian posts,
they are given increments and all the
facilities, Why are they denied to the
sepoy clerks?

Shri Datar: We are following a uni-
form policy in this respect,

Shri V, P. Nayar: A uniform pohcy
of discrimination,

Shii Kodiyan: Is it a fact that the
services of only those who are draw-
ing a basic pay of Rs. 55 at the time
of retrenchmeént from the military are
taken info account in deciding the
question of increment and seniority?

Shri Datar: What I have stated is
quite clear. All the completed years
of service are taken into account and
the basic pay that they were drawing
there is taken into account, in connee-
tion with the basic pay of the posts
to which they are appointed, Either
the same pay or a higher pay is given.

Estate Duty Act, 1953

*834. Shri S, C. Samanta: Will the
Minister of Finance be pleased to
state:

(a) whether Government propose {o
amend the Estates Duty Act, 1953
according to the advice and recom-
mendations of the Taxation Enquiry
Commission; and

(b) what are the difficulties, if any,
faced by Government in implement-
ing the recommendations of the
Taxation Enquiry Commission?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) and (b). The
matter is under consideration.

Shri S, C, Samanta: May I know
whether it is a fact that in all other
countries, the exemption limit is the
lowest than in India?
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Shri B, R. Bhagat: In some countries
like the United Kingdom and other
countries, it is higher than in India.

Shri S. C. Samanta: May I know
whether complaints about the fixing
of the rates of the estate duty and
appeals against it have come to the
notice of the Government?

The Minister of Finance (Shri T. T.
Krishnamachari): I think we have
dealt with 12,000 cases so far. I think
- there is only one case in which there
is an appeal against valuation, So, it
seems that nobody has treated the
complaints as being serious enough as
to take them on appeal,

Shrimati Tarkeshwari Sinha: In view

of the fact that the target that was fix-
ed and the calculations that were made
about the collection of estate duty
have not proved very much fruitful,
because the actual collections were
very small compared to the calcula-
tions, may I know whether
Govermment propose to amend the
Act in such a way as to start collec-
tion in kind as it is done in the
United Kingdom, which is very popu-
lar?

Shri T. T. Krishnamachari: It is a
suggestion for action, but I may tell
the House that the expectations were
based not merely on the possibility. on
which people die, which apparently
has not now come to a pass, because
the age of expectation on which we
based our calculations is going up, but
provision has not been made for gifts
to be made by parties during their
life-time, and even the recommenda-
tion of the Taxation Enquiry Commis~
sion that the period for inter vivos
should be raised from 2 to 5 years
would not cover the case so far as
. India is concerned, because it is a
matter.of common habit with our
people that for the purpose of évading
income-tax or lowering the slab,
partitions or gifts take place even
within the life-time of person con-
cerned. The question of reviewing
the working of the Act and remodel-
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ling it is now engaging our attention
and I do hope to be able to put some
proposal before the House——that is my
expectation—in the November session,

Shri Mahanty: May I know if the
Government are reviewing from time
to time the working of the Estate
Duty Act and if so, whether it is a
fact that in the meantime a number
of millionaires have died in Bombay

~ and Calcutta without leaving a single

copper?

Shri T, T. Krishnamachari: I may
tell my hon, friend that one of the
columns in newspapers in which I am
interested is the obituary column and
I have not found many millionaires
die. But the question, as I said before,
is being reviewed by us. There are
a number of pitfalls in the legislation,
As you see, we cannot take any action
until six months elapse after the death
of the person whose estate is to be
subjected to taxation, The payment
time allowed extends over a period of
8 years, and there are enough Ioop-
holes to see that the revenue is not
forthcoming, That is a thing which
we have to learn. It is a new Act
which is implemented in a country
where habits.are different from the
country where it has been experi-
mented upon. That is why I said I
propose to place before the House
some proposals for modification of this
particular enactment in the November
session,

Shri Gajendra Prasad Sinha: May I
know whether there was a proposal
to amend the Estate Duty Act? Is it
because of the large number of tax
evasions?

Shri T, T. Krishnamachari: I have
said that the yield is small and that
presumably it is due to some form of
gifts being made during the life-time
of the person. You may call it eva-
sion but legally, it cannot be zaid to
be such,

. Pandit D, N. Tiwary: May I know
which of the States have agreed to
enforce this Act to agricultural lands?
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Shri T. T, Krishnamachari: I believe
all of them bar two had. I would not
like to commif myself to any state-
ment, If the hon. Mémber puts down
a question, I shall answer,

Shri Nagi Reddy: In view of the
fact that quite a number of million-
naires are dying having become
paupers through gifts, would the
Finance Minister consider  very
seriously the bringing in of a gifts
tax too?

Shri T. T. Krishnamachari: It is a
suggestion for action,

Public Undertakings
*835. {Shn tMahanty:

»,

Shri Mohamod Imam:

Will the Minister of Finance be

pleased to state: \

(a) whether the industrial and
commercial undertakings in the public
sector, have been declaring 'profits;

(b) the total amount invested in ,,

such undertakings upto the 3lst

March, 1957; and

(c) the percentage of contribution
from these sources to general revenue?

The Deputy Minister of Finance
(Shri B. R, Bhagat): The information
has to be collected from the Ministries
of the Government of India, The
information so far received, is laid
on the Table of the House. [See Ap-
pendix III, annexure No, 1]. A further
statement will be laid on the table of
the House as soon as possible,

Shri Mahanty: From the statement
it appears that the investment contri-
bution ratio is practically nill even
though a huge sum of Rs. 97-31 crores
‘have been invested up to 31-3-1957.
May I know if the Government have
evolved any machinery to investigate
into this aspect of the question?

The Minister of Finance (Shri T. T.
Krishnamachari): If the hon. Member
would also go into the details given
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in the statement, he will cbserve that
quite a number of concerns which
bear a high capital cost are in the
stage of construction. One cannot,
therefore, draw a conclusion that be-
cause the total amount involved is
Rs. 97 crores and the return is mnot
considerable, it is a matter for in-
vestigation. I would expect that
within the next two years, the amount
will be considerably augmented and
still we will not be getting any return.
It is unlikely that we would get any
return on the investment until 1960-61.

Shri Mahanty: I have got two or
three questions to ask, With all
humility, I contest what the hon.
Minister has just now stated about
the statement because only two or
three projects are under construction,
the Iron and Steel projects, Otherwise,
the rest are completed. My point in
asking this question is, in countries
where Governments are engaged in
substantial commercial and industrial
undertakings, a percentage from
the profits from these under-
takings goes to augment the
public revenue to a substantial extent.
The point at issue is, why concerns
like the Hindustan Cables (Private)
Ltd., or the Indian Airlines Corpora-
tion or the Eastern Shipping Corpora-
tion (Private) Ltd., Bombay, should
not declare any profit,

Mr Speaker: Hon. Members will
see— I do not know how many have
seen—the list of undertakings. There
are 23 or 25. It is not as if because
one undertaking is profitable and
declares a profit, another undertaking
also, merely because it goes by the
same English name undertaking, it
must declare a profit. Am I to allow -
the Question Hour to be utilised for
the purpose of going into the adminis-
tration report of each undertaking? I
merely gave an opportunity to this
House to know this. If any hon.
Member, thereafter, is interested in
any particular undertaking, let him
go into that undertaking. The hon.
Minister will be ready if questions
are then put in. Even then, the
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Question Hour ought not to be used
for discussing whether there ought to
be a profit or ngt, There are other
methods and if possible, we can spare
time. I am not going to allow all the
three questions.

Shri Mahanty: These are not the
questions. I am coming to the
question.

Mr, Speaker: If the hon, Member
has not been able to come top his
question, I am not going to allow
them.

Shri Mahanty: You must listen to
me with patience.

Mr. Speaker: I have heard,
Shri Mahanty: I will walk out.

Mr, Speaker: Oh yes. Do so.

Shri Mahanty: I protesf against this
kind of....

Mr. Speaker: Next question. I have
already said ....(Interruption from
Shri Mahanty).

Mr. Speaker: Order, order. The
hon. Member cannot interrupt the
proceedings of the House like that.
Twenty-five undertakings have been
given, from a hotel right up to Elec-
tronics, Not one category: all kinds
of undertakings. Does he expect that
the hon. Minister must answer about
Ashoka Hotels and then go to Elec-
tronics in Bangalore? Then, there is
the Nangal Fertiliser project. Is it
humanly possible for the hon, Minister
to say how each undertaking is work-
ing, why one undertaking is working
profitably and the other is not? The
Question Hour is not the occasion for
that, He has elicited this information,
He must take up individual under-
takings and even then only for the
purpose of eliciting information, If
he wants to discuss, if he wants to
give opinion and criticise the Govern-
ment for not working properly, he
must have other opportunities. There
is no good protesting and trying to
walk out.
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Shri Mahanty: But, the pointis you
do not permit me even to offer an
explanation at least. You anticipate

my question. How can you anticipate
my questions?

Mr, Speaker: There ought to be no
preamble to questions, Each question
must be clear, must refer to a single
matter and should be as short and
concise as possible. These I do not
find in the question put by the hon.
Member, What am I to do? I shall
proceed to the next question.

(At this stage, Shri Mahanty left
the House).
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Some Hon. Members: Enghsh ans-
wer.

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gaekwad): (a) Yes

(b) The observance of this Week
has been very useful in so far as it
affords opportunities to troops, their
families as well as the civilians 1in the
area, to be able to take steps for the
prevention of fly and mosquito-borne
diseases,

(¢) The Ministry of Defence (Sta-
tion Hygiene Organisation) spent
Rs. 108068 during 1955-87, The
amount spent by some of the Canton-
ments 1s given below:—

Cantt, Board, Agra Rs. 500-00
» ” Ambala Rs. 200-00
» »  Dagshai Rs, 61-00
» »  Dalhousie Rs. 50,00
” » Deolali Rs. 50-00
» » Ferozepore Rs 10000
» ”?  Fatehgarh Rs. 836
» » Lansdowne Rs. 200-00
» » Mathura Rs. 280-00
» ”  Poona Rs, 200-00

Tatal:— Rs 1,659-86
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The Deputy Minister of Defence
(Sardar Majithia): The fact is that
this week 1s intended to bring to the
attention of the civihans and also
the enrolleq personnel the perticular
diseases which are mosquito and
fly-borne and which cause menace.
Apart trom these, other things also,
hygiene, etc, come m This is &
week which 1s meant to get public
attention concentrated on these things.
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Sardar Majithia: It is already gain-

Ing momentum I think it will
gather more.

Shri v. P. Nayar: The hon. Minis-
ter has just now said that over a
thousand rupees have been spent on
this I want to know whether this
amount has been spent for the pur-
chase of insecticiddes to be used or
for getting mechanical contrivances
for the destruction of flies.

Sardar Majithia: This is entirely
separate ‘This 18 only for propa-
ganda-—showing slides ete.
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Mr. Speaker: In another important
country all this has been tried and
thereismghosto!mosqmwsorﬂles.
All this seems to be normal. In our
sister country it hag been tried. But
if the hon. Members want to keep
all the flies in their own houses I
have no objection,

Tata-Trombay Thermal Station

+337. Shri Bibhut! Mishra: Will the
Mimster of Finance be pleased to
state’

(a) whether it 1s a fact that Gov-
ernment are contemplating to raise
loan from the International Bank for

Reconstruction and Development for
the Tata-Trombay Thermal Station

Project;

(b) if so, whether any agreement
hag been signed 1o this regard; and

(¢) what would be the nature of
aid?

The Deputy Minister of Finance

(Shri B. B. Bhagat): (a) io {c). An
agreement has been signed with the
International Bank for Reconstruc-
don and Development on the 26th
May, 1957, under which a }oan of
§8.8 milion has been sanctioned to
the Tata Hydro-Electric Companies
for the Trombay Thermel Station

Project.
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O\l and Natural Gas Commission

ogss Shrimatt Tarkeshwarl Bipba:
Will the Minister of Bteel, Mines and
Fue) be pleased 1o state:
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(a) whether the Oil and Natural
Gas Commission have submitted thelr
Plan of work for 1987-58 to Govern-
ment; and

(b) if so, the important tures
thereof? e

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) Not yet. The
programme of work for 1987-58 is be-
ing drawn up by the Oil and Natural
Gas Commussion, and is likely to be
finahzed in the next weed.

(b) The Commussion is expected to
continue Geological and Geophysical
prospecting in the Punjab, Jaisalmer,
Cambay and Cutch areas and it is
likely that similar investigations would
be undertaken in selected areas in
U.P. and Assam. Deep dniling would
be continued in Jawalamukhi and
Structural Drilling i Punjab, Cambay
and Cutch.

Shrimati Tarkeshwari Sinha: May I
know in how many places such sur-
veys have been conducted and com-
pleted and 1in how many cases the
prospecting of o1l has started and with
what result?

Shri K. D Malaviya: Survey for oil
ig @ continuous process It has been
gomng on in selected aress in Punjab
Jusalmer area of Rajasthan, Cambay
and Cutch arce As soon as some
definite conclusiong are arrived at as
a result of geologica] and other sur-
veys, further detailed prospecting is
undertaken, We are undertaking a
number of investigations with regard
to search for oil in several parts of
the country

Shri Kasliwal: I understand that the
aero-magnetic survey in the Jajsaimer
area has been completed but further
survey ig being taken up. May I
xnow what further steps Government
propose to take in this ares for oil
prospecting?

Shri K. D. Malaviya: The aero-
magnetic survey conducted by the
Canadisn group pin-pointed certain
areas where suitable thickness of
sediments have been located with »
view to further search for oil  Now,
in the course of these Bero-
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surveys, geological surveys and inves-
tigations were also undertaken. They
are sfill gomng on We have just ad-
journed for the monsoon Immediate-
ly after the monsoon we shall resume
our geological survey and if suitable
results are confirmed then we mught
resort to structural or preliminary
drilling there

Shrl V. P Nayar: May 1 know
whether Government will take any
steps to see that a programme for a
particular year is finalized before the
year commences as we find there was
a great delay 1n the finahisation of the
programme for the year 1957-58”

Shrt K. D Malaviya: I did not fol-
low the question

Shri V P Nayar- It 1s more than six
months since the year began and I
wag told that the programme 18 bemng
finahized next week Will Government
take some steps to see that the pro-
gramme for a particular year 1s
finalized before the commencement of
that year?

Shri K. P Malaviya: 1 am sorry
there 1s a musunderstanding about it
The programme 1s already there It
1s being constantly reviewed As we
g0 on getting further results the final
programme of the entire country's
survey and prospecting needs a little
modification and that modification has
not yet been finalized There can be
no finality about these programmes
They are modified from place to piace
and from time to time

Shrimati Tarkeshwari Sinha: May 1
%now whether the Government wnil
giwve ug any idea that after the com-
pletion of the surveys a phasing of the
programme will be done and, if so,
how this phasing of the programme
will be done?

Shri K D Malaviya: Our policy 1s
to start searching for oil at a number
of places for in that case if we fail
at one place we might succeed at an-
other and so we will not get dis-
appointed We are just now engaged
in o1l prospecting in four or five
places Regarding the phasing of pro-
grammes, survey and prospecting are
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being included at these four or five
places—a sort of continuous work so
that if we fail ai one place, we might
succeed at another place.

Shri Jaipal Singh: The hon. Minister
stated that Bihar was one of the States
where prospecting with regard to oil
was made May I know whether
Government are completely satisfled
that the geological survey in regard to
South Bihar 15 final and there will be

no further prospecting i South Bihar
area?

Shri K. D. Malavlya: So far as South
Bihar 15 concerned, we have not so
far got any evidence which mikht en-
courage us to go there in search of oil.

Shri Viswanatha Reddy: May I
know whether the exploration for oil
conforms generally to the recommen-
dations made in the report of the
Soviet experts submatted last year or
1s there any change? If there is such

a change, may I know the reason for
making 1t?

Shri K D, Malaviya: The pro-
gramme 1g constantly reviewed from
tume to time and as we go on getting
more information there hag been some
departure from the proposals that were
put before us by the Russian group

Shri Harish Chandra Mathur: In view
of the fact that there 1s hardly two-
three inches of rain in the Jaisalmer
area, 1s there any justification to post-
pone the work because of the
monsoon?

Shri K. D Malaviya: There 15 i~
tense heat also

Shri Harish Chandra Mathor: That
1s the best tume

Andaman Education Board

*839 Shri Kodiyan: Will the Mins-
ter of Education and Sclentific Re-
search be pleased to state

(a) whether the Andaman Education
Board 1s afihated to any Board in the
Indian Union, and

(b) 1f not, whether the matter re-
lating to its afflation is under con-
sideration?
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The Minister of State in the Minle-
try of education and Secientific Re-
search (Dr. K. L. Shrimall): (a) There
is only one Government High School
and this 15 at present affibated to the
Board of Secondary Education, West
Bengal

(b) Does not arise

Shri Kodiyan: May I know whether
there has been any recommendation
or any demand from the representa-
tives of the people of Andamans to
afiliate the Andaman Education
Board to the Education Board at
Aymer?

DPr K. L Shrimali: Yes, there was

a demand to afiliate the High School
to the Central Board of Education

Shri Kodiyan May I know what is
the medium of instrucion m the
schools 1n Andamans?

DPr K. L Shrimali: 1 thmk 1t 18
Hind: But this 1s subject to correc-

tion

Sbri B 8 Murthy: Since the majo-

ity of the people are the children of
the parents from South India who

have settled there, may 1 know why
thig school 1 being affihated to the
West Bengal Government?

B» K. L. Shrimati: The medium of
mstruction 13 Hinda Therefore the
proposal 1s that 1t should now be affili-
ated to the Central Board of Educa-
tion and we have already wmtten to
the admumstration to get 1t affiliated.

Shri Tangamani: 1 understand that
the medium of education m this Gov-
ernment High School in the Andamans
15 Bengali and Hindi  In view of the
fart that more than 50 per cent of the
population 1n the Andamans is Tamil-
speaking, will Tamsl also be 1ntro-
duced us a medium of jnstruction?

Mr Speaker: Is there a proposal to
pave languages other than Hindi”?

Dr K. L. Shrimaii: No

Shri Tangamani: There is already
Bengali there

Shri V P Nayar; The Minister has
stated that there is one high school in
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the Andamans May I know whit
percentage of childrem of school-going
age have facilities for education in thé
Andamans now?

Dr. K. L Shrimali: The hon. Mem-
ber 13 going beyond this question. He
may ask a separate question

Tax on Agricultaral Income

*840 Dr. Ram tSabhag Singh:
Shrt Vajpayee:

Will the Minmister of Finamce be
pleased to state

(a) whether it is a fact that Gov-
ernment have suggested to State
Governments replacement of land
revenue by an agricultural income-

tax, and

(b) if so, the reactiong of the State
Governments?

The Minister of Finance (Shri T 7.
Krishnamachari) (a) No, Sir

(b) Does not arise

Dr Ram Subhag Singh- Is it the
view of the Finance Minister that the
land revenue system should be substi-
tuted by an agricultural income-tax
system, and if so, may I know whe-
ther he has approached his Ather
colleagues in the Cabinet to approach
the State Governments for introduc-
ing thig system”

Shri T T. Krishnamacharl: That
will not be a correct representation of
my views Anyway, my viewsg are my
personal views They have nothing to
do with the Cabinet or with the Gov-
ernment of India I might have some
academic views on this subject, and
I might have mentioned them some-
where And 1t has not been correct-
1y reported. I did not ever say that
the land revenue system can be com-
pletely done away with and agricul-
tural income-tax can take its place.
There are many other things that have
to come 1n between Perhaps, the
hon Member will grant that even &
Minster might be a student and could
have certain personal views which
might even be acsdemic
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Shrl Nagl Reddy: May [ know whe-
ther Government have recommended
to the State Governments to imme-
distely enact agricultural income-
tax Acts and proceed with this?

Shri T. T, Krishnamacharl: I re-
quire notice.

Shrimati Tarkeshwari Sinha: Is it
not a fact that agricultural ncome-
tax will be linked up with agricultural
output, and, therefore, ¢ will give
more revenue to Government? If so,
may I know whether Government
propose to invite all the State Gov-
ernment representatives and discuss
thig matter with them so as to get
more revenue from the country?

Mr. Speaker: That is a suggestion
for action

Shrimati Tarkeshwari Sinpha: I just
wanted to know his opinion

Mr. Speaker: Hon Members have
got various suggestions Shall 1 use
the Question Hour for that?

S8hri B. 8§ Murthy: May I know
whether the Minuster 13 aware that
some of the State Governments are al-
ready going ahead with this agricul-
tural income-tax?

Shri T. T Krishnamachari: Yes. 1
behieve about eight of them have agri-
cultural income-tax, and before the
States’ reorgamsation took place, an-
other four had this agricultural in-
come-tax

Advances against Foodgrains

*g41 Shri Jadbav: Will the Minis-
ter of Finance be pleased to state:

(a) the total amount advanced by
the scheduled banks on foodgrains
since the directaive 1ssued by Reserve
Bank of India 1n June, 1957; and

(b) how does 1t compare with the
advances on foodgrans prior to the
directive?

The Deputy Minister of Fizance
(Bhri B. R, Bhagat): (a) and (b). In-
formation about the amount advanced
W. the banks during a particular
period is not avalable, but it the
Hon'ble Member intends to know the
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level of advances both prior to and
after the 1ssue of the directive, it may
be stated that the advances stood at
about Rs. 43 crores on May 31, 1987,
at Rs. 40 crores on June 28, 1857 and
are estimated to have come down to
Rs 85 crores on July 12, 1957,

Sbri Jadhav: May [ %no the
amount of advance ﬂ};at can bewmade
to an individual for the purchase of
Tice and other foodgrains?

The Minister of Finance (Shri T. T
Krishnamachari) ; Advance tp indivi-

duals” I must ask the in
banks about ;i € dividual

Shri Jadhav: It 15 not g qQuestion of
an mdividual who deals in these
things  The banks concerned

Mr Speaker: Shri T K. Chaudhuri

Shn T. K. Chaudburi: Have Govern-
ment any idea about the maximum
amount advanced by the scheduled
banks against foodgrains?

Shri T. T, Krishnamachari: The
figureg 1n regard to the advances have
been given generally by my colleague,
though, I am afraid, the figures are
about a month old We have had
estimates since then. Actually, it
takes about four weeks for us to get
the correct figures  But we get fore-
casts earller The estimates have
indicated that the advances are com-
ing down rapidly

Mr. Speaker: The hon. Member
wanted to know whether any ceiling
has been fixed for advances agmnst
foodgrains, or the amount is unlimit-
ed, and whatever the bank may like to
give can be given,

Shri T T Krishnamachari: So far
as each bank 1s concerned?

Mr, Speaker: Ves, in respect of the
various banks Has any limit been
set by Government or not?

Shi T. T. Krishuamacbarl: The
cemng that 15 fixed ig in relgtion to
the advances that they made loxt
year. There could be no absolute
ceiling. The ceilings arve fixed in re-
lation to their gdvances during the
previous year. That ix why I have
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mentioned that from the estimates
that I have seen, they were well be-
ljow the advances given on foodgrains
about this time last year

Shri R. Ramanathan Chettiar: What
1s the amount of advance for paddy?

Mr, Speaker: Has the Minister got
the break-up?

Shri T T Krishnamacharl. I have
not got the break-up foodgrain-wise

Shri Ranga: Is it not a fact that
right up to the middle of April or the
end of Aprl, advances are con-
tinuously given to the peasants in
order to enable them to pay their
taxes and to meet their other expens-
es, and from that time onwards, the
repayments begin, and therefore, the
advances go down?

Shri T T Krishnamachari. That
sums up the position fairly accurately

Shri Sadhan Gupta: May I %now
whether there 15 any machinery to
see to it that the advances under
‘Foodgrains’ are not disguised by the
scheduled banks as advances under
other heads?” If so, what 1s that
machinery?

Shri T T Krishnamachari: The
human mind devises qute a lot of
methods by which it can get over
certaan imits fixed by the Reserve
Bank The point that has been men-
tioned by my hon friend, namely that
you may get advances for some other
type of goods and use them for food-
grans 1s one of the methods of eva-
sion. As to whether there 18 any
machinery to deal with it bank-wise, I
am afraid, the Reserve Bank 1s not in
a position to deal with it effectively
1n that way But they go upon mndivi-
dual advances given by individual
banks and watch the position general-
ly But we do hope that before long,
we shall be able to keep a little more
check on these advances But to
reach the position envisaged by my
hon friend opposite, I think 1t will
take some time

Shri Sinhasan Singh: In view of
the rising prices of foodgrains and the
tendency to heard which is there be-
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cause of these bank advances, will
Government contemplate the prohibit-
mng of advances aganst foodgramns?

Shri T T, Krishunamachart: Prohibat-
ing further advances? Well, this is
slack season now I do not think any
fresh advances are being made now.
But the advances that have been made
will have to be reduced by asking for
more margins But, as you know, and
as the hon Member knows, it i3 not
always possible to get the debtor to
return the money quickly You can
only put the screw on, and the screw
acts rather slowly

Shri Dasappa: What were the ad-
vances during the corresponding
pertod of last year, that 1s, 1956°

Shri T T Krishnamachari: Accord-
ing to the figures given by my col-
league, the advances during the period
mentioned by him are shghtly in
excess, about two per cent in excess,
of the advances during the corres-
ponding period last year The direc-
tives given by the Reserve Bank to
revise the margins have not been
brought into effect Since then, I find
that the advances are below the ad-
vances given last year

Slum Clearance

»843 Shri Radha Raman: Will the
Minster of Finance be pleased to
state

(a) whether the team constituted
under the Commattee on Plan Projects
for the evaluation of selected building
projects has submutted any report on
the slum clearance schemes of States,
and

(b) 1f s0, 1ts main recommendations?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No

(b) Does not arise

Shri Radha Raman: May I know
whether the Planning Commssion
has set up an organisation o
examme schemes for slum clearance
work, to call for schemes from the
various States and to allocate money
for those schemes?
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The Minister of Finance (S8hri T. T.
hrishnamachard): Does the hon.
Member mean an organisation apart
from this Committee on Plan Pro-
Jects?

Shri Radha Raman: Yes.

Shri T. T. Krishnamacharl: There
is a Housing Panel attached to the
Planning Commussion, which amongst
other things goes into this question
of slum clearance

Shri Radha Raman: What do the
words ‘building projects’ actually
mean and what 1s the intention of
Government by these building pro-
jects?

Shri T. T Krishnamachari: They
are buildings undertaken by Govern-
ment

Shri R. Ramanathan Chettiar: Are
Government considering the applica-
tion from the Corporation of Madras
for slum clearance work in Madras
City?

Shri T T. Krishnamachari: I believe
a sum of about Rs. 1 crore has been
sanctioned recently and Madras got a
fair share of i1t—somewhere about
Rs 16 lakhs

Shrimati Na Palchoudhuri: May I
know 1if it 1s a fact that. the West
Bengal Government has also sub-
mutted a scheme to the Finance De-
partment for some money for slum
clearance 1n Calcutta and also in the
small district towns?

Shri T. T. Krishnamachari: I would
like to have the question repeated.

Mr. Speaker: Every hon, Member
will ask about his or her State. It
nee@ not be answered. Can I allow
each hon. Member to ask questions
about his or her State?

Shri B. 8. Murthy: Has any target
been prescribed as to the work of
slum clearance, and the portion of it
to be cleared in the Second Plan
period®

Shri T. T. Krishnamachari: The
targets are mentioned in the Plan but
these things are undergoing changes
from time to time. Government at
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the present moment is deeply con-
cerned about this question of slum
clearance and the provision of hous-
es for low income groups. Maybe
that when the plans are complete, the
targets might change. We are now
concentrating on using the money
entirely for this purpose, that is, if
allocations made under different
heads are not used for one purpose,
they may be used for another. The
Planning Commuission is now seized
of the matter and 1t 1s quite lrzely
that slum clearance might get a
bigger push than it had before.

Mr Speaker: If the hon. Minister
has got information relating to West
Bengal, he may kindly give it.

Shrimati Ila Palchoudhuri: Thank
you

Shri T T Ksishnamacharl: Broad~
ly, I might tell the hon. Member that
I have been 1n close touch with the
Chief Minster of West Bengal on
this matter, and I have kept my col-
league, the Minister of Works, Hous-
ing and Supply informed about
whatever conversations I have had.
I do expect that my colleague in
dealing with this question very
shortly when his Demands come up,
will be able to give an adequate
answer which, I hope, will satisfy
hon Members of the House that the
Government of India is trying to do
its very best in this regard

Earthquake jn Assam

*844, Shri Raghunath Singh: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) whether it is a fact that on
2nd July, 1857 the whole of Assam
was rocked by a severe earthquake
tremor; and

(b) if so, its cause and effect?

The Deputy Minister of Education
and Scientific Research (Shri M. M,
Das): (a) It is a fact that almost the
whole of Assam was rocked by an
earthquake tremor on the 2nd July
but the tremor was of moderate in-
tensity.
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(b) It is »wresumed that the earth-
quake was due to slight disturbance
in the earth’« crust in the foot hills
of Himalayay in Assam which is re-
garded as unstable region in India.
Except for very minor damage +to
residential buildings at Silcher, no
loss of life or property was reported
from any place. '

Shri Ranga: In view of the un-
stable character of that area and its
susceptibility to earthquake, are any
steps taken to advise the Assam Gov-
ernment to see that in their plans for
house construciion, either for Gov-
ernment or for the general public,
anti-earthquake devices are being
adopted?

Shri M. M. Das: Experience from
the long past has already taught the
people how to build their houses in
unstable regions.

Shri Ranga: That does not help—
dependence unon traditional %now-
ledge.

Mr. Speaker: The hon. Member
wants to know if any of the scienti-
fic methods that have been discover-
ed are being used or propagated in
that area and advice given.

Shri M. M. Das: I have got no in-
formation.

Road WResearch Institute

'*845, Shri Jhulan Sinha: Will the
Minister of Education and Scientific
Research e pleased to state whether
there is any channel for imparting in-
formation regarding  the results
achieved in the Road Research Ins-
titute to the areas covered by Com-
munity Projects and National Ex-
tension Service Blocks?

The Deputy Minister of Education
and Scientific Research (Shri M, M.
Das): Yes, Sir. The Ministry: of
Community Development are repre-
sented on the Executive Council of
the Central Road Research Institute
and take steps to transmit to State
Governmentg such results achieved
in the Imstitute as ave of use for
rural road development programme
under the Community Project and
National Extensipn Service Blocks.
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Shri Jhulan Sinha: In view of the

. importance of road construction and

maintenance-in villages, are any steps
taken to transmit the results of re-
searches conducted at the Road Re-
search Institute, Delhi, to the villages,
for construction of pucca roads with
local material without cement and
concrete, and also for improving the
technique of the bullock cart which

does the most damage to the roads
there?

Shri M. M. Das: So far as low cost
techniques are concerned, we have a
representative of the Community Pro-
jects Ministry on the Executive Coun-
cil of the Road Research Institute.
As a member of the Executive Council,
he is fully aware of the developments -
that have taken place. Moreover, a
brochure hasg been published by the
Director of the Institute and it has
been sent to the Community Projects
Administration, and they have been
asked to distribute this brochure to
the Development Commissioner of
differeqt States, so that the States may
know what improvements have been
made in road construction.

Sh¥i C., R. Narasimhan: Can the
Minister give concrete instances where
the Community Projects and National
Extension Services departments have
been benefited by the results of the
research carried out by the Institute?

Shri V. P. Nayar: Concrete is not
used!

Shri M. M. Das: The particular
method of construction, soil stabilisa-
tion with soft aggregates, has been
tried out extenmsively in Punjab and
250 miles of road have been construct-
ed according to it in Punjab, This
has withstood the test of time.

Shri C. R. Pattabhi Raman: In view
of the very poor road conditions in
the delta areas of the river Cauveri
in Tanjore distriet, will Government
consider sending a team to study con-
ditions there?

Shri M. M. Das: The Road Research
Institute has got a scheme according
fo which pilot projects will be taken
up in every State. A small length of
road will be constructed according to
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the new method in every State. We

are asking for the co-operation of the
States in this matter.

Disciplinary Proceedings

*846. Shri S. M Banerjee:. Will the
Minister of Defence be pleased to
state whether any action has been
taken by Government to simplify the
procedure for disciplinary proceedings
of civilians in Defence Installationg as
a result of the decision of three High
Courts that\ they are governed by
Article 310 and not by 311(2) of the
Constltuflon‘? .

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
Tao Gaekwad): No.

Shri 8. M. Banerjee: Is Govern-
ment considering the question of
amending articles 310 and 311(3) of
the Constitution to allow more rights
to civilian employees to get their de-
mandg redressed in courts of law?

Shri Fatesinghrao Gaekwad: No.

Seats in Engineering Colleges

5
- Shri Subbiah Ambalam:

848. {Shri P. R. Patel:
Will the Minister of Education and
Scientifie Reseqrch be pleased to state:
Southern région (I think that
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(a) whether applications have been
received by Government from the
Principals of different Engineering
Colleges seeking permission to in-

crease the number of seats for admis-
sion;

(b) if so, the steps taken by Gov-
ernment; and

(c) the names of Engineering
\Colleges in Bombay State which were
granted and those which were refused
such permission?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (¢). A statement giving
the required information ig laid on the
Table of the House. [See Appendix
ITI, annexure No. 2.1

Shri Subbiah Ambalam: What are
the names of the Iinstitutiong in
Madras State which have asked for in-
crease of admission capacity, which of
them have been recommended by the
Ghosh-Chandrakant Committee and
which of them have been accepted and
implemented by Government?

Shri M. M. Das: Although this parti-
cular question does not relate to the
Gosh-Chandrakant Committee Report,
I have got the figures with me so far
as Madrag is concerned.

e

in cludes Madras also):

' Present sanctioned Proposed " Additional
College . admission capa-~ admission seats
city capacity vailable
Guindy E 1éineeri ng College 110 250 140
Engineering College, Osmania
University . . 90 230 140
WGoverrment Engineerir g
College, Bangalore . 120 210 90
College of Englreenng Travancore
Umvers1ty . . . 100 210 110

¥

e

These are the recommendationg of
the Ghosh-Chandrakant Committee, so
far as the Southern zone is concerned.

Shri T. B. Vittal Rao: May I know
‘if applications for increase in the
mnumber of seats in colleges have 1o be
.approved by the All India Council for
“Technical Education or by the various
Tegional committees under that
Council?

Shri M. M. Das: There is no legal
compulsion upon these institutions
that they should have sanction from
the Government of India which is ad-
vised by the All India Council for
Technical Education. The Central
Government comes into the picture
because it gives grants for such deve-
lopment. So the institutions ftry to
take the sanction of the Central Gov-
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ernment so that they may get the
grants. Moreover, the All India
Council for Technical Education tries
to maintain a certain standard all over
India. So, it is also necessary in the
interests of the institutions themselves
that they should get sanction for in-
crease in their admission capacity
from the All India Council of Techni-
cal Education.

Dr. Ram Subhag Singh: Sir, there is
question No. 886 regarding Strike by
Delhi School Teachers. I request you
to have thig question answered in view
of the importance of the matter.

Mr. Speaker: The hon. Member must
have asked the Minister if he be will-
ing to answer the same earlier. The
first hour is non-official and the other
hours are official. If the Minister is
willing to answer, I have no objection.

The Minister of State in the Minls-
try of Education and Scientific Re-

search (Dr. K. L. Shrimali): I am
making a statement.
Dr. Ram Subhag Singh: Notice of ~

this question wag given long ago and
now the Calling Attention motlon has
been accepted today.

Mr. Speaker: I do not know; it is
printed.

Dr. Ram Subhag Singh: It is print-
ed in the list—this calling attention
notice, from five Members. The
question was given notice of a fort-
night ago. Which of the two should
be given preference?

Dr. K. L. Shrimaii: I can answer the
question tomorrow; but, I am making
the statement today.

Dr. Ram Subhag Singh: It is on the
list. '

Dr. K. L. Shrimali: If the hon. Mem-
ber is anxious, I am prepared to
answer the question just now.

Mr. Speaker: If the question is not
reached what does the hon. Member
want the Minister to do?

Dr, Ram Subhag Singh: He can read
it

R T
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Mr. Speaker: He will have to take
his turn. When it does not come, it
will be_placed on the Table.

Short Notice Questions and Answers.

Pakistan Note to Sepurity Council

T
Shri Radha Raman:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shrimati Ila Palchoudhuriz
Shri Raghunath Singh:

S.N.Q.
No. 12.

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the re-
presentative of Pakistan Government
in New York has submitted a note to
the President of Security Council mak
ing certain allegations against India
regarding Kashmir issue;

.

(b) if so, the nature and contents of
the note and whether the President of
the Security Council has addressed
any communication to the Govern-
ment of Indis in this regard; and

(c) if so, what is the reaction of the
Government and whether Govern-
ment have sent any reply thereto”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a% Yes, he has addressed a
letter to the President of the Secunty
Council.

(b) The Pakistan Permanent Repre-
sentative’s letter states that the Gov-
ernment of India have recently settled
a large number of non-Muslims who
are not residents of the State of Jam-

mu and Kashmir, in certain districts of -

the Jammu Province. Further, that
evacuee properties have been allotted
to non-Muslim settlers of non-Kash-
miri origin. Copy of Pakistan Perma-
nent Representative’s letter to the
President, Security Council was
received by our Permanent Represen-
tative in New York as a UN. docu-
ment i1 general circulation.

(c) The allegations contained in the
Pakista:1 note are untrue and without
any basis. According to the laws in
force i the Jammu & Kashmir State

8160
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no nor-1esident of Jammu & Kashmur
~a:n becume a resident of that State
and have the privileges appertaining
to such residents No evacuee proper-
ty Las ouen allotted to non-residents
of Jemunu R Rashmur Evacuee pro-
»e ues have been allotted to refugees
fron: the Pakistan-occupied areas of
Jammu & Kashmir State who came
over 1n large numbers and had to be
resettled by the Jammu & Kashmir
Government These refugees were old
residents of the State and were thus
qualified as such

Our Permanent Representative 1n
New York has taken action to point
out the false and baseless nature of
these allegations to the President of
the Securitv Council, and copy of his
Jetter has been circulated as a UN
document A copy 1s placed on the
Table of the House [See Appendix
II1, annexure No 3]

Shri Radha Raman: May I know
whether the Government of India
1s satisfied that these false allegations
which are made by the Permanent
Representative of Pakistan agamnst
the Government of India have not
received any credence by the Mem-
bers of the Security Council and
whether the document which 1s ar-
culated by the Security Council to its
Members has received any cognizance
by the permanent Representative of
Pakistan Government?

Shri Jawaharlal Nehru: How am 1
to enter into minds of the various
Membars of the Security Council of
the UN”? It i1s beyond me All 1
can say 1s that the facts are straight,
clear and sumple and any person who
takes the trouble to understand them
15 bound to be convinced that the
Pakistan Government's allegation 1s
utterlv wrong

Shri D. C. Sharma: May I know
if the rules which governed the ques-
tion of domicile of the inhabitants of
Jammu and Kashmir when the Maha-
raja was there still hold and whe-
ther according to them no non-resi-
dent of Jammu and KXashmir can
acquire any property there?
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Shrl Jawaharial Nehru: Ves, Sir
They hold There might have been
minor modifications But, it 1s really
a continuation of those rules For
instance, if I may say so, if I wanted
a piece of land m Jammu and Kash-
mir State I cannot get it although I
have some distant connection with
Jammu and Kashmur
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Shri Tyagi: Have the Government
protested agamnst the term ‘India-
held zone’ used by the Pakistan re-
presentative in his communication?

Shri Jawaharlal Nehru: To whom
exactly does Shr1 Tyag: want us to
protest?

Shri Tyagi: They are using the
term ‘India-held zone' for Jammu
and Kashmir in all their communica-
tions as if 1t 1s forcibly held Every
time they use this in their official
communications Have we protested
against this term?

Shri Jawaharial Nehru: That is
what I enquired Does Mr Tyag:
wish us to protest to the Pakistan
Government or to anybody else”?

Shri Tyagi: To the UNO Itiis
their documents that the term has
been used
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Shrl Jawaharial Nebhru: In our
documents to the UN.O. we have

often pointed out that this 1s a false
description and a reversal of what
really has happened

Shri Tyagi: I hope we have not
accepted this description

Shri Jawaharlal Nehru: Of course,
not

Reduction im currency Backing

(Shrl Naushir Bharucha.
S.NQ. ! Shrimati i1arkeshwari Sinla.
No. 13 4 Shri Shree Nairayan Das.
7% | Shr1 Kastiwal:
LD:. Ram Subhag Singh-

Will the Mmister of Finance be

pleased to slatc

(a) whetha the latest  published
statisties of the Rescrve Bank of India
disciose that there  was a loss of
Rs 18 36 crores of foreign eadhange
duiing the week ending August 2,

(b) if so, the 1ea~ons for this laige
deficat,

(¢) whethe:r this drawal ha> caused
the amount of foreign securities 1n the
Issue Department of the Reserve Bank
of India to be 1teduced below the figure
of Rs. 400 crores prescribed 1n section
33(2) of the Reserve Bank of India
Act, 1934,

(d) whether the Reserve Bank of
India has sought the permission of
Government to reduce the statutory
minimum reserve of foreign securities
to Rs 300 crores from Rs 400 crores
which 1s the minimum required under
the Reserve Bank of India Act and
suggested an amendment of the Act;
and .

(e) 1f so what action Government
have taken or propose to take m the
matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The reason for this large loss of
exchange is that the Government of
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Burma have drawn Rs. 10 crores out
of the loan granted to them last year
and have remitted this sum to London.

(c) Yes, Sir The amount of foreign
securities 1n the Issue Department of
the Reverve Bank of India stood on
August 2 at Rs 37552 crores

(d) and (e) The Reserve Bank of
India approached the Government of
India who have, 1n terms of section 37
of the lle ecve Bank of India Act,
permitted the Bank to reduce, for six
months, the amount of foreign securi-
ties requned to be held in the Issue
Departneit to a fguie below Rs 400
«ro1es but at no time less than Rs 300

crores

Shrimat: Tarkeshwari Sinha: In
an wer to part (b), the hon Minister
ha- stated that Burma has withdrawn
the loan May 1 know whether 1t 1s
a fact that the Government of Burma
failled to draw the loan during the
stipulated time and if <o, mayv I know
the 1ecason whv we agreed to the
recent withdrawal when we ourselves
are verv much hardpie ¢d in the mat-
te:r of foreign exchange”

$hrt T. T. Krishnamachari: It 15 a
fact that the Buima Government did
not diaw on the otiginal loan granted
to them But, theie was a subsequent
agreement by which the loan agree-
ment 15 renewed It 1s under this
second agreement that the Burma
Government had drawn this loan

RE ADJOURNMENT MOTION

Raja Mahendra Pratap (Mathura)- 1
have given notice of an adjournment
mo'ion (Interruptions )

Mr. Speaker: Order, order Adjourn-
ment motion? 1 have already ruled it
out Even otherwise, the adjourn-
ment motions come only after ques-
tions

Shrimati Tarkeshwarl Sinha:
According to the United Nations

repoit released recently, the Indian
rupee has emerged a much stronger
currency—stronger than the dollar jt-
self In view of this what prevents
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the Government to amend the Reserve
Bank of India Act to reduce further
this reserve of Rs. 300 crores?

Shri T. T. Krishnamacharl: It 1s a
suggestion for action and naturally the
Government wall take note of any sug-
gestion that comes from any hon.
Member of this House.

Shri Naushir Bharucha: How many
weeks’ relief does the Government
hope to get by reducing the foreign
securities held by the Issue Depart-
ment—s1x weeks? If so, what happens
further?

Shri T. T. Krishnamachari: Wait and
see. -

Shri Kasllwal: In repl]y to part (d)
of the question, the hon Minister has
said that the Government had per-
mitted the Reserve Bank to reduce the
foreign securities from Rs 400 to
Rs 300 crores I understand that there
are many countries who have practi-
cally no such reserves—Canada, Aus-
tralila, New Zealand, Philippines,
Israel and many other countries May
I know why under these circumstances
the Government 1s still insisting on a
mimmum of foreign reserves?

Shri T. T. Krishnamachari: It is un-
doubtedly true that there are many
experts who thmk that this type of
fiduciary backing—namely, foreign
securities—as agamst the note issue
1~ a fichon which 1s being continued
merely because of, what may be
called, traditional inertia of Govern-
ments But I am not at the present
moment inchined to dismiss 1t lightly
because there might be some conse-
quences aising out of any precipitate
action Al]l these matters will un-
doubtedly be taken into consideration
from time to time

Dr. Ram Subhag Singh: To what
extent has our foreign exchange posi-
tion been affected by the gold and dia-
mond smugghng 1n the country?

Shri T. T. Krishnamachari: To the
extent that there has been gold and
diamond smuggling

Shrimati Tarkeshwari Sinha: In
view of the fact that during the last
gix or seven months, letters of credit
have been opened in various places
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for large amounts, may I know what
1s the present commitment in regard
to foreign exchange that we will have
to fulfil?

Shri T. T. Krishnamachari: It opens
up an 1ssue which 1is difficult for me
to discuss now I do hope that the
hon Members will give me an oppor-
tunity of discussing this matter either
when the Finance Bill or the Demands
of the Finance Ministry come up. But,
I would assure the hon Member that
the level of letters of credit has been
more or less the same for quite some
time and the diminution that we
would hke to see in 1t has not yet
appeared We have not altogether
given up our hopes At the present
moment, our estimates of commit-
ments entered into between now and
1960 1s of the order of Rs 900 crores
both on private and public account
and we expect another Rs 300 crores
of commitments would be entered into
for implementing the core of the Plan.
That would represent the normal
amount of commitments that we would
have to shoulder As aganst it, some
part of these commitments are covered
by credits we have our normal earn-
ings and normal outgo The remedy
might lie 1n our earnings being in-
creased and the outflow being reduc-
ed

Shri Dasappa: May I know whether
these foreign holdings referred to
include our subscriptions to the World
Bank?

Shri T. T. Krishnamacharf: No, Sir
They do not, I think, add to our
foreign securities m the Issue Depart-
ment any other holdings that we have
anywhere excepting in the nature of
securitiecs which are shown in the
Issue Department’s accounts.

Shri T. K. Chaudhurl: Are we to
understand from the statement that
the hon Mimnster just now made that
because of the difficult foreign ex-
change position we are retaining only
the core of the Plan and the rest of
the Plan will be pruned? Is that the
policy of the Government?
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Shri T. T. Krishnamacharl: My~
reference to the core of the Plan is
only incidental; it is not fundamental
so far as this question is concerned.
The fundamental aspect of our diffi-
culties might be dealt with at the
appropriate time.

]

WRITTTEN ANSWERS TO
QUESTIONS

Public Undertakings Accounts

*§31. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 1603-A on the 11th
September, 1956, and state:

(a) whether Government have since
examined the question of adequate
and proper accounting and financial
reporting by all public undertakings
and has evolved suitable standard
forms of accounting for different cate-
gories of public enterprises;

(b) if so, the important features of
such standard forms; and

(c) the extent to which they have
been made apphcable so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c¢). Govern-
ment consider that a broad pattern of
accounts 1s available already in the
case of all public undertakings and
that, subject to such improvement as
may be found desirable from time to
time 1n the light of experience, no
further standardization is necessary.
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Welfare of Tribal People

*847. Shri Ganpati Ram: Will the
Mmister of Home Affairs be pleased
to state:

(a) the steps taken in the Second
Five Year Plan period so far to im-
prove the lot of Tribals and Scheduled
Castes 1n the country; and

(b) whether Government are con-
sidering ways and means so as not to
allow the lapse of money allotted in
the budget for tribal welfare 1n
1957-587

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The Gov-
ernment of India gave grants-in-aid
to the State Governments to the tune
of Rs 718 crores during 1856-57 and
have so far sanctioned Rs 7-91 crores
during the current financial year for
the welfare of scheduled castes and
scheduled tribes

(b) Yes, Sir

Conference of Commonwealth Air
Chiefs of Staft

*849. Shrimati 1Ila Palchoudharl:
Will the Minister of Defence be pleas-
ed to state:

(a) whether 1t 1s a fact that a Con-
ference of Commonwealth Air Chiefs
of Staff 1s to be held in London;

(b) 1f so, when;
(c) the objects of the Conference;

(d) whether India has received any
invitation to participate in it; and

(e) if so, the composition of the
Indian contingent which will take
part in the Conference?
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The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) On 27th and 28th August 1957.

Written Answers

(¢) To provide an opportunity for
exchange of views on air force sub-
jects of common interest.

(d) Yes.

(e) The Chief of Air Staff and a
senior Air Force officer. .

Preservation of Monuments in Assam

+850. Shri Amjad Ali: Will the
Minister of Education and Scientific
Research be pleased to state:

(2) the amount that has been
sanctioned for expenditure in con-
nection with the preservation of
monuments of national importance in
Assam for the year 1957-58; and

(b) whether the amount is separate-
ly earmaried for each of the monu-
ments to be preserved?

The Minister of State in the Minis-
iry of Education and Scientific Re-

search (Dr. K. L. Shrimali): (a)
Rs. 27,050.
(b) Yes, Sir.

Recruitment to Defence Services

*851. Raja Mahendra Pratap: Will
the Minister of Defence be pleased to
state:

(a) the system of recruitment to the
officers’ rank of the Army, the Air
Force and the Navy;

(b) whether any inquiries have been
held in recent years (since 1947) to
investigate the quality of material

. which finds its way to the officers’
ranks of these Services; and

(¢) whether a copy of each of these
reports will be laid on the Table?

The Deputy Minister of Defence
(Sardar Majithia): (a) Recruitment
to the Officers’ ranks of the Army,
Navy and the Air Force is made

(i) through the National Defence
Academy for which cadets are
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selected by an examination
conducted by the Union Pub-
lic Service Commission, inter-
views by the Services Selec-
tion Board, Physical Endur-
ance tests and, in respect of
cadets for the Air Force, a
Pilot Aptitude test; and

(ii) through Courses conducted
separately by the three Ser-

+ vices. Selection for these
Courses is generally made on

the basis of interviews by
Service Selection Boards,
Physical Endurance tests and,

in respect of Courses of the

Air TForce, Pilot Aptitude
tests. For some of these
Courses, selection examina-

tions are also conducted by

the Union Public Service
Commission.
(b) No.

(c) Does not arise.

‘Amrutara Santana’
*852, Shri Sanganna: Will the Min-
ister of FEducation and Scientific

Research be pleased to refer to the
reply given to Starred Question
No. 1282 on the 9th April, 1956 re-
garding the Oriya Novel ‘Amrutara
Santana’ and state:

(a) whether translation of the novel
into other regional lariguages has been
completed by the Sahitya Akademi;
and &

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). A statement is laid on the Table
of Lok Sabha. [See Appendix III,
annexure No. 4].

Singareni Collieries

*g53. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the total amount proposed to be
allocated to Singareni Collieries for
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the development of the Mines during
the Second ‘Five-Year Plan period;
and

(b) the amount likely to be granted
to the Company during 1957-58?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). The
matter is under consideration. Pend-
ing finalisation of the terms and condi-
tions of the Central Government’s par-
ticipation in the finances and manage-
ment of the Slngarem Collieries Com-~
pany, sanction for the payment of a
loan of Rs. 10 lakhs to the Company
has been issued.
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Untouchability Act

*855. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state the steps taken by the Gov-
ernment of India to keep a watch over
the working of the Untouchability
(Oftences) Act, 19557 -

The Minister of State in the Minis-

try of Home Affairs (Shri Datar): The
State Governments are responsible for
enforcing the provisions of the Un-
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touchability (Offences) Act, 1955,
which makes the practice yf untouch-
ability a cognisable offence. Adequate
publicity has been given to the provi-
sions of this Act in the wvarious re-
gional languages and most of the State
Governments have also .appointed
small Committees to ensure the effec-
tive implementation of the provisions
of the Act. In this connection atten-
tion is invited to the reply given to
Shri Thimmaiah’s Starred Question
No. 1174 on 17th August, 1956.

Beggars

#856. Shri Gajendra Prasad . Sinha:
Will the Minister of Home Affairs be
pieased to state whether any effort
has been made either by the Union
or State Governments to compile
correct statistics of the number of
beggars in the country?

The Deputy Minister of Home
Affairs (Shrimati Alva): Statistics of
Beggars and Vagrants are available in
the 1951 Census Report. Since then
no independent enquiry to ascertain -
the number of beggars in the coun-
iry has beenn made by the Central
Government. As regards State Gowv-~
ernments’ efforts to compile correct
statistics of beggars in the country,
attention is invited to parts (b) and
(¢) of Shri Hem Raj’s starred ques-
tion No. 397, answered in the Lok
Sabha on the 26-11-56 and the infor-

mation subsequently laid on the Table
of the House.

National Institute of Basic Education

*857.I Shri Ram Saran:
1 Shri Shree Narayan Das:

Will the Minister of Education and
Scientific Research be pleased to .
state:

(a) the number of senior workers
who have received advanced training
so far in the National Institute of
Basic Education;

(b) how they are selected; and

(c) the qualifications prescribed for
them?
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The Minister of State ia the Mials-
try of Rdscation and Scientific Re-
search (Dr. K. L. Shrimall): (a) Ni.

(b) and (c). Do not arise.

Basic Schools in Delhi

Shri Vasudevan Nair:
.'”’{Shrl Kunhan:

Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Unstarred Ques-
tion No. 156 on the 22nd July, 1957,
and state:

(a) the defects and shortcomings
of the basic schools in rural areas of
Delhi as pointed out by Delh:1 District
Board; and

(b) the measures agreed upon to
remove them?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). A statement 1s laid on the Table
of Lok Sabha [See Appendix lII,
annexure No. 5].

Social Welfare Work

*859. Shri B. 8. Murthy: Will the
Minuster of kducation and Scientific
Research be pleased to refer to the
reply given to Starred Question
No. 355 on the 25th July, 1957 and
state the methods and modes adopted
to secure popular co-operation 1n
Social Welfare Work?

The Minister of State in the Minis-
try to Education and Scientific Re-
search (Dr. K. L. Shrimali): The Cen-
tral Social Welfare Board as the co-
ordinating agency for social welfare
work, consists of members a majority
of whom are associated with import-
ant voluntary welfare organsations.
In the State Social Welfare Boards
there is similar representation of popu-
lar workers in the field. Popular
Project Implementation Committees
have been established in every social
welfare project and their members
consist of workers drawn from the
rural greas concerned. In addition

the various publications of the Board
are meant to draw the public into
active co-operation with and under-
standing of the social welfare activi-
ties in the country. Other organiza--
tions like Bharat Sevak Samaj #lso
relp primarily on public co-operat:om.

History of Freedom Movement

{ Shri H. N. Mukerjee:
849, ism Bhakt Darshan:

Shri A. K. Gopalan:
Shri Kodiyan:

Will the Minister of Education and!
Scientific Research be pleased to refer
to the reply given to Starred Ques-

tion No. 370 on the 24th May, 1957
and state:

(a) whether arrangements for the
wrnting of the History of Freedom.
Movement have been finalsed;

(b) if so, what 1s the arrangement
and the total amount that will have
to be spent on the publication; and

(c) how the selection of the scholar
for writing the History was made?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Not yet.

(b) and (c). Do not arse

Wind Power

*861. Shri Narasimhan: Wil the
Minister of Education and Scientific
Research be pleased to ay a state-
ment on the Table showing the pro-
gress 50 far made m regard to the
research programme pertaining to
utitlization of Wind Power?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): A statement containing the
Information asked for is laid on the
Tahle of Lok Sabha. [Sec Appendix
III, annexure No. 6].

Exploration of Oil

*862. Shri Bishwamath Roy: Will
the Minister of Steel, Mines and Fue}
be pleased to state whether any pro-
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wposal is under consideration regard-
ing exploration for oil to be under-
taken in any new area this year?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Yes, Sir.

Deep driling at Jdwalamukhi and
Structural drilling at Bahl in the hilly
area of the Punjyab by the Oil and
Natural Gas Commission will continue.
In addition, in the coming winter, the
Commission 1s planning to start struc-
tural driling in Cambay area Sur-
vey will continue 1n the Jaisalmer
.area, and the Commission have under
consideration Geological Gravaty, and
Seismic Surveys in U.P. and seismic
investigations in the Sibsagar area of
Assam In West Bengal, under the
Indo-Stanvac Agreement. the Stand-
ard Vacuum Oi11 Company are doing
test deep driling near Burdwan

Exploration of Petroleum
at Jaisalmer

*863. Shri J. R. Mehta: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 474 on the 30th
July, 1957, and lay a statement on
the Table showing:

(a) the results of the explorations
for Petroleum already made 1n
Jaisalmer area;

(b) the maximum depth to which
drilling was undertaken, and

(c) other similar schemes, 1f any
dropped because of difficulty of
foreign exchdnge?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (c). A state-
ment containing the required informa-
tion 1s laxd on the Table of Lok Sabha.
[See Appendix III, annexure No, 7]

Integration of Banks

*864. Shri H. C. Sharma: Will the
Minister of Finamce be pleased to
state the stage at which the matter
relating to the merger of the Bank
-of Jaipur Ltd., Bank of Bikaner Lid.,
Bank of Rajasthan Ltd, and other
State associated Banks with the State
Bank of India stands?
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The Deputy Minister of Finauce
(8hri B, R. Bhagat): The matter 1s
under consideration,

Gram and Mukhya Sevikas

*865. Shri R. 8. Lal: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) the number of Gram and
Mukhya Sevikas required for carrying
out the Social Welfare Programme;
and

(b) the arrangement that has been
made fer their recruitment and tramn-
ing?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) The
requirements for the Second Five
Year Plan period are 12,980 Gram
Sevikas and 1,520 Mukhya Sevikas.

(b) The Gram Sevikas required by
the Central Social Welfare Board are
recruited through the State Social
Welfare Advisory Boards and trained
at the centres run by the Kasturba
Gandh: National Memonal Trust
whereas those required by the Minis-
try of Community Development are
recruited through the State Govern-
ments and tramned at the centres run
by the Home Economics Wing of the
Ministry of Food and Agriculture

At present no arrangement exists
for the training of Mukhya Sevikas.

Death of A Frogman

*867. Shri Goray: Will the Minister
of Defence be pleased to state:

(a) whether frogman P. N. Pethkar
of the Indian Navy attached to the
Royal Navy in England was given all
the necessary instructions and good
equipment before he was sent under
water, and

(b) whether Government have
obtained a full report of the incident
which resulted in his death?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) A preliminary report has been
received and a detailed report fs
awaited.
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Safeguards for Minorities

( Shri D. C. Sharma:
| Shrl Supakar:
Shri Mahanty:
.“”l Shri Surendranath
Dwivedy:
Shri Yajnik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether under Article 350-B of
the Constitution a Special Officer to
conduct enquiries into the working of
safeguards for minorities has since
been appointed;
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(b) it so, whether the special officer
has made any enquiry so far in this
regard; and

(c) if 8o, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). The Special Officer is
collecting relevant material.

National Discipline Schemes in
Basic Schools

*870. Shri Bibhuti Mishra: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it 1s a fact that Gov-
ernment are contemplating to give
increased financial assistance for the
introduction of National Discipline
Scheme 1n Basic Schools of States and
Union Territories,

(b) if so, the nature of the pro-
posal; and

(c) the period within which 1t will
be 1mplemented”

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(¢) Yes, Sir. The National Discipline
Scheme 1s already in force m a num-~
ber of schools in the colonies of dis-
olaced persons in certain States. It is
now proposed to extend 1t to a large
number of schools, in areas other than
displaced persons’ colonies, in three
regons in Punjab, Bombay and West
Bengal The Scheme will cover basic
schools also The details of the scheme
and the financial imphications are still
under examination It is hoped to im-
plement the scheme on this larger
scale from this year

Imports from Japan
Shrimati Tarkeshwari
'811.{ Sinha:
Sl Baradur Singh:

Will the Minister of Fimance be
pleased to state:

(a) whether it is 3 fact that discus-
sions are going on in Japan in regard
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to the proposals for exporting Hydro-
electric equipment, textile machinery
and other capital equipment to India
on deferred payment basis, and

(b) if so, the nature of faciities to
be given by Export Import Bank of
Japan to Japanese exporters®

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b)
Discussions have taken place, both in
Japan and m India, on the question
of deferred payment terms for pur-
chases by India of various types of
capital equipment, these discussions
have, however, not yet concluded and
1t 1s therefore not pessible to indicate
what facihities will actually be pro-
vided

State Bank of India

*872, Dr. Ram Subhag Singh: Will
the Minister of Fimance be pleased
to state how many persons connected
with rural work and representing
rural areas have been placed on the
Board of Directors of the State Bank
of India”

The Deputy Minister of Finance
(Shri B. R. Bhagat). The Central
Board of the State Bank of India con-
tains at least two Directors with
special knowledge of the working of
co-operative institutions and of rural
economy as 1s required n terms of the
State Bank of India Act, 1855

Atala Mosque, Jaunpur

*873 Shri Ganpati Ram. Wil the
Minister of Education and Sclentific
Research be pleased to state

(a) whether the Government of
India have allotted any money during
the last three years for the repair
work of the Atala Mosque of Jaun-
pur,

(b) whether this historical build-
ing comes under the Central Monu-
ments Act,

(c) it so, the action Government
vropose to take 1n regard to its repair
and maintenance, and

(d) 1f not, the reasons therefor?
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The Minjster of State in the Minis-
try of Education and Sclentific Re-
Ms: (Dr. K, L. Shrimalf): (a) No,

r

(b) Yes, Sir The Mosque was
declared as a protected monument n
1819 under the Ancient Monuments
Preservation Act, 1804

(c) and (d) As the trustees of the
mosque are not wilhing to enter into
an agreement with the Union Depart-
ment of Archeology, under Section §
of the Ancient Monuments Preserva-
tion Act, 1004, covering the various
matters connected with the mainten-
ance of the monuments, 1t has not so
far been possible to carry out any
repairs to the mosque

Loan for the Coustruction of
Bhuvaneswar

*874 Shr1 Sanganna: Will the
Minister of Finance be pleased to re-
fer to the answer given to Starred
Question No 2016 on the 8th May,
1956, regarding the construction of the
Bhuvaneswar new Capital and state

(a) whether the state Government
of Orissa have apphied for further
loan and

(b) if so with what results?

The Deputy Minister of Finance
(Shr1 B R Bhagat). (a) No, Sir.

(b) Does not arise

Commonwealth Joint Naval
Exercige

*875 Shr1 Raghunath Singh: Will
the Minister of Defence be pleased to
state whether 1t 1s a fact that India
1S partiapating in  Commonwcalth
Joint Nava] Excreise at the invitation
of Ceylon Government”

The Deputy Minister of Defence
(Sardar Majithia). Indian Naval Ships
and Aircraft wall be participating in
Commonwealth Joint Nava] Exercises
at the invitation of the Ceylon Gov-
ernment received through the Com-
mander-in-Chief, East Indies Station,
Royal Navy
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Coal Disizribution
376, J Shri Shree Narayan Das:

‘L Shri Matin:

Will the Minister of Steel, Mines and
Fuel be pleased o state:

(a) the circumstances in which the
Government of India have ‘abolished
the quota system for the brick burn-
ing coal and soft coke;

(b) the advantages resulting there-
from; and .

(c) what arrangements have been
made for future distribution of coal
in general and brick burning c¢oal in
particular?

The Minister of Mines and Oil
{Shri K. D, Malaviya): (a) The quota
system was subject to a six-monthly
review. At the last review in June
1957, it was found that the system had
given rise to numerous complaints
from consumers, who were experienc-
ing considerable difficulties in locating
coupons. They also had limited choice
in the matter of selecting individual
collieries for their supply and this
gave rise to complaints against the
quality of coal. Also at the time of
the review there was considerable
reduction of the pit-head stocks. So
the system was abolished with effect
from the 1st July, 1957. The quota
systemi for soft coke, however, is
continuing. .

(b) It was expected that by this
change, the consumers will have a
greater choice in selection of collieries
and would get supplies with greater
facility.

(¢) But for the abolition of the
quota system for brick burning coal,
which used to be superimposed on the

distribution of coal, there is no other.

change.
National Book Trust

*877. Shri Ram Saran: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the first meeting of
the National Book Trust has been
held;
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(b) if so, decision taken by them;
and

(¢) whether they will publish

books in general?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (3) Yes,
Sir.

(b) A staterment is laid on the Table

of Lok Sabha. [See Appendix III,
annexure No. 8.]

(c) Yes, Sir, the books of general
interest for which the Trust has been
set up.

Asiatic Society,” Calcutta

#8978, Shri H. N. Mukerjee: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether revised proposals have
lately been received from the Asiatic
Society, Calcutta, for financial assist-
ance; and

(b) if so, the action taken thereon?

* The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) The proposals are under con-
sideration.

Copper Requirements

*879. Shri B. S. Murthy: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the replies given
to the supplementaries raised on
Starred Question No. 451 on the 30th
July, 1957 and state:

(a) the total requisite quantity of
copper needed for country’s use dur-
ing the Second Five Year Plan; and

(b) the total quantity available
from indigenous sources?
The Minister of Mines and Oil

(Shri K. D. Malaviya): (a) The total
quantity of copper required for the
country’s use during the Second Five
Year Plan is estimated at 1,90,000
tons.
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(b) The total quantity available
from ndigenous sources during the
Secrnd Five Year Plan is estimated
at 37,500 tons.
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Report of Delhi (Advisory)
Language Committee

Shri D. C. Sharma:

o, Shri Radha Raman:
{ 8Shrl M. L. Dwivedi:
{ Sard Khushwaqt Rai:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No 992 on the
17th December, 1856 and state:

(a) whether the report of Dell
State (Advisory) Language Com-
mittee has since been considered; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Bome Affairs (Shri Datar): (a)
and (b). The matter 1s still under
consideration
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Bridges over Sai and Gomti

*884. Shri Ganpati Ram: Will the
Minister of Education and Scientifis
Research be pleased to state:

(a) whether bridges over Sai at
Jalalgan] and over Gomti at Jaunpur
come under the Ancient Mounments
Preservation Act;

(b) i so, the repairs that have
been carried out there during the last
three years;

(c) if not, the reasons therefor; and

(d) whether Government are aware
of the serious damage caused to the
bridge over Gomti by the unusual
flood in the river in 19547



8185  Written Answers

The Minister of State in the Minis-
try of Education and Scientifi¢ Re-
search (Dr. K. L. Shrimall): (a) Yes,
Sir.

(b) Besides the usual annual repairs
for the maintenance of the monuments,
some minor repawrs which were found
necessary, such as pointing, plastering
and repairing decayed roof concrete of
both the bridges, were carried out.

(¢) Does not arise,

(d) Government are aware that one
of the “gumtees” of the bridge at
Jaunpur was washed away by the
floods in September 1854 Plans for
the restoration of the “gumtee” have
been finalised and the work will be
taken 1n hand shartlv.

Delhi Polytechnic

*885. Shri Shree Narayan Das:
Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether any plan for the ex-
pansion of facilities in the Dells Poly-
technic has been considered by Gov-
ernment;

(b) if so, the nature of decision
taken;

(c) the important features of the
proposed expansion plan; and

(d) the financial implications there-
of?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(d) A statement giving the requred
mnformation 1s laxd on the Table of
Lok Sabha. [See Appendix III,
annexure No. 9.}
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Gold Smuggling

“887. Shri Raghunath Singh: Will
the Minister of Finance be pleased to-
state whether 1t 1s a fact that-
SmMyggled gold weighing 25,000 tolss
WOrth 26 lakh rupees was seized by
the Custom officials at Kan Karia lake
;’;;\r Ahmedabad on the 31st July,

7

The Deputy Minister of Finance:
(Skri B. R. Bhagat): Yes, Sir, About
25,160 tolas of gold worth about Rs. 6.
lakns were seized by Customs officials
from a terrace room n a bwlding
sityated 1n Kan Karia lake =rea of
Ahpedabad on the 3ist July, 1957.

Junior Commissioned Officers

6 Shri V. P. Nayar:
17. {Shri Kodiyan:

Will the Minster of Defence be
Pleysed to state:

(3) whether 1t is a fact that the
Junor Commussioned Officers are now
#1Ven only Rs 2 per day as Train.
Joupney Ration Money for their trav-
els, while on duty or on leave; ‘and:
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(b) how does this compare with the
Journey allowances of Officers who
are commissioned?

The Deputy Minister of Defence
(Sardar Majithia): (a) The rate has
been increased from Rs 2 to Rs 225
nP with effect from the ist Apml,
1857

(b) Commi.sioned Officers are not
entitled to any inudental charges for
Journcys while proceeding on or
1eturmng from leave, but they receive
incidental charges at the rate of one
anna per mile while traveling on
temporaiy duty and annas four per
mile while travelling on permanent
duty Under certain circumstances,
howevel, when thev travel on warrant,
eg when proceed ng ty £old <ervice
aleas or accompanying bodie, of
troops they are entitled to a daily
allowance at the rate of Rs 10 per
day for the journev period and no
other incidental charge 1s paid to
them

Hindustan Steel Ltd

618 Shri P G Deb* Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to lay on the Table the annual re-
port of the Hindustan Steel Ltd
at Rourkela and the Audit Report on
the accounts of the factory for the
year 1855-56”

The Minister of Mines and Oil
(Shri K. D Malaviya): A copy each
of the documents in question has
-already been laid on the Table of Lok
Sabha
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Trainees under Colombo Flan

620. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state

(a) how many foreigners have come
to India for specialised tramning in
various mnstitutions under the Colombo
Plan during the year 1957 so far, and

(b) the names of the institutions to
which they have been admutted?

The Minister of Finance (Shri T. T.
Krishnamacharl). (a) 55 foreigners
indluding 15 Commonwealth Citizens
have (ome to India for specialisea
traming in various nstitutions under
the Colombo Plan during the period
from the 1st January to 38ist July,
1957

(b) A statement showing the requure-
ed information 1s laid on the Table of
T.ok Sabha [See Appendix III, an-
nexuie No 11]

Rehabilitation of Ex-Servicemen

621 Shri D C. Sharma Will the
Minister of Defence be pleased to
state

(a) the amount spent on the rehabi-
litation of ex-sovldiers from the Punjab
State for the year 1956-57, and

{b) the ratio in which this expendi-
ture was met by the Centre and the
State of Punjab”

The Deputy Minister of Defence
(Sardar Majithis). (a) and (b) The
information 1s being collected and will
be laid on the Table of Lok Sabha

Geological and Mineralogical Investi-
gations in Punjab

622. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state the total
estimated amount to be spent by Gov-
ernment on Geological and Mineral-
ogical investigations in Punjab during
the Second Five Year Plan®

The Depuly Minister of Education
and Scientific Research (Shri M. M.
Dag): Separate estimates are not
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prepared of the amount to be spent by
Government on Geological and. Min-
eralogical investigations in individu-
al States. The investigations are
carried out by the Geological Survey
of India and the Indian Bureau of
Mines and estimates are prepared for
the organisations‘ as a whole.
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T.B. Hospitals in Cantonments

625. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) the Cantonments where T. B.
Hospitals are in existence;

(b) the Cantonments where arrange-
ments for treating T.B. Patients are
provided; and )

(¢) whether under the Second Five
Year Plan Government have any
scheme to open hospitals or domicil-
iary Clinics for T.B. f{reatment in
Cantonments?

The Depufy Minister of Defence
(Sardar Majithia): (a) No Hospitals
exclusively devoted to T.B. pafients
exist in any of the Cantonments.

(b) The Cantonment Hospitals at
Wellington and a private hospital in
Ahmednagar Cantonment have made
arrangements fo admit T.B. patients.
T.B. patients are also treated in the
Cantonment hospitals at Kamptee and
Poona but during the non-infectious
stage only. T.B. patients of 33 other
Cantonments can avail themselves of
tfeatment facilities in the hospitals in
the neighbourhood. It is regretted that
the remaining 22 Cantonments are
lacking in facilities in this respect.

(c) It is proposed to have a T.B.
Clinic in the Cantonment Board Hos-
pital, Ambala and a T.B. Ward at
Aurangabad during the Second Five-
Year Plan.

Dispensary at Chachu Bazar,
Tripura

626. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any representation has
been made for establishing one dis-
pensary at Chachu Bazar, Mohanpur
Tehsil, Tripura; and

(b) if so, the steps taken so far in
this regard?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes, Sir.

(b) The matter is under considera-
tion.

N
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Birector of Educatiea, Manipur

€27, 8hri L. Achaw Singh: Will the
Mimister of Education and Scientife
Research be pleased to state:

(a) the reasons why tlre post of the
Director of Education in Manipur has
been lying vacant since the 7th Sep-
tember; 1854,

(b) whether 1t 1s a fact that the In-
spector of Schools 1n Manipur has been
asked te carry out the duties of the
Director of Education; and

(c) whether Government are aware
of the fact that many schools could
not be inspected and school inspection
work has suffered due to pressure of
work?

The Minister of State in the Minis-
&ry of Education snd Scientific Re-
search (Dr. K. L. Shrimali): (a) It
has not so far been possible to recruit
& surtable person for the post through
the Union Public Service Commussion

(b) and (c) No, Sir.

Smuggling

Dr. Ram Snbhag Singh:
6€28. { Shri Raghunath Singh:
Shri H. N, Mukerjee:

Will the Mimster of Finance be
pleased to state*

(a) whether the iand customs staff
have arrested a Cuban and an Amern-
can at Attar: border;

(b) i so, the amount o? Indian cur-
rency notes and other valuables found
from them; and

{c) where were they proceeding to?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The land cus-
toms staff have arrested one
Mr Thomas Dana who holds a Cuban
passport. One Mr. Leo Roy Frey hold-
ing an American passport, who was
accompanying Mr. Dana, was simul-
taneously arrested by the local Police.
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(b) The amount of Indian curvency
notes and other valuables foxmd with
them were as follows:

(i) Indian currency Rs 8,50,900.
(i) U.S dellars $10,001.
(i) Thais :
(iv) Hong Xong dollars
(v) Time piece

(vi) Pocket Radio

(vi1) Unlicensed Pistol
(viu) Unlicensed live cartridges 48.

(c) They were proceeding to West
Pakistan

Salaries of Government Servants

629. Shri V. P, Nayar: Will the
Minuster of Finance be pleased to state:

(a) the highest and lowest monthly
salaries in the services under the Gov-
ernment of India, and

(b) how many officers employed by
Government now draw monthly emol-
uments of over Rs 1,500

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The hghest
salary 1n the services under the Gov-
ernment of India, which has been pres-
cribed on the recommendation of the
Central Pay Commuission appointed in
1946, 1s Rs. 3000 pm. Holders of
certain special appointments under the
Constitution, members of the services
whose conditions of service have been
protected under Article 314 of the
Constitution and some individuals who
entered service prior to 16th July,
1981 draw pay above Rs 3,000 when
holding specific posts.

The lowest monthly salary (pay plus
dearness allowance) adomussible to a
Class 1V Government servant is Rs. 70
Pm 1n places other than oertzin ex-
pensive localities, where they draw
compensatory and/or house rent allow-
ance m addition.

(b) 887, excluding officers of the
Armed Forces, as on 30th June, 1084
The figure as on 30th June, 1909 %
not yet available, but the aumber will
be approximately the same as on 30th
June, 1954.

nnnﬂa
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Post-Graduste Schelarships tn
Manipar

630.'Shri L. Achaw Singh: Will the
Minister of Education and Selemiific
Research be pleased to state:

(a) the terms and conditions for the
grant of scholarships to post-graduate
students by Manipur Administration;
and

(b) whether these conditions were
fulfiiled in the award of scholarships
to post-graduate students under Mani-
pur Chief Commissioner’s Order dated
the 8th November, 18567

The Deputy Minister of Education
and Scientiic Research (Shri M. M.
Das): Information has been called for
from the Chief Commissioner, Mani.
pur Government and will be laid on
the Table of Lok Sabha in due course.

Private Schools in Manipur

631, Shri L. Achaw Singh: Will the
Minister of Education and Scientific
Research be pleased to state the com-
ditions for giving grant-in-aid to pri-
vate schools in Manipur?

The Minister of State in the NMinls-
try of Education and Scientific Re-
search (Br. K. L. Shrimali): A state-
ment is laid on the Table of Lok
Sabha. [See Appendix II1, annexure
No. 12].

Primary Schools in Manipur

632. Shri L. Achaw Singh: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it is u fact that there
ave move than 25 Government primary
sebools in the territory of Manipur
without any building and furniture;

(b) whether there have been com-
plaints about the lack of facilities for
buildings and equipment from the
school teachers and the public in the
hifls and valley of Manipur; and

(c) the steps that are being taken
40 maintain the minimum
standard in these schools?
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The Minister of State in the Minis-
try of Edacation and Sclentific Re-
search (Dr. K. L. Shrimsall): (a) No,
Sir.

(b) Such complaints are received
occasionally.

(c) Efforts are continuously made
to maintain minimum standard.

Bull-Dozer Drivers

633. Shri L. Achaw Singh: Will the
Minister of Home Aftsirs be pleased
to refer to the reply given to Unstar-
red Question No. 1040 on the 18th
December, 1956 by the Minister of
Works, Housing and Supply and state
the present position of the proposal
for increasing the pay of the bull-
dozer drivers in the Public Works De-
partment of Manipur?

The Minister of State in the Mints.
try of Home Affairs (Shri Datar): The
general question about the revision of
pay scales of Drivers (including bull-
dozer drivers) serving in various
Departments of Manipur Administra-
tion is still under consideration.

Smaggling in Manipur ’

634. Shri L. Achaw Singh: Will the
Minister of Finance be pleased to
state:

(a) what kind of articles are smug-
gled out of Manipur;

(b) the amount of urticles seized by
the Manipur police and land customs
department in Manipur during the
last one year; and

(c) the action Government have
taken to check this smuggling?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) As far as
Government are aware small guanti-
ties of articles like sugar, batteries,
biscuits, textiles and cigarettes are
smuggled out of Manipur to Burma,
the only foreign territory adjoining
that State.

(b) The amount of articles seiwed in
Manipur during the last one year
(from 1st July 1956 to 30th June 1987)
is Rs. 2,700 by the land custems
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department. No seizure has been made
by the Manipur police during ‘that
period.

(¢) Various and progressively inten-
sive steps are being taken by the
Government of India to combat such

smuggling.

Recruitment of Assistants

685. Shri B. C, Kamble: Will the
Minister of Home Afiairs be pleased
to state:

(a) the rules or orders under which
the recrwitment through the Union
Public Service Comnmussion was made
by the Home Ministry against the long
term vacancies of Assistant Grade m
Attached Offices between the period
from July 1947, to July, 1953 when a
ban on recruitment to Assistant Grade
through U P. 8 C test and other pro-
motion except that of permanent em-
ployees was made by the Finance de-
partment based on the Pay Comms-
sion Report in July, 1947, and

(b) the reasons why the eligible
permanent employees especially of the
Scheduled Castes were not considered
for promotion against such vacancies?

The Minister of State in the Minis-
try ot Home Affairs (Shri Datar): (a)
and (b). A statement explaining the
position is laxd on the Table of the
House. [See Appendix III, annexure
No. 13].

Tours of Ministers

636. Shri B. C. Kamble: Will the
Minister of Home Aftairs be pleased
to state:

(a) how many Union Ministers,
Deputy Ministers and Parliamentary
Secretartes, if any had undertaken
tours, both official and non-official
between the date of declaration by the
Election Commission of election sched-
ule of the last General Elections held
in 1957 and the last date of the Gene-
ral Elections held; and
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(b) the total expenditure the Union
Government had to incur on that ac-
count?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) The information is being col-
lected and will be laid on the Table
of the House as soon as possible,
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Central Excise Department, Orissa

638. Shri Sanganna: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Unstarred Question
No 2372 on the 25th May, 1956 re-
garding the number of Scheduled
Castes and Scheduled Tribes empioy-
ed 1n the Calcutta Collectorate of
Central Excise and state whether uny,
and 1if so, how many, persons have so
far been confirmed out of those
pointed under different categories?

The Minister of Finance (Shrl T, T,
Krishnamachari): None of the tempo-
rary employees has since been con-
firmed Their cases are under con-
sideration.
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Foreign Exchange Spent on Tours

€39. Bhri Surendranath Dwivedy:
Will the Minister of Fimance be pleas-
ed to state the amount of foreign
exchange spent or that will be spent
on:

(i) the delegation from India to
Moscow for Sixth World Youth Festi-
val; i |

(ii) the two delegations of Services
to Moscow; and

(iii) the delegation of newspaper
editors which recently went round
Europe, America and Japan?

The Minister of Finance (Shri T. T.
Krishnamachari): (i) No foreign ex-
change was released or is proposed to
be released for the delegation from
India to Moscow for the Sixth World
Youth Festival,

(ii) Rs. 24,000,
(iii) Rs. 15,630.

Investment of Life Insurance Funds

40, Shri Bimal Ghose:
g Shri Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether Government have given
any direction or exercise any control
in regard to investment of life insur-
ance funds by the Life Insurance Cor-
poration of India;

(b) if so, the nature of such direc-
tion or control;

(c) the extent of Life Insurance Cor-
poration’s investments in equities on
20th April, 1957, S8ist May, 1957 and
20th June, 1957;

(d) the proportion of investments
made by the Life Insurance Corpora-
tion of Indisa through the stock
exchanges in Bombay, Calcutta and
Madras respectively; and

(e) whether profit or loss on the in-
vestment is accounted for at the end
of the year?
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The Minister of Finance (Shri T. T.
Krishnamacharf): (a) No, Sir.

(b) Does not arise.

(¢) Total investments made iIn
equities,

as at 20457  Rs. 3,56,77,808'98
as at 31557 Ra. 4,82,71,96883
as at 20657 Rs. 5,63,83,885'82

(d) The amounts invested by the
Corporation from 1.9.56 to 30.86.57 in
(i) Government and Approved Securi-
ties and (ii) Debentures, Preference
Shares and Ordinary Shares and the
Proportions they bear to the respec-
tive totals are as undet:—
(8) Govt. & Ap- Amount Pescentage

pwve&jecu- (Pace Value)

n

Bombay  Rs. 13,53,32,800F 82.4
Calcutta Rs. 1,11,65,600 6.8
Madras Rs. 1,67,57,900 102

3 Out of this, Rs. 2,42,74,000/- represents
Securities bought dire-tly from the
Reserve Bank of India, Bombay.

(b) Debentures, Amount Percen-
Preference Invested tage
& Ordinary
Shares
Bombay  Rs. 4,60,88,700 472

Calcutta R8. 4,78,30,300 48'9
Madras Rs.  38,20,700 39
(e) Yes, Sir.

Construction Work at Rourkela

641, Shri Gajendra Prasad Sinba:
Will the Minister of Steel, Mines and
Fuel be pleased to state the amount
that has been spent till the end of 1956
over the construction of the township
for Rourkela Steel Project?

The Minister of Mines and Ofl (Shri
K. D, Malaviya): A sum of Rz 318
crores has been apent on the Town-
ship till the end of December, 1956,
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Py Shri Surendranath Dwivedy:
Shri H. C. Shasma:

Will the Minister of Home Affalrs
be pleased to state the total amount
in the shape of grants and loans given
to the Jammu and Kashmir State by
the Gevernment of India since 1047
so far, under different heads such as
grant, loan suspense account, with or
without interest?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Government of India have given
to the Government of Jammu and
Kashmir since 1847 financial assistance
to the extent of Rs. 47,1687 lakhs
under the following heads:

(in lakbs of rupees)

(a) Regular interest bearing
loans 25,18'48

(b) Advances under the
bhead ‘Aid to Kashmir’
upto 13th May 1054
and expenditure on
Jammu-Pathankot

road 9,53-89
(c) Grants since 14th

May 1954 1,55-00
(d) Annual Grant-in-aid

since 1954-55 8,29-50

(e) Food Subsidy 2,60-00

Standard Vacuum Oil Company

643. Shri Tangamani: Will the Min-
ister of Finance be pleased to state
whether it is a fact that the Standard
Vacuum Oil Company do not maintain
any halance sheet for its business in
India, but only a statement of ac-
counts, estimated in accordance with
the Company’s books maintained in
New York?

The Minister of Finance (Shel T. T.
Krishnamachari): As required by sub-
section (3) of section 277 eof Iadian
Companies Act, 1013, which was in
foree till 31-3-1966, the company duly
flled coples of ts consolidated Dalance
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Sheet a3 at 3lst December, 1935, em-
bodying the assets and liabilities of
its subsidiaries and branches through-
out the World, together with a state-
ment in Form ‘H’ as prescribed in the
Third Schedule to the Indian Com-
panies Act, 1913. The company’s ac-
counts for the subsequent period end-
ing with the 31st December, 1956 teo
be drawn up in terms of section 584
of the Companies Act, 1956 are not
yet due.

Burmah Shell

64¢¢. Shri Tangamani: Will the Min-
ister of Finanee be pleased to state:

(a) whether it is a fact that the
Burmah Shell Oil Storage and Distri-
buting Company of India, Ltd. pre-
pares its balance sheet as a Commis-
sion Agent to its parent Oil Group in
Britain; and

(b) whether it is a fact that this
balance sheet does not show the wages
of the staff and officers etc. employed
by it?

The Minister of Finance (Shri T. T.
Krishnamachari: (a) As required
under sub-section (3) of section 277
of the Indian Companies Act, 1013
which was in force till 31-3-56, the
company had filed with the Registrar
of Companies, copies of its balance
sheet as at 31st December, 1955, which
it submitted to the Public Authori-
ties in the United Kingdom, where it
is incorporated. The balance sheet of
the Company for the year ended 3ist
December, 1956 to be prepared in
terms of section 594 of the Companies
Act, 1956, is not yet due.

(b) Yes, Sir. This is because partl-
culars of wages and other expenditure
on employees of a compeny are not
required to be furnished in a balance
sheet.

645. SBhri Tangamani: Will the Min-
ister of Finanoe be pleased to siate
whether it iz a fact that Government
have accepted a celling in the Incosas
Tax payabls by the Oil Refineries?
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The Minlater of Finsuce (Skri T. T.
Kvishommnchari): No, Sir. The tax
paysble by the Refinery Companies is
reguisted by the ordinary provisions
of the Income-tax Act.

House Building in Tripura

646. Shri Dasaratha Deb: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Tripura
is not getting materials for building
construction such as cement etc.;

(b) whether it is a fact that Tripura
has been suffering wvery badly for
want of C.I. sheets at present; and

{c) if so, the steps Government pro-
pose to take to meet this requirement
in Tripura?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) No, Sir; but supplies could not
meet the entire requirements.

{c) Owing to the present acute
shortage of iron and steel materials
and cement, demands of the various
States including that of Tripura could
not be met in full. In the case of
Tripura, there is also the additional
difficulty of transport causing delays
in deliveries. Despatches from Cal-
cutta are being expedited.

Panel of Valuers

647. Shrl Ramakrishna Reddy: Will
the Minister of Finance be pleased to
state:

(a) on what basis the panel of val-
uers under the Estate Duty Act are
appointed;

(b) whether they are appointed by
the Ministry of Finance itself or any
other authority; and

(¢) whether the panel of valuers is
created in every State or only at the
Centre to look into the matters of all
the States?

The Minister of Finance (Shri T. T,
Erishnamacharl): (a) Any person,
who fulfils the qualifications and con-
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ditions as prescribed by tha Caentral
Government and published in the
Gasette of India in the form of Notice
issued from time to time, may apply
for inclusion of his name in the

of Valuers under the Estate Duty Act.
The property to be valued for Estate
Duty purposes is divided into several
broad categories such as immovable
property, stocks and shares, Jewellery,
works of Art etc. and Valuers for
each category are appointed according
to the prescribed qualifications. The
appointment in each case is for a
period of three years in the first ins-
tance, but any Valuer may apply for
re-appointmment subject to his satisty-
ing the requirements for the time
being in force.

Wide publicity is given to the issue
of such Notices through the Press, and
the local Income-tax offices. Copies
are also sent to the professional Instf-
tutions like the Institute of Chartered
Accountants, Institute of Engineers
etc. The latest Notice issued on 8-7-57
in this connection was published iIn
the Gazette of India, dated the 13th
July, 1957 (Part 1, Section I-—pp. 260-
281).

(b) The Valuers are appointed by
the Ministry of Finance (Department
of Revenue).

(c) The panel of Valuers is constitu-
ted on an All-India basis and the
Valuers in any State are free to take
up valuation work for Estate Duty
purposes in any part of the country.

High Court Judges

648, Shri B. Ghose: Will the Minister
of Home Affairs be pleased fo state:

(a) how many Judges of High
Courts have been transferred so far
according %o the provisions laid dowm
in Article 222 of the Constitution of
India; and

(b) how many of them are the
Judges of Culcutta High Court?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
When the States were re-organised in
November last, all the High Courts in
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the former Part B States (except
Jammu and Kashmir) were abolished.
But power was taken to allot such of
the Judges of those High Courts, as
could be continued, to the High Courts
in the new set-up. Action was ac-
cordingly taken under Section 50(8)
of the States Re-organisation Act, 1956
to allot some of these Judges to the
High Courts in the new set-up. The
names of the Judges, who were so
continued and the High Courts to
which they were allotted, will be
found in the statement laid on the
Table. [See Appendix III, annexure
No. 14.]

2. As a result of the transfer of
certain areas of the former Madhya
Pradesh State to the new Bombay
State, it also became necessary to
transfer some of the Judges of the
former Nagpur High Court to the High
Court 1in the new State of Bombay.
This was done under Article 222 of
the Constitution. A list of the Judges
so transferred will be found in the
statement laid on the Table. [See
Appendix III, annexure No. 14.]

3. In July last, Shri S. R. Das Gupta,
a Judge of the Calcutta High Court,
was appointed as the Chief Justice of
the Mysore High Court. This was an
appointment made under Article 217
of the Constitution and not a transfer
under Article 222 of the Constitution.

Assistants

649. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of Assistants in the
“Non-Test” category at present and the
number of Displaced Persons out of
them;

(b) the number of Assistants of each
of the above category included in the
“Initial Constitution” and “Initial Re-
gular Temporary Establishment”;

(c) the number of Assistants still
left out from the categories mentioned
in (a) and (b) above;

(d) whether the persons left out
will be included in the “Maintenance
Regular Temporary Establshment”;
and

(e) if not, the reasons therefor?

18 AUGUST 1057

Written Answers 8204

The Minister of State in tie Mits-
try of Home Afiairs (Shrli Daiar):
(a) 891 were eligible for inclusion in
the ‘Non-Test’' Category of Assistants
and out of them 296 were displaced
permanent Government Servants*

(b) Initial Constitution of Grade IV
of the CSS.

() Displaced Government Servants .. 109

(ii) Others .. . . .. 229

Total - - - 338

R.T-.E. of Asuistants 486°
(Trtial Constitution)

*Separate number in respect of dis-
placed and non-displaced Government
servants not available.

(c) 61.

(d) and (e). Most of the remaining
persons are either quasi-permanent
Assistants, or persons who have quali-
fled in the Assistants’ grade examina-
tion held in 1851 or are ehgible for
appointment to Grade I of the Clerical
Service at the imtial constitution.
They are being considered for appoint-
ment to the RTE at the maintenance
stage on the basis of their position in
these three hsts,

Armed Forces Service Conditions

650. Shri Naushir Bharucha: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that wide
disparity in service conditions of offi-
cers and ranks in the Armed Forces
exists in matters of gratuity, children's
allowances, travelling allowances, bag-
gage allowances, rate of increment
and disability pension; and

(b) the steps, if any, that Govern-
ment propose to take to minimise these
disparities?

The Deputy Minister of Defence
(Sardar Majithia): (a) There are dif-
ferences under the Pay, Pension and
Passage Regulations in the benefits
admissible to officers and other ranks
in the Armed Forces in regard to the
matters referred to.
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(b) The benefits regarding gratuity
etc. of different grades of Government
employees are regulated with refer-
ence to their basic conditions of ser-
vice, pay, the nature of their duty
and the inducement that is reasonable

and necemsary.
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Multi-purpose Schools in Andhra

652. Shri B. S. Murthy: Will the
Minuster of Education and Scientific
Research be pleased to refer to the
1eply given to Starred Question No.
357 on the 25th July, 1857 and state:

(a) the number of mulli-purpose
Schools started in the Andhra Pradesh
during the period of the Second Five
Year Plan so far; and

(b) the amount of Central aid asked
for and given during 1856-57 and
1957-58 (so far) for this purpose?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K, L. Shrimali): (a) Two
—during 1956-57

{b) No Central assistance for this
scheme was asked by the State Gov-
ernment during 1856-57. In the State
educational development plan for
1957-58 an amount of Rs, 58,000 has
been provided out of which the pro-
posed central share amounts to Rs.
34,800. No amount has, however, been
sanctioned so far.

Grants for Scientific Research

653. Shri B. 8. Murthy: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) the amount of grants given to
the Andhra and Venkataswara Uni-
versities during 1956-57 for pursuing
scientific research; and

(b) the subjects of research?

The Minister of State in the Minis-
try of Education and Sciemtific Re-
search (Dr. K. L. Shrimall): (a) —

Andhra University Rs. 4,09,000

Sri Venkateswara Rs, 1,35,000
University

(b) A statement giving the requisite
information is laid on the Table.
[See Appendix IIL. annexure No. 15.]
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65¢. Shri Ganpatl Ram: Will the
Minister of Home Affairs be pleased
to state:

(a) what measures have been taken
by the Government of India in Anda-
man and Nicobar Islands to amelio-
rate the conditions of aboriginals,

(k) the total money spent so far
during the First Five Year Plan period
and in the Second Plan, and

(c) what additional measures Gov-
ernment propose to take 1n the
future?

The Deputy Minister of Home
Aflairs (Shrimati Alva): (a) (1) One
hospital ship “INDAUS”, which was
acquired under the Colombo Aid Plan,
has been stationed in Nicobar Islands
to render medical aid to the Nico-
barese

(2) A tribal welfare scheme costing
Rs one lakh has been sanctioned for
the educational and economic uplift of
these people A medical-cum-Anthio-
pologic unit 1s being set up under this
scheme for®the welfare of Onges

(3) A Regulation known as the
Andaman & Nicobar Islands (Protec-
tion of Aboriginal Tribes) Regulation,
1866 has been promulgated to protect
the aboriginals from exploatation

(4) One NES block has been sanc-
tioned for the Nicobar group of Is-
lands

(5) One Malana-cum-Filana unit
has been set up m Nicobar Islands

(8) A scheme for the development
of coconut plantation in Nicobars has
also been sanctioned

(7) Special staff and necessary
equipment for treatment of Venereal
diseases are being provided at the
Car Nicobar hospital
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(b) There was no special First Five
Year Plan for these Islands. The
aboriginals got the benefit of the nor-
mal departmental activities. Separate
figures of expenditure on their welfare
are not readily available

(c) A statement 1s laxd on the Table
of the House [See Appendix III,
annexure No 16)

Excise Duty on Tobacco

655. Shrimati Parvathi Krishnan:
Will the Minister of Finance be pleas-
ed to state the amount reahsed from
excise duty levied on tobacco from the
State of Madras for the years 1953-54,
1954-55 and 1955-56°

The Minister of Finance (Shri T. T.
Krishnamachari): A statement giving
the information required 1s laid on the
Table [See Appendix III, annexure
No 17)

Salary of Primary School Teachers

656. Shri M. D. Mathur: Will the
Minister of Education and Scientific
Research be pleased to lay a state-
ment on the Table showing

(a) the basic salary of a primary
school teacher in each State, and

(b) how much 1ncrease 1n the basic
salary of a primary school teacher has
been effected in each State after the
offer of the Union Government to con-
tribute 50‘, of the increased c¢x-
penditure?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) and
(b) A statement 1s laid on the Table
of the House [See Appendix III,
annexure No 18}

Oceanography

657, Shri B. 8. Murthy: Will the
Minister of Education and Sclentific
Research be pleased to state whether
any students have been sent abroad
so far by Government for higher stu-
dies in Oceanography?
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The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimalf): No stu-
dent has been sent by the Government
of India; but two persons who were
already in employment were awarded
scholarships (one by UNESCO—and
the other by the Government of
Yugoslavia) for study/training abroad
in Oceanography
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Srheduled Castes Employees in
Defence Depots

5y ( Shri D. A. Katti:
: Shri B. K. Galkwad:
Will the Minuster of Defence be
pleased to state

(a) the number of Scheduled Castes
Employees serving 1n the various
Defence establishments in Poona;

(b) the percentage of such em-
ployees;

{¢) whether the percentage reserved
for the Scheduled Castes 1s maintain-
d; and

{d) if not, the reasons therefor?
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The Deputy Minister of Defence
(Sardar Majithia): (a) to (d). Em-
ployment m defence establishment is
not by castes. The information asked
for 1s not readily available but can be
collected only by questioning the em-
ployees as to their caste.

Gypsum Deposits in Tiruchirapaili

660. Shri Tangamani: Will the
Minister of Education and Socientifio
Research be pleased to state:

fa) whether a survey of Gypsum
deposits has been carried out by Gov-
ernment in Trruchirapalli district  of
Madras State;

(b) if so, the quantity available; and

(c) the steps, if any, that have been
taken for its full exploitation?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir

(b) Reserves within a depth of 50
feet are estimated to be about 15
million tons

(c) The matter 1s under considera-
tion of the State Government

Mineral Survey in Madras

661. Shri Narasimhan: Will the
Minister of Steel, Mines and Fuel be
pleased to lay on the Table:

(a) a copy of programme of work
of the Geological Survey of India and
the Bureau of Mines for Madras State
for the year 1957-58 and the Second
Five Year Plan; and

{b) the programme of work of the
Geological Survey of India and Indian
Bureau of Mines separately for the
period mentioned above for Salem
district 1n Madras State?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). The
information is bemng collected and will
be laid on the table of the House.
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Mr, Speaker: The House will now
take up other business

FAPERS LAID ON THE TABLE

AMENDMENTS T0 Mxprcan anp Tomrr
PREPARATIONS (Excise Dutms)Runes

The Deputy Minister of Finance
(Shri B R Bhagat): Sir, I beg to lay
on the Table, under sub-section (4)
of Section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of the Notification
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No. S. R. O. 1948, dated the 15th June,

1957, making certain amendments to

the Medicinal and Toilet Preparations

{Excise Duties) Rules, 1856. [Placed

n Lidbrary. See No. §-188/57].

RE. ADJOURNMENT MOTION

Raja Mahendra Pratap (Mathura).
Sir, on a pomnt of Order

Mr. Speaker: I may state thus for
the information of the hon. Members
The hon Member gave notice of an
adjournment motion after the House
began to sit—that 1s, at 11.05 am
Therefore, I disallowed i1t on that
ground Further, what he referred to
therein was purely a matter of law
and order of a State Therefore, We
are not concerned with it On both
these grounds, I have disallowed it I
further sent word to him about 1t
Whenever 1 disallow or do not give
my consent, I inform the hon Member
and if still he has any doubts .nd
wants to convince me by any argu-
ments, he can come and see me and 1if
I am convinced, I will agree with him
and waive the notice

Raja Mahendra Pratap: At what
time can I come and see you, Sir?

Mr. Speaker. He can come and see
me 1n the Chamber <oon after I go to
the Chumber

CALLING ATTENTION TO MATTRR
OF URGENT PUBI IC IMPORTANCE

PROFOSFD STRIK: BY DELHI TEACILRS

Shri 8. M. Banerjee (Kanpur): Sur,
under Rule 197 I beg to call the atten-
tion of the Minister of Education and
Scientific Research to the following
matter of urgent public tmportance
and request that he may make a state
ment thereon:—

“The proposed strike by  the
teachers in Government and pri-
vate schools in Dethi on the 20th
August, 1987"
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The Minister of State in the Minis-
try of Edncation and Scientific Re-
search (Dr K. L Shrimali): The
Delh: State Teachers’ Association—
mde their letter No 7054 dated the
25th July, 1957, intimated that the
teachers would go on a ‘chalk-down’
strike for four days from the 20th
August, 1857 During the period of
strike they propose to go to schools,
attend the classes but not to do teach-
ing work

The immediate reason for the pro-
posed strnke 1s a letter addressed by
the Directorate of Education, Dell:
holding in abeyance the revision of
scales of pay of certain categories of
Government school teachers on
account of an audit objection
The Association m their letter dated
25-7-1957, have also referred to cer-
tain grievances and demands submit
ted to the Government from time to
time during the last 30 months

The Delh: State Teachers’ Associa-
tion, whieh 1= an organisation of aided
as well as Government school teachers,
have been making representations on
various issues which have received
the attention of Government In
January last, and subsequently they
have submitted a number of demands
which are listed below —

(1) Revision of scales of pay of
certain categories of teachers
ete

(1) Confirmation of Government
school teachers

(111) Regular payment of salaries
in the aided schools

(1v) Observance of Departmental
orders by local bodies

(v) Raising the allowances of

teachers serving 1n  rural
areas
Mr. Speaker :  How long is the

statement” How many pages are
there?

Dr. K. L. Shrimali: This 1s a long
statement
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Mr. Speaker: He has given suffi-
cient information to the House relat-
g to the causes

Dr. K. L. Shrimali: The whole
statement may be placed on the Table
of the House

Mr. Speaker: Very well

Shri 8. M. Banerjee: The reading
of the statement may avoid the pro-
posed strike

Mr. Speaker. It will be published
It will be laid on the Table of the
House and 1t will be available to the
Press

Shri V. P. Nayar (Quilon) What 18
the action proposed” The operative
portion may kindly be read

Mr Speaker What 1s the step
proposed to be taken”

Dr K. L. Shrimali: I do not think
there 1> any reason for the strike All
the matters are being examined sym-
pathetically by the Government, and
I am sorry that the teachers have
taken this action The Government
have always taken a very sympathe-
tic attitude towards the demands of
the teachers, not only of Delh:1 but the
whole country and we have adopted
several measuies to 1mprove the condi-
tions of service of teachers all over
the country Therefore, I think the
notice of strike was uncalled for

Mr. Speaker He has asked them
not to strike that 1s all (Interrup-
tion) Order order Hon Members
ranted to have the operatve
portion of the statement for
the rcasons stated elaborately m
the statement The Minister
considers that 1t 1s not necessary
to have a strike, 1t 1s uncalled for
That 1s all that can be said

(THE °"PORTION OF THE STATEMENT RY
THF MINTSTER OF STATE IN THE MINnIS-
Try or EDUCATION AND ScIEnTrFic RE-
SEARCH LAID ON THE TABLE)

(v1) Revision of Provident Fund

Contribution and grant of Triple
Benefit Scheme

*lv:or the former portlox; of th: statement actuallv read by the Minister,

gee col 8213
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(vil) Free medical treatment to the
non-Government school teachers

(vui) Free school education to the
children of teachers

(1x) Withdrawal of arculsr issued
by the Dellm Admumstration regarding
the participation in politics of teachers
working 1n Government-axded private
schools

(x) Request for representation of
the teachers’ Association bewng pro
vided on local bodies etc

(x1) Request for scholarships for
teachers” chiidren for educaftional
purposes

(x11) Retirement of teachers in
provinciabsed local bodies schools

(xin) Rewvision of scales of pay of
Government school teachers by vacat
ing the audit objection

The action so far taken is described
below —

As regurds the holding in abeyance
of the revision of scales of pay &8s 4
result of the audit objection raised b.
the Accountant-General, Central Re
venues, 1t may be stated that the
matter 18 being loocked into by Gov
ernment and ti1]1 the audit objectic..
18 answered and withdrawn, we canno*
give effect to revised pay scales

The position with regard to  th.
remaiming points raised m pai. 3
above 1is as under —

(1) Any revision in the scales of pay,
especially with  retiospective effect,
needs very careful examination bt
the Government m view of the repei
cussions of any decision arrived at on
other categories of employees This
matter is still engaging the considera-
tion of Government In the case of
language teachers, however, the Gov-
ernment have already taken a deci-
sion and explained it to the Teachers
Association
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({1) About 80% of the wvacancies
exuting in 1954 have already been
placed on permanent basis and admi-
nistrative action is being taken by the
Delh1  Admunistration to confirm
teachers gradually agammst those posts
Confirmation orders of 146 teachers
have already been issued and the
cases of others are being expediicd
In this connection it may be pomnted
out that, at the time of confirmation,
medical examinatior. at the propes
level has to be completed and 1t 1.
necessary to fulfil certain other for-
mahties 1n this behalf For vanous
reasons, including the recent Infiuenze
epidemic, this work has proceeded
slow]y and the Delhi Adnunistration,
which 1s responsible for the delay, ha«
been directed .0 complete the maticr
expeditiously

(11) As regards the payment of sala
11€s 1n aided schools, arrears of salarie,
in respect of most of the Institutions
brought to our notice by the Teachers’
Association were arranged to be paid
by the first weck of April last Wilh
a view tfo ensuring better working of
Government-aided private Institutions
a committee under the chairmanship
of Shrimati Sucheta Kripalani has
already been appointed by the local
Administration to go into this and
other connected matters

(1v) In so fa1 as the observance of
departmental orders by the local
bodies 1s concernned it has been ex
plained o the Teachers’ Ascocia-
tion that such bodies are aulo-
nomous 1n character and the 1ssuing of
any mandatory instructions in  this
behalf 1s not feasible, except when an
eergent situation arises

(v) As regards raising of allowances
of teachers serving in rural areas, this
tannot be taken as an 1isolated case
because of other categories of Govern-
ment employees similarly placed and
the matter has been explained to the
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representatives of the
{'eachers’ Association

Delh1  State

(v1) The revision of the rate of
Provident Fund Contribution and the
implementation of the Triple Benefit
Scheme, are being looked into by the
committee on private aided schools
Any ad hoc decisions cannot be taken
in view of the repercussions of such
decisions on other categories of Gov-
ernment employees.

(vu) With regard to free medical
treatment to non-Government school
teachers, the local Administration have
set up a committee which 1s looking
into this question

(va1) The question of providing
free school education to the children
of teachers 1s under the consideration
of the Delh1 Administration

(ix) The circular letter regarding
the participation 1n politics of aided
school teachers wa« withdrawn some
time ago and the teachers’ represen-
tatives have been informed about 1t

(x) Regarding the request of
teachers for being represented on local
bodies, the teacher.’ representatives
were 1nformed that they should take
up the matter with the Local Bodies
concerned

(1) As regards the request for
scholarships to teachers’ children, the
matter 1s under consideration by the
Delhi Administration

(xi) Some of the teachers in local
bodies' schools, who had already been
retired as a result of the orders issued
by the Directorate of Education in
November, 1956 were recalled to duty
and the orders were rescinded retros-
pectively

It must be admitted that there has
been considerable delay on the part of
the local administration in passing
fina] orders in some of the cases. This
is partly due to the complicated
nature of the cases requiring caretul
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examination by the Ministry of
Finance and consultation with other
concerned agencies and partly to slow-
ness of the procedure on the part of
the Delhi Administrition, which has
been directed in clear terms to gear
up its administrative machinery to
deal with these issues promptly. At
the same time 1t 15 necessary to make
it clear that 1t 1s improper on the part
of the teachers to formulate demands
and then to threaten to go on strike
1 all or some of them cannot be accep
ted for admmistrative or financial
reasons Moreover, teachers in Gov-
ernment service who threaten to strike
are liable to disciplinary action under
Government Servants’ Conduct Rules
It has been explained to the repre-
sentatives of the Association that Gov-
ernment deprecateg such threats to
resort to strikes, when the various
demands made by them have been and
are being looked into sympathetically
by Government The Mimstry of
Education have done all that is feasi-
ble to ensure that proper treatment is
meted out to teachers. They have
adopted several measures to improve
the efficiency, social status and general
welfare of all teachers; they have
undertaken schemes for the revision
of teachers’ salaries all over the
country—the terms and conditions of
the Delh:i teachers are on the whote
better than those m other Stutes
Government would like to convey to
them the assurance that their interests
and welfare will always be looked
after with solicitude, but Government
expect 1n return a similar attitude nf
reasonableness and co-operation from
all the teachers, whether in Goven-
ment or private service

*DEMANDS FOR GRANTS—contd.
MmNisTrY or Stexr, Mimnes anp Foxt,
Mr. Speaker: The House will now

take up discussion of Demands for
Grants Nos. 78, 70, 80, 81 and 130

*Moved with the recommendation of the President
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[Mr. Speaker]

relating to the Ministry of Steel, Mines
and Fuel. As the House is aware,
5 hours have been allotted for the
Demands of this Ministry.

There are a number of cut motions
10 these Demands. Hon. Members
may hand over at the Table within
15 minutes, the numbers of the selec-
ted cut motions which they propose to
move. I shall treat them as moved,
if the Members in whose names those
cut motions stand are present in the
House and the motions are otherwise
in order.

The time-limit for speeches will, as
usual, be 15 minutes for the Mem-
bers including movers of cut motions,
and 20 to 30 minutes if necessary, for
leaders of Groups.

I will call upon the Minister of
Steel, Mines and Fuel to reply to the
debate.

May I know how long the Minister
will take for his reply?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): My
colleague, the Minister of Mines and
Oil will require half an hour and I
will take about 45 minutes.

Mr. Speaker: So, between them
they will take an hour and a quarter.
So, I will call upon them at 16.15
hours after which the Cut Motions
will be disposed of and the Demands
put to vote. If one of them wants to
" intervene earlier I shall give him an
opportunity at that time.

DeMAND No. 78—MINISTRY OF STEEL,

MiNES aND FUEL

Myr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,15,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-

pect of ‘Ministry of Steel, Mines
and Fuel”.

Demanp No. 79—MINES
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 28,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Mines’ ”.

DeEmMaNnD No. 80—EXPLORATION «§ OIL
aNp NATURAL Gas

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,50,31,000 be granted to the
President to ‘'complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Exploration. of Oil and
Natural Gas’”.

DEmMAND No. 81—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF ST=EEL,
MiNES AND FUEL .

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 55,96,93,000 including the
sums already voted on account for
the relevant services be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Steel, Mines
and Fuel’ ”.

Demanp No. 126—CaPrtaL OUTLAY OF
THE MINISTRY OF STEEL, MINES AND
FuEL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,68,65,24,000 including the
_sums already voted on account for
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the relevunt services be granted
to the President to defray the
charges which will come 1n course
of payment during the year end-
ing the 81st day of March, 1958,
in respect of ‘Capital Outlay of
the Ministry of Steel, Mines and
Fuel'”

Shri T. B. Vittal Rao (Khammam)
Mr Speaker, Sir, when we discuss the
Demands for Grants relating to the
Ministry of Steel, Mines and Fuel, we
are really discussing the core of the
Plan, and when we discuss about the
progress that this Ministry has made
we 8 » discussing really the economic
devem} “4ent of our country Keeping
this 1n view let us examine the vari-
ous projects undertaken by this Minis-
try and the various departments under
this Ministry

1 first want to take up coal and coal
production which 1s very important
for the industrial development of our
country We have laid down in the
Second Plan that we should raise 60
million tons by 1961—the various
annual targets for this period have
not yet been woirked out In 1955 the
production of coal was 382 mullion
tons, and during the period 1956-57,
that 1s the first year of the Second
Plan 1t was only 394 milhon tons
Out of this increase of 12 million tons,
one million tons were from the private
sector and 02 million tons from the
public sector In the Plan we have
allotted 12 million tons i1n the public
sector and 10 million tons in the pri-
vate sector Judging by this, our
progress 15 rather very unsatisfactory,
it is not only unsatistactory, we are
really undertaking a great nisk,
because if we are not going to achieve
the targets laid under the Second Plan
I am afraid our whole Plan is not like~
ly to be successful

In the Plan various targets have
been fixed for various coal mines
For instance, the Korba coal fields 1n
Madhya Pradesh was allotted 4 mil-
hion tons by 1861 Only a few days
back in reply to a question I was told
that we are touching cosl in one of
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the open cast mme I do not know
when the three under-ground mines
will go into full production or full
swing If in the year 1957 we are
just touching coal m Korba coal fields,
which have been allotted 4 miilion
tons by 1961, I am afraid we will not
be able to reach the target Similarly,
it has been stated that Bisrampur col-
lieries have been allotted an additional
3 million tons I do not know when
the work on these particular mines
will start

Then I come to Singarem: collieries
which have been asked to double their
output during the Second Plan period
Here the output during the First Plan
period was 15 million tons a year and
1t has to be increased to 3 million tons
by 1961 Financial assistance to the
tune of Rs 6 crores has been allotted
to this particular colliery But, what
has happened? During the first year
of the Plan that 1s 1956-57, not a sin-
gle pie was granted 1 do not know
what 1s the provision made for
1957-58 I am told that only Rs 10
lakhs have been given to 1t as agamst
the State Government’s request for
Rs 60 lakhs to Rs 75 lakhs If the
rate of progress has to be mantaned,
if we are really serious about achiev-
ing the targets, instead of discussing
with the management or the State
Government whether the Centre
should send one director or two direc~
tors or whether the Centre should
participate in the capital—these dis-
cusssons should go on, but why with-
hold the financial assistance when you
have laid down that it should pro-
duce an additional 15 million tons—
we should straightaway give the
financial assistance If you withhold
the financial assistance it will retard
the progress, because if a mune wants
to produce some additional coal it
will have to undertake a plan three
years before-hand, and all the machi-
nery etc will have to be indented
three years 1n advance For coal
mining machmery we are very much
dependent on foreign countries. Xven
small things like drills we have to
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mmport Therefore, unless and until
prompt action is taken, I am afraid
these 12 million additional tons of
coal cannot be had In the private
sector we are told that they have
produced an additional one million
tons during 1856 I am afraid whe-
ther the private sector will keep to
the target of 10 milhion additional
tons during the Second Plan penod,
because the way these mines are
worked 15 not good For instance,
during the last one year, small and
medium mines have been closed
down For example, the Mandalpur
colliery, the Singaren: colliery and the
Bhurra Dhemo colliery in West Ben-
ga! have been closed down The
Rajeur colliery in Madhya Pradesh
has been closed I am told the
reason for the closure of some of
these coal-mines is that the Chiet
Inspectoar of Mines asked them to
undertake some safety measures but
that entailed some expenditure and
so they have closed down the mnes

So many things are pointed out
about the policy m regard to the
mines, like transport bottlenecks and
the rest But I fail to understand
why, while there 1s a demand mn this
country which 1s more than the actual
production, there should be no pro-
per planning for the transport of
coal

There has been a committee appoin-
ted with regard to the amalgamation
of collieries This committee, after
going through the coal-fields in Bihar
and Bengal, submitted a report nine
months ago They made several
recommendations The committee
urged on the Government that they
should immediately undertake the
study of this question of amalgama-
tion of small collieries which today
are 660 in number out of the total of
about 800 collieries in the country
This committee dealt wnth, very
exhaustively the various aspeets o
the coal industry, and they have
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urged upon the Government that the
Government should take action quick-
ly on the report Not only that, 1
have not seen any report so far with
the Government of India wherein a
time schedule has been worked out
a regular time-table given that by
such and such date legislation should
be undertaken A time-table has
been worked out in this report say-
g that by such and such a time the
collieries should be amalgamated
voluntarily and 1f not, what action
should be taken in that regard A
proper time-table has been worked
out and given to the Government
But though the report was submat-
ted a httle more than nine months
ago the Government are still exam-
mning the report I do not know
when they are going to finaligse their
conclusions Even m the report,
they have categorically stated that
action 18 urgently called for Other-
wise, they said these mines under the
private sector will work m such a
way which will make 1t very diffi-
cult for progress ahead in a planned
wav when we take them over

Then I come to lgnite mumning In
Neiveli The working of these mines,
I am afraid 1s rather very slow The
various estimates and other things
given to us in the various reports
make us feel that the Government
has undertaken this working not in a
proper way te after a careful scru-
tiny For instance, during the meet-
ing of the consultative committee, we
were told that the cost per ton of
hgnite raised in these mines would
be Rs 6-8-0 to Rs 7 But in the
annual report of the Ministry sud-
denly this figure goes up to Rs 8 per
ton This 1s a very serious proposi-
tion How 1s that that within a
course of a few months there is an
increase of Rs 1-8-0 per ton?

When 1 find the investment on
these mines, I find that the capital
works out at the rate of Rs 50 a ton,
as against Rs 30 to Rs 40 a ton for
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working a new wvirgin coal-field.
Again, the thermal value of lignite
15 at the rate of 2§ tons, which is
equal to the thermal value of one ton
of coal Therefore, when we work
out these figures, i1t will amount to
something like two and a half times
the thermal value of lignite, that 1s
to say, if we had invested in coal
such a large amount which we have
now invested on lignite, we would
have got m coal two and a half times
more 1n thermal value than through
lignite Therefore, I would very
strongly urge upon the Munistry to
see how this amount of Rs 16 crores
has been arrived at Otherwise, the
working of lignite will not be an
economic proposition at all If we
have to pay Rs 8 a ton, 1t will work
out to Rs 20 m terms of thermal
vaiue Our resources m coal are very
huge Why we have to go m for Lig-
nite m that case” Because, we were
getting it a little cheaper, we have
undertaken this lignite project
Otherwise there are many coal-fields
in India Our deposits are very huge
We are told that in Bihar area itself
our coal deposits run to some 16,000
million tons and that in the Bengal
area, according to the estimates
recently made, 11,000 milhon tons are
available Similarly, nearabout Mad-
ras and mn  South India, near the
Singaren: collieries we have got huge
deposits of coal We have got a coal-
bearing area which runs to the tune
of 800 sq miles there Keeping all
this in view, I would like the Mims-
ter to see whether the estimate that
has been prepared for this project,
namely, Rs 16 crores, for rasing
three million tons by 1961 is in order

Not only that On the basis of
raising this cheap lignite, we have
also undertaken to instal a fertiliser
plant Therefore, any extra expen-
diture or any increase in the cost of
production of lLignite at Neivelh will
greatly upset our Plan for the pro-
duction of fertilisers

Then I come to the tramng of the
supervisors’ cadre We were told
that four training centres will be set
up durthg the Plan period I have
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seen in the report that four centres
are already being set up in Talcher,
Kurasia, Gindih and other places
Some more ought to be established
during the Plan period One of the
training centres was to be sanctioned
in Andhra Pradesh It was proposed
to be set up near the coal-munes
there But though one and a half
years have passed, there is no trace
of that yet I am told that Rs 60,000
have been granted by the Centre for
starting this traiming centre I do not
know what work the State Govern-
ment has undertaken There is noth-
mmg Only two weeks ago, one of the
Executive Engineers has come and
visited the site where 1t has to be
located According to one estimate,
1t 1s said that during the Plan period
we need nearly 5,000 supervisors if
we have to work our mmes mn s
planned and efficient way But even
in these tramning centres, as the fig-
ures show, some 400 people are going
to be taken They are not gomg to
be sufficient Therefore, 1 would
urge upon the Mmistry to hasten the
setting up of this nstitution

Various committees have recom-
mended the nationalisation of coal
mines Government, however, have
decided not to nationalise the coal
m'nes during the Plan period. 1
would request them to nationahse at
least the mines raising metallurgical
coal We have got very insufficient
deposits of metallurgical coal as com-
pared to the other coal deposits
Metallurgical coal 1s very essential for
our steel plants Until and unless we
properly plan out the raising of this
coal, our steel plants will suffer We
have got abundant supply of caal
from Bokaro collieries, but there are
so many coal mines m the pnivate
sector which raise metallurgical coal,
which 1s very essential for our steel
plants Not only that, this metallur~
gical coal 1s being utihsed by the
rallways We have decided during
the first Plan period itself to reduce
it to a very great extent, but we
could not do that There was a reduc-
tion of about 50,000 tons only. But
during this Plan period at least, we
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should not sell completely metallur-
gical coal to the railways; we must
put a stop to this. Otherwise, we
are thinking of not only three steel
plants, but fourth and fifth plants
also, when we will require huge quan-
titles of metallurgical coal. For the
proper and safe working of these
mines, it is very essential that the
Government should take up the
nationalisation of at least metallur-
gical coal, because they are commif-
ted not to nationalise the other coal
mines

This 1s the picture that emerges
When we see certain papers written
about planning and other things, we
find that we are going to raise about
120 million tons in the third Plan and
200 million tons in the fourth Plan
Considering the natural resources in
our country, these figures are not
very much; compared to the produc-
tion that is raised in the leading coal
raising countries, these figures are not
much. But we find that the Govern-
ment are not very serious about these
things We can easily increase the
raising of coal from 60 million tons
to 70 million tons even during the
plan period

Coming to the conditions of workers
m these coal mines, even 1n the public
sector, the conditions are rather
deplorable When we raise the ques-
tion of wages or salaries of the wor-
kers, Government tell us that they
are gomng to provide amenities, but
not increase the salaries, because it
would lead to inflation But here in
the public sector, there are nearly 60
to 70 per cent. of the workers who
lIive in places which are unfit for
human habitation. I do not know it
our Minister had ever visited the coal
mines in Bokaro and Giridih. It is a
heart-rending sight and it 15 most
deplorable. So, they should under-
take the construction of good quar-
ters in the public sector

It was planned to have 2,000 guar-
ters m 1887-58 in the public sector,
but I do not know how many are

I3 AUGUST 10857

Demands for Grants 8228

likely to be constructed, because in
1956-57, out of 600 quarters planned,
1 am afraid not even 400 were cons-
tructed and let out. Even water
supply is not adequate in the Bokaro
collieries, where nearly 5,000 to 6,000
workers ive They wanted a centra-
lised water-supply system. I do not
know at what stage that programme
18 After the setting up of the wash-
ing plan, this area is going 40 be a
very important area and the Gov-
ernment should hasten the construc-
tion of quarters and the water-supply
system in this area.

There has been an upward revision
of the price of coal twice. First of all
the price was increased following the
Industrial Tribunal award When
that was done, we were told that the
Government had examined the cost
structure and they have given that
increase  After that, Labour Appel-
late Tribunal award came In that
award, i1t was clearly laid down that
this increase that has been granted in
1956 1s sufficient to cover the extra
expenditure on account of the imple-
mentation of the Labour Appellate
Tribunal award, but the Government
have increased it by Rs 1-8-0 per
ton and appointed a committee twice
to go into the cost structure In the
first instance they said, after going
through the award and the conse-
quent increase in the cost of produc-
tion, they have given the increase in
the statutory price of coal. Now
another committee has been appoint-
ed and another increase of Rs. 1-8-0.
If one goes through the Labour
Appellate Tribunal’'s award, it was
clearly stated that the extra earning
18 the bonus that he 15 going to get.
In the lower tribunal, bonus formed
part of the wages, but in the Labour
Appellate Tribunal, they have remov-
ed bonus as part of the wages,
because they have said that nearly 50
per cent. of the workers in the coal
mmes do not get it. So, these
increases should not have been resort-
ed to. Even if they have been resort-
ed to, they could have awaited the
report of the price revision commit.
tee and then made that revision.
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Even this retrospective effect of this
implementation of the Tribunal award
1s going 1o take 27 months. Within
three or four months, the report could
have been got and Government could
have taken a decision on that.

We produce the cheapest coal in
the world, but we do not use this
coal either economically or efficiently.
Several papers have been written by
the Director of Fuel Research Insti-
tute, Dr. Lahin, that this coal should
be utilised very efficiently. Unless
and until commercial use 1s being
made of the researches conducted in
the Fuel Research Institute, Dhanbad,
1 am afraid we will not advance very
much

1 have several points to touch about
mangane.e and iron ores, but I w.ll
confine myself to the recent closure
of a manganese mine in the Garivad:
mines Manganese 1s one of the chief
sources of earning foreign exchange
and we have got a good quantity of
manganese ore In our country. But,
what do we find? Recently, the
manganese mines m the Vizianagram
district and Srikakulam district have
been closed I am given to under-
stand that the Andhra Pradesh Gov-
ernment has ordered the closure of
these mines. Ten thousand workers
who were employed in these mines
have been thrown out of employment.
There 1s a large scope for expanding
these mines and increasing produc-
tion They have been exploited in
the private sector in a very haphazard
way. If we want these to be proper-
ly exploited in a planned way, I
would hke these mines to be nationa-
lised immediately in view of the
several difficulties that we are under-
going in regard to foreign exchange
and in regard to supply of manganese
ore to our steel plants. It was said
that some iron ore mines will be
undertaken in the public sector. So
far, I have not seen any mine being
worked in the public sector. I under-
stand some American experts have
given a project report. I do not know
when they will be implemented.
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Finally, I would urge upon the
Government to improve the pondi-
tions of the workers. The Labour
Appellate Tribunal has said that the
condition of the workers working in
the coal mines has to be improved
considerably The Committee on the
amalgamation of small collieries has
reported that the condition of the
workers in the coal mines is very
deplorable and that every effort
should be made to improve their con-
dition Several Committees have
reported similarly. 1 would strongly
urge upon the Government that they
should see that the condition of these
workers engaged in the most basic
and key industry is improved.

sShrl Viswanatha Reddy (Rajam-
pet) Mr Speaker, I quite agree
with my hon friend Shn1 T. B. Vittal
Rao that this Ministry should provide
the core of the Plan. The subjects
with which this Ministry concerns
itself arc so vital to the development
of our country and so very extensive
that we might be justified to think that
this Ministry will have to provide the
smews for a sound foundation which
will result in rapid industrialisation
of this country. Therefore, I will
confine my submissions to only one
aspect of the activities of this Minis-
try and that 1s, oil, production, refine-
ment and distribution of ail.

As the House 1s well aware, oil has
played a very important role in the
economic history of various countries.
It has been said that America rode to
prosperity on a wave of oil. The
sigmficance of this statement is well .
xnown to the House because America
today commands a large reserve of oil
not only internally, but also it has got
a command of the various oil fields
all over the world. We have wit-
nessed up to this date political impe-
riahsm reigning supreme in this
world Today, o1l imperialism has
taken 1its place When we consider
the happenmngs in the Middle Bast,
this conclusion is irresistible. There~
fore, 1t is quite imperative that we in
our country should develop oil resour-
ces as fast as and in as large a mea-
sure and as quickly as possible.
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Till 1953, our efforts in the direc-
tion of oil exploration were almost
negligible. It is only in 1958 that
Government entered into an agree-
ment with Stanvac for oil exploration
in the West Bengal area. It has taken
four years for this project to yield
results. We are told that in April
last well boring has been started with
a view to strike oil. I hope very soon
we might strike a good load of oil in
the West Bengal area. Up to 1958,
only the Assam Oil Co. in our coun-
try did discover a small deposit in
Digboi dand other areas of Assam.
At present, our production is 12 per
cent. of our consumption of oil. Our
consumption of oil is increasing very
fast. It is only natural that it should
increase because of the industrialisa-
tion and consequential increase in the
transport requirements of the coun-
try. In aviation and in several other
directions, our consumption of oil is
increasing. Therefore, it is of very
great importance that we place a great
deal of emphasis on the exploration
of oil.

In the world today, apart from the
western countries and Soviet Russia
and some of the Eastern European
countries, only very few countries
have the know-how, not only for the
exploration of oil, but also for the
refinement of oil. It is really grati-
fying that although we have started
our scheme of exploration only in
1953, and from 1955 at a governmen-
tal or a purely national level, we have
advanced very far indeed. We have
our young and enthusiastic techni-
cians and with the encouragement
and considerable amount of support
given by the hon. Minister Shri K. D.
Malaviya, we have achieved consi-
derable results. We have today in
our possession the know-how for
exploring and drilling of oil. Very
soon we are going to establish a refi-
nery which will give us the know-how
for the refinement of oil. That means,
after we do that, we will know the
A to Z of this business of oil. Very
few countries in the world can boast
of this achievement. Therefore, I sub-
mit to the House that I have got
unreserved appreciation of the acti-

vities of the Oil and Natural Gas
Division.

We have been consulting several
foreign experts with regard to the
possible areas where we should look
for oil in our country. The Canadians
have given us a report. The U.S.S.R.
has given a brief report. The Ger-
mans have given us reports. Most of
these reports corroborate each other
and confirm the conclusions reached
by each one of these countries. Accor-
ding to these reports, we have to look
for oil in eleven distinct areas in our
country. Out of the eleven, the most
important are Punjab, Jwalamukhi
area in the Punjab, the Jaisalmer
area in Rajasthan, the Gangetic
plains in the UP. and of course,
West Bengal and Assam. The next
priority will be Cambay, Kathiawar
and Kutch region in Saurashtra. We
have to examine the activities of the
Oil and Natural Gas Division with
particular reference to these three
important areas that are to be found
in the Punjab, Rajasthan and the
U.P.

Oil seepage in Jwalamukhi area has
been discovered rccently. That has
given an indication to the Oil and
Natural Gas Division to look to these
regions morc carefully. They have
conducted all sorts of su-veys; geolo-
gical, geophysical, seismic, gravity and
other surveys have been conducted in
that area with the result that drilling
operations have started with very good
hope of striking oil in a matter of
months. I am told tn.’ in this parti-
cular region. oil can bhe¢ struck at a
comparatively smaller depth than it
obtains in several other regions in the
world. I hope that this discovery of
oil in Jwalamukhi area would open up
a large area for actual drilling and we
would be able to get a large propor-
tion of cur needs of oil in our country.

13 hrs.

We are today spending nearly Rs. 68
crores annually on the import of oil.
Now this expenditure is bound to in-
crease from year to year. That can-
not be doubted; it need not be proved
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at all; it is exiomatic. 1 have one
small doubt with regard to the pro-
gramme that has been drawn up by
the Oil and Natural Gas Division dur-
ing the next five year period In the
beginning when the Russian experts
cubmitted their report 1t was suggest-
ed that the Jaisalmer area should be
given top priority in the matter of
exploration of oil. Now I find that
the emphasis has shifted to the Gan-
getic region. I do not know if this
shift in emphasis is based on sound
reasoning and sound and adequate
data available in this region. From
all the reports that I have been able
to lay my hands on, I find that the
only point in favour of the Gangetic
plain is the physical resemblance of
this region to regions like the Urals,
the Ablg and the Rockies. Beyond
that the substantial geological reports
or the data available after thorough
investigation do not afford any basis
for the shift in emphasis.

In the Jaizalmer area on the othex
hand a considerable amount of data
has been gathered and the Soviet ex-
perts have submitted another report
{ncidentally I may mention that this
1eport unlike severa] other reports
which are full of verbiage and pictu-
1esque descriptions, 1s very business
hke It places before us our imme-
diate task, our organisation, the finan-
cia! implications and the way in waich
we have to train our technical per-
sonnel It 1s absolutely business hke
and I really think that (Government
should pay much more attention to
this report than it has so far done

The Jaisalmer area is a desert. I
had been reading a few months back
certamn reports about the diccovery of
o1l under similar circumstances in
Sahara by the French experts. The
French people seem to have specialis-
ed in the exploration of o1l in desert
areas It created rather a sunsation
a few months ago when this discovery
was announced: I would submit to
the hon. Minister that it is worthwhile
for us to contact those experts m
¥rance and see i it is not poasible
ror us to persuade them to investigate
turther the Jaisalmer area. I have
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8t u teeling that this area is very
rich 1n o.1 resources and if we proceed
on the right lines the whole of the
desert area might be dotted with
derriks marking the location of new
oil inds I would therefore humbly
suggest that the French experts should
b. brought over there and given a
chance to advise us on the possibihty
of siriking o1l in this area.

The Gangetic plain is admittedly
covered by a thick layer of alluviun
and therefore 1t was not possible for
our geologists to make a thorough
investigation This 15 also an aren
which does require considerable
amount of study and I hope the Gov-
ernment, the Oil and Natural Gas
D.vison, will not hazard drilling
opcrations without having assured it-
self of the possibility of striking o1l

I was reading the Soviet team's
report in detall and in that report
they have mentioned the setting up of
large number of geological parties,
geephysical parties, siesmc parties,
gravity parties, and so on From the
actual reports of the activities of the
Ministry and the plan that they have
drawn up for the next five years 1t
13 seen that the recommendationsg have
been very much watered down
and diluted That 15, the num-
ber of parties that are recom-
mended to be set up during
the five year period has been dras-
tically cut down and even the hnan-
cial allotment for the exploration of
ol whch has been recommended
~hould be of the order of Rs. 80 crores
during the next five year period has
been cut down to Rs 11 crores. That
means 1t 1s hardly possible for us
even to touch the fringe of this pro-
blem of o011 exploration with this
rather meagre allotment of funds I
would, therefore, suggest that this
Ministry should leave no stone un-
turned and spare no efforts to see that
the whole allotment of Rs. 30 crores
13 given for this very important and
vital aspect of our economic activity.
1 would request the hon. Minister to
explain to the House a doubt which I

have entertained and I suppose sevgral
hon. Members ®f this House also have,
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I have a feeling that in this matter
of setting up of survey groups, survey
parties, it is not possible to drastically
cut them down. There 15 a marginal
limit for cutting down the number of
survey parties, gravimetric, seismic or
geological or geophysical parties.
There must be a marginal limit.
Otherwise the work will be held up
m every one of the regions which
might be objects of enquiry or expio-
ration by the Qil and Natural Gas
Division. 1 would like to be assurea
by the hon. Minister that this drastic
cutting down of the technical organi-
satuon does not impair our capacity to
nvestigate and explore oil for which
high priority has been given.

Now I would like to refer to the
synthetic oil project about which con-
siderable interest wa. evinced in this
House sometime back It has been
said that three foreign firms have
submitted project reports with regard
10 the synthetic oil plant of a capa-
city of three lakh tons of aviation
spirit per annum. 1 am told that the
synthetic oil thus produced would be
50 per cent. higher m cost than natu-
ral mineral oil Even granting that
1t 13 50 per cent higher than the natu-
ral oil I would suggest that this
scheme should be pursued with vigour
because during the time of emergency
to have with us an assurance of avail-
ability of three lakhs tons of aviation
spirit is certainly a great advantage to
us and a matter of 50 per cent. in-
crease m the cost of aviation spirit
should not normally bother us verv
much I would, therefore, like to
know trom the hon. Minister whether
this scheme is being pursued with as
much interest and vigour as it was
originally planned or is it going to
be allowed to lapse as several other
projects.

Now I would like to make a refere-
nce to the reflnery that we are think-
ing of setting up as a national venture
without any partnership from any of
the oil companies. As I have already
statdd, this provides an opportunity to
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know more about the refining process
of oil and the knowledge itself is
regally worthwhile for all of us, If we
look back a few years we cannot but
realise the great difficulties that were
faced by the Iran Government in re-
gard to the Abadan Oil Refinery. They
were driven from pillar to post and
from country to country and finuily
had to surrender to the terms and
conditions offered by the British oil
interests. We should not be in the
same position. We must have the
know-how to refine o0il in our own
country Our technicians  should
endeavour in that respect and we
should encourage their endeavour.

Taere 13 a certam amount of politics
behind the establishment of this re-
finery I would certainly not like
to enter into the -controversial
aspect of the setting up of
this reflnery But from all the
reports that I have been able to get
1 find that most of the refineries in
the world are situated as near as pos-
sible to the consumung centre. Crude
oil 18 produced and pumped through
pipelines to the refineries which are,
as far as possible, situated near the
consuming centres. Unless the refi-
neries are situated near the consum-
ing centres the refined products com-
ing out of the refineries may not be
economival and competitive with the
products produced by the oil com-
panies Therefore, if our endeavour
1s to see that the products of our re-
fineries should have competitive vaiue
as compared to the products of the
oil companies, we should see that our
refinery is set up near the cohsum-
ing centre. 1 cannot submit more than
this with regard to this refinery. But
1 would make a suggestion to the hon.
Minister 1f it is possib'e to send
through the pipe line, which is bound
to be laid between the producing cen-
tre and the location of the refinery,
the finished products, as it 1s being
done in the Middle East and some
other countries, I would like the hon.
Minister to examine the possibility
very caretully. If it is ponsible to
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send motor spirit; aviation spirit, kero-
sene, light diesel oil and so on through
pipe line gimultaneously in batches,
then there is absolutely no harm, !
think, even if the refinery 1s rocated at
tne producing centre. I would lik:
the hon M nister to examine tms
position very carefully Incidentally
this will satisty the demand that the
refinery should be located in Assam
Of course, if 1t is in the national inte-
rest and if in spite of all these
examinations it 1s not possible from a
purely economic point of view to
locate 1t in Assam, certainly our
friends from Assam should be satisfied
with that.

With these words I
demands for this Munistry
13.14 hrs

[SHrt C R ParTaBHI RAMAN 1n the
Charr]

Shri T Subramanyam (Bellary)' I
will confine myself mainly to iron and

steel 1 accord my full support to the
demands of this Ministry

support the

In the context of modern civiliza-
tion the material greatness of a coun-
try 1s measured in terms of the pro-
duction of its iwron and steel You
want iron and steel for everything;
for build ngs, for railways, shipping.
aeroplanes, automobiles, industral
undertakings, big and small machi-
nery, for all these we require wron and
steel In the agricultural sector als.
we require iron and steel for agricul-
tural implements Therefore, the basu
for modern industrial civilization 1s
mainly the production of 1ron ausd
steel

It would be interesting to examuns
iere our position in the world of tn.
production of iron and steel. In 1850
the tota]l world production of iron and
steel was 185,168,000 out of which
US.A. produced 86,852,000 tous.
U.S.S.R produced 26,870,000 tons wna
UK. 16,569,000 tons. In the same
year the per capite production came
to 628 lbs. in UK. and 1,237 1lbs. in
US.A In India it was only 12 Ibs
per capita. I am not making it a
matter of complaint because it is the
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legacy that has been left 1o us, for the
British people left us a very sorry
tale of development in this respect and
we had practically to start from the
scratch But luckily in our country
we have infinite potentialities with
regurd to the production of iron and
stegl, with regard to the availability
of raw materials. We have got iron
ore of very rich and precious variety
in almost limitless quantities in vari-
ous parts of India. Then we have got
manganese, coking coal and other
necessary material for the production
of iron and steel Then there is an-
other additional factor and that is the
long tradition of smelting which goes
to the remote past In every State, in
almust every district you wall fina
signs of smeiting iron. I have got it
in my own district Then we hava
got eloquent testimony in Delhi itself.
Near Qutab Minar we have got an
iron pillar which must have opeen
smelt 1n the early centuries To this
day it has stood rust.ng and corrosion
and it 1s a marvellous piece of work.
Kven today 1t is being appreciated.
This is the present story

In South India some attempts were
made to start production of iron and
steel 1n the last century They all
fasled But afterwards in Bengal in
1875 an attempt was made and that
was successful Later that company
came to be known as the Indian Iron
and Steel Company That was-in
1937 Tatas started m 1907. Today
it 1s the largest integrated steel manu-
facturing plant in the Commonwesalth
and 1t is the largest single unit. The
Mysore Steel Works in Bhadravath:
was started in 1918 In 1936 a steel
plant and a steel rolling mill were
added and then the capacity was 25,000
to 30,000 tons per annum

The industry enjoyed protection tor’
a long time This protection lasted
from 1924 to 1947, when it was decd-
cd to discontinue 1t In 1916 our pro-
duction of iron and steel w~as ahout
99,000 tons. Then jt went on increas-
ing up to 1944 when 1t reached
11,32,030 tons Then after the war
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[Shri T. Subramanyam]

period it declined and in 1946 it came
down to 8,90,383 tons. In 1652 while
our deficit was of two million tons we
produced only 1.1 million toms. Our
requirement at the end of the Second
Plan period is supposed to be six mil-
lion tons of steel ingots or about 4.5
million tons of finished steel. This is
propused to be made up by helping
the private sector and also by the new
steel plants that are being constructed
in the public sector. Tatas would
double their output to about two mil-
lion tons. The Indian Iron aad Steel
Company would contribute aboul .9
million tons.” The Mysore plant would
contribute about one lakh tiuns and
the rest of it, that is, 3 million tons
would be made up by the public ser-
tor, 1 million tons by the Bhilai plant,
1 million tons by the Durgapur plant,
and 1 million tons by the Rourkela
plant. But we have to face the actuil
realities. While the estimated cost is
one thing, the revised estimates for
these steel plants have gone up enor-
mously. The present estimates for
Rourkela, on the basis of contracts
entered into, are to the tune of Rs. 170
crores, while for Durgapur, the ecsti~
mated figure at present 1s about
Rs. 138 crores; the figure for the
Bhilai plant has not yet been 1eceiv-
ed, and probably, when it is received,
.it will be found that it will also be
of the order of Rs. 138 crores.

During the current year, the bud-
geted amount for Rourkela is about
Rs. 60 crores, that for Durgapur is
Rs. 38 crores, and that for Bhilai is
Rs. 63 crores. It will be found that
when completed, these three plants
will effect an annual saving of nearly
Rs. 200 crores in foreign exchange,
which is a very valuable thing. Now
that we are all complaining eof the
shortage of foreign exchange, this will
have a very significant effect on our
industrial development.

It will aiso be found that our steel
would be cheaper, because it is ex-
pected to sell at Rs. 400 per ton, while
the foreign steel is expected to sell at
about Rs. 600 per ton.

N
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It is also contemplated to start a
fourth steel plant, a fifth steel plant,
and so on. In this context, I would
like to say that a balanced regioual

* development is necessary for the pro-

gress of our country. All these steel
plants, for one reason or another—and
some of the reasons may be very good
and very valid—are all located in
particular areas. I strongly urge that
in South India also, you must start
these 1ron and steel plants, and these
basic industries.

I may say that in South India, we
have got iron ore of good wvariety in
several places like Bellary, Salem and
so on. So far as the Bellary ore 15
concerned, I know about 1t very well,
and, therefore, 1 must give a little
more detail about it. The iron ore mn
Bellary district, and particularly, in
Sandur, is of the best variety in tne
world. Recently, one Russian expert,

‘by name Mr. Lorov, has said that the

Sandur deposits are of the richest
variety in the world. And we have
got this 1 very huge quantities.
Therefore, I suggest that some basic
industries should be started therc.

Then, we have also got the Neiven
ngnite. When 1 asked triends on
several occasions that a basic indus-
wy should be started there, they said,
we want coal, we ‘'want electricty, we
want this, that and the other. That
is all true. I do not say that you cun

_ start this industry immediately. But

still we must have in mind balanced
reghonal development. That is of the
utmost importance in the present con-
text. Otherwise, it will lead to a fot
of dissatisfaction in several quarters
and legitimately too.

So far as the Neiveli project is cou-
cerned, the mtegrated plan arrange-
ment will cost about Rs. 78.8 crores,
and 1t 1s expected to produce about

5 million tons of lignite. Beside this
coal available from other areas could
also be procured for the pwrpose of
starting the basic industry.
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fhen. there 15 the Honnemaradu
project, to generate electricity, s
Mysore. That is expected to produce -
a large quantity of electricity at a
very cneap rate, and 1 suppose, that
would perhaps be the cheapest rate
in Iindia, and for industrial undertax-
ings, that wouid be of very great
vatue. 1 suggest that all these fac-
tors should be taken advantage of
fully, and a pig iron plant may be
~tarted in Bellary district

1 also learn that some Russian ex-
perts are said to be of the opiniun
that relatively smatler units are pous-
sible in modern times. o, I woula
request the Minister to have an mvus-
tigation into this matter and examine
the possibihty of the starting of this
mdustry there

There 1s also the possibility of start-
ing a ferro-manganese plant. Besides
iron ore of a very rich var.ety we
have also got good manganese ore n
this area So, I suggest that a ferro-
manganese plant can be  started.
Government can start it Otherwise,
private agencies are al<o willing to
start it, and if they start it, 1 would
urge Government to give them every
possible assistance in this behalf

With these words, I accord my full
support to the Demand for Grants
relating to this Minstry

Shri P, K. Deo (Kalahand:i): Mr
Chairman, Sir, 1 think 1t would not be
proper to pass the Demands of this
Ministry without recording our pro-
test on the working of the Hindustan
Steel (Pr:vate) Limited, at Rourkela.
Though it is estimated that the deficit
of about 45 mullion tons of steel will
be made up by the end of Second
Five Year Plan, yet from the progres:
repor{ of this company, we find that
no time-limit has been fixed for the
produdtion of steel from this factory.

At page 15 of the booklet, “lron
and Steel” published by the Govern-
ment publications division mention hag
been made that within the next four
years, the plant at Rourkela is expect-
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ed to be erected and to start produc-
tion. That means by about 1081 or
1962, the plant wall start produc-
tion. But in the case of the Bhilal
plant, although the construction has
started very much after that in Rour-
kela, they are going to produce steel
by the end of 1958. So, much pro-
gress has been made in the Bhilai
plant, but not so in the Rourkela plant.
1 would request the Minister to look
nto this matter and to satisty thas
House as to why this delay has
been there, so far as the production
at Rourkela 1s concermed

Dcmnd:foyﬁmm

Coming to the matter ot recruitment
for various posts in the Hindustan
Steel (Private) Limited, though ths
concern 1s a national cnterprise, stitl
equuty demands that the local people
should dbe given preference m tne
matter of employment, especially the
displaced persons, who have been ats-
placed from their lands and trom their
viliages, because of the construction »f
this stead plant In th1s connection,
though the local people are told by
every quarter that the company s
tollo‘:mg a policy of giving appoint-
ments to the local people in preter-
ence w outsiders, provided they are
equal 1n all respect, yet in practice
we find just the opposite

The usual recruitment procedure s
not being followed.* In 1058, we find
that there were hundred trade appren-
tices appointed through the local
employment exchange, but in
1956, we find that 300 such appomi-
ments were made from various cen~
tres of India without any reterence
to the local! employment exchange.
Mr. Davenport, the Director of Em-
ployment Exchanges, has submitted a
report regarding the appointment
policy of this compamy st Rourkela
and has suggested that all the clase 11X
and class IV posts should be filled up
from among the local applicants. In
practice, however, 1 find that the loca!
people have not been given preference,
but personne! have been recrutted
directly from outside for these class
III and class IV posts.
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Lately, there have been wmany
hghtning strikes in the Stores Depart-
ment and in the Public Health Depart-
ment of this company Though the
grievances of the labourers are report-
ed to be genmune, I do not think the
management has properly looked into
their grnevances On the other hand,
we learn that there were lathi charges
by the police on the peaceful demon-
stration of the employees If such
things happen and if such treat-
ment 1s meted out to the employees
n  S.ate-owned enterprises, what
example shall we be setting to the
employers in the private sector®

Comung to the working of the vari-
ous schools under the management ot
the Hindustan Steel Company, 1t 1
noticed that the local regional langu-
age 1s not taught in those schools
Tnough many local people are engaged
and their children are studying in the
local schools, there 1s no facihity to
teach them 1n the regional language

Coming to the working of the van-
ou. manganese munes m Barbhil areu
in Nrissa, I would submit that the
lLiving conditions of the labourers ar:
far from satisfactory There are regu-
lar strikes, and police firng 1s a very
tommon thing When complamts
about water scarcity are made to the
authorities, no action 1s taken

I take this opportunity to bring w
the notice of the House that sometime
back negotiations were going on bei-
ween a Japanese firm and the Onssa
Government for the export of manga-
nese and iron ores In return, the
Japanese firm promised to build the
Paradip port and to lay a raflway
lire from the mine area to the port
But the Central Government stood in
the way I think the proposal s
maturing to the disadvantage of Orissa

It 18 learnt that for the export of
two million tons of iron ore to Japan,
the Government of Indis is going to
receive financial ajd from the US
President’s development fund for
South East Asia. They are proposing
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to have some new berths in the Visa-

-khapatnam port out of the fund By

that deal, Orisss would be losing a
port and also a railway lne

T1hough the demand for the develop-
ment of the Paradip port would have
been relevant m connection with tne
Demands of the Ministry of Transport
and Communicatons, still 1 woud
hke to bring to the notice of the
House that to relieve the transport
bottleneck in the busy port of Calcutta,
the Paradip port should be developed
50 that an outlet would be provided
for the manganese and iron ores by
tac export of which we would be
dble to earn so much foreign ea-
change

itegarding the location of the ou
refinery In Assam, 1 associate myself
with the sent.ments expre-sed by my
iriends on the other side For all
purposes, an oil refinery 'n Assam 1s
4an 1deal proposition and 1 whote-
heartedly wupport it

Shr: Hem Barua (Gauhati) At the
outset, I must thank those hon Mem-
bers opposite who nave supported the
'dea of an oil refinery In the State of
Assam I thought that justice would
after all prevail and 11 1s a very happy
th ug 10 see that justice has prevailed
Almost a'l *he Mcmbers on the Gov-
ernment Benche: who have spoxen
have supported this 1dea of locating
the o1l refinery within that State

There are some people who iry to
pooh-pooh the 1dea and think that It
s only « sentimental soap bubble As
a matter of fact, that 15 not so,
because the whole State has risen as
one man 80 far as the location of the
refinery in the State 1s concerned. I
want to draw your attention to the
fact that the hartal and strike observ-
ed on the 29th of July was the most
peaceful demonstration in the nistory
of the whole State People have felt
that this 1s their legitimate right and
legitimates demand

When we press our demand for the
location of the ofl refinery within e
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State, we stand on solid ground. I
may be permitted to point out that
there are three very solid grounds.
One is national, another is economic
and the third is strategic.

So far as the national ground 1s
concerned, I may be permitted to say
that we have the support of the
Report of the Planning Commission.
I want to lean on this Report and
quote from it It says‘

“In any progressive plan of
development, 1t 1s axiomatic that
the special needs of the less deve-
loped areas should receive due
attention The pattern of investi-
ment must be so devised as to lead

to balanced regional develop-
ment”

This question was specifically discus-
sed in the National Development
Council meeting and I would quote

from the deliberations of the Council
It says-

“Every effort must be made to
provide for balanced develop-
ment in different parts of the
country A wiude diffusion of
development nucler 1s essential
from this point of view”

We always speak of decentralised
economy and decentralised industry.
That was, if I may say so, the dream
for which Gandhiy lived and died
But then, when we come across the
sentiments expressed by the Govern-
ment, we feel that there is a clear
violation of the principles and policies

that they themselves have adumbrat-
od

Let me do a little bit of hammering
and quote from their own Resolution
adopted 1n 1956. In their Industrial

Policy Resolution, the Government
say

“In order that industrialisation
may benefit the economy of the
country as a whole, it is import-
ant that the disparities in levels
of development between different
regions should be progressively
reduced. The lack of industries
in different parts of the country
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1s very often determined by fac-
tors such as the availability of
necessary raw materials or other
industrial resources. Concentra-
tion of industries in certain areas
has also been due to the ready
availability of power, water sup-
ply and transport facilities which
have been developed there. 1t is
one of the aims of national plan-
ning to ensure that these facilities
are steadily made available to
areas which are lagging behind
industnially or where there is
greater need for providing oppor-
tunities for employment...... ",

This 1s the resolution, and there
was another resolution. As far as I
remember, 1t was adopted in 1048.
These two resolutions together with
the deliberations of the Development
Council and the Report of the
Planning Commission say that there
should be an even development of
the economy of this country; there
cught not to be any economic imbal-
ance and there ought not to be any

regional  disparity  What about
Assam, Sir? c

It 18 on the frontier and I am afraid
very few people know about it. It
1s geographically cut away from the
Iife centre of our nation It is rich
m natural products but it is an agri-
cultural State According to the
Census Report of 1955, 74 per cent of
the population here hive by agricul-
ture, whereas only 14 per cent of the
people live by avocations other than
agriculture. The State is industrially
most undeveloped; I would rather say,
even under freedom this State has
not developed industrially. The in-
dustrial development of that State is
sluggish; I would say, rather poor in
spite of the fact that the Brahma-
putra 1s alone capable of producing
5 million kw of electricity according
to the Central Irrigation, Navigation
and Waterways Commission.

Shri T. B. Vittal Rao: Five Million?

Shri Hem Barua: Yes; § million
kw. But Government has done no~
thing for the development of that
State. It has been left in ‘the harch.
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It 1s very rich m natural resources
The British who ruled by their muli-
tary power converted that State into
a colony of exploitation You find
coal, tea and o1l etc there That State
was being converted into a colony of
exploitation by the British rulers If
I may be permitted to say so, even
under conditions of freedom tHose
conditions of exploitation have not
changed

Shri T. B. Vittal Rao The British
planters are still there

Shri Hem Barua. The Bntsh
planters are still there, the British
monopohists are still there and the
British policy of exploitation 1s still
there It 1s a sad commentary on
our Government that they are lend-
g support to the monopolists for
exploitation

What about the First Five Year
Plan and the Second Five Year Plan’
The First Plan came, 1t raised high
dreams of the country having nation
al .development, economic develop-
ment and all that But Assam does
not have any smngle major ndustry
It was left out in. the First Five Year
Plan You may take me as a pro-
vinciahist That 18 a very cheap slo-
gan and 1s generaliy doled out agamst
people whom you do mot hke or
whom you dusslike You may dislike
the views

There 1s one thing which I want to
say ‘Those States which had major
mndustries under British rule, those
States that are industrially develop-
ed, industrially far more advanced
than the State of Assam, got major
industries under the First Five Year
Plan and Assam was left out entirely.
I can tell you—and 1t is a fact—that
the people of Assam are very hospi-
table and I can also tell you that they
are temperamentally opposed to cheap
agitation The leaders of the Gov-
ernment. .

Shri B. §. Marthy (Kakinada—Re-
served—Sch Castes) Is agitation
very costly there?

Shri Hem Barua: It 15 very cheup,
aot in the ordinary sense of the term,
of course I may tell you that it is as
cheap as Delhi tap water

They are incapable of that The
leaders of our Government profess
lyrical love and affection for them
and go into raptures over the natural
beauty of the State I do not know
ther Hindi expression for that 1
think they say Kitna Sundar Pranth
Hay  or something like that My
knowledge of Hindi 1z very little
They go almost dramatic about it
They would express all these fine
sentiments They would express the
sentiment of love and affection for
the State of Assam I know also a
little bit of love and affection includ-
ng the love of the cat for the mouse
But unless and until they are trans-
lated into practice or sohid actions,
love and affection do-not have any
meaning

For 1nstance, Gandhi)i loved Assam
In the groupng” scheme of the
Britich theic was a proposal to sac-
1ifice Assam at the altar of Pakistan
It was Gandhi;y who stood up and
fought for Assam and saved Assam
from the onslaught of Pakistan We
arc giateful to him and we want the
same historv to be repeated by owur
leaders But, 1t 1s a very sorry thing
that thcy do not want to do that

There mught be some people who
may say that I am anti~-Indian when
I say so It 1s not that I want the
development and growth of India as
a whole At the same time, I do not
want a disporportionate development
of Indin growth mn the muddle by
dissipating and withering the limbs
m the extremuties That 13 not a
healthy growth We want a healthy
and prosperous Assam in the context
of a healthy and prosperous India
That 1s what we want to see This
disproportionate growth, this im-
balance in economic growth is only
possible 1n a Swiftian phantas-
magoria It 18 not possible in the
context of reality We want to be
realists, we want to live an objective
and worthy life We want to build
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a new history. We cannof have a
life far-flung from the Centre of
national lifé, to wane there and dis-
sipate and die. That is what is hap-
pening today.

Now, about the o0il refinery. The
oil refinery is economically feasible
in Assam. That is what the Expert
Committee Report—appointed by the
Government of India—says. It s
also a sad commentary of fact that
somehow or other I have gone
through the ireport of the Expert
Committee which has been kept a
confidential document. They say....

Shri B. S. Murthy: Were you taken
into confidénce by the Government?

Shri Hem Barua:
that. It is for you to imagine.

. That is the Expert Committee
report in spite of the fact that the
Assam Oil Company, a firm of British

capitalists, had 'its influence on the

members of the committee. I do not
make any secret of it. In spite of
that influence they have suggested
three places for the purpose of locat-
ing the oil refinery. One is Gauhati:
another is Barauni and the third is
Calcufta. This is an economic factor.

We wanted the Government .of
India to declare forthwith the estab-
lishment of the oil refinery within the
State of Assam. Instead of doing
that they are issuing contradictory
statements, making  contradictory
utterances. Why is it so? Because
the Assam Oil Company does not
want it to be located within the
State of Assam.

Even now on the 15th of July,
when I tabled an adjournment motion
here, there- was a certain statemfent
made and we had the impression that
the location of the oil refinery in
Barauni was, almost a settled fact.
That was the news carried by the
newspapers.

After that the Members of the
Assam Government and the Congress
party. came and negotiated for 5 days
with the personnel of the Government
of India. After the negotiations for
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5 days there was a Press Note and
a statement by the Prime Minister.
They were beautifully vague. There
was nothi there. They did not
make any tlear declaration. The only
thing they said was that they will
.have a project report about Gauhati
as well. After they thought of the
location at Barauni they wanted a
project report. At the same time the
announcement was beautifully vague.
They do not say that they would
compare the two project reports and
then come 'to a conclusion or deci-
sion. They have not stated that.

On the 5th of August, I had tablec
a short notice question. There alsc
the answer was vague. The persen-
nel of the Congress Government of
Assam came down to Delhi and in
order to console them, these people
threw the idea of a project report on
Gauhati as a gilded lollipop into the
gaping mouth of a weeping child.
This is what they did. Lollipops do
not nourish anybody.

What are the forces that are work-
ing behind? There is the Assam Oil
Company. It does not want an oil

“refinery either .at Barauni or at
Gauhati. That company is going to
subscribe some amount to the capital
of the Refinery. It wants the refinery
to be éstablished at a port towm.
What is the idea? They might export
oil. In the event of war, they might
load barges and transport it away to
the international market. They: want
a rich harvest of profit and thus te
exploit us. That is why they do not
want it in a place far away from the
port because that would prove diffi-
cult for them. That is why they
have reacted most violently.

I met the Prime Minister on the

~ 23rd and discussed it with him. He

was good enough to tell me that the
Assam Oil Company-—I am quoting
him verbatim—had reacted most
violently at the suggestion of Barauni.
Why is that you have allowed the
Assam Oil Company to react violent-
ly at the suggestion of Barauni?
These foreign exploiters have con-
verted the Middle-East and Algeria
and Oman into colonies for their
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economic exploitation. O11 and money
have helped them to have some sort
of a political gangsterism in the
Middle-East. I do not want the
history of Algeria and Oman to be
repeated 1n our country but that is
what 18 going to be We have become
the victims in the hands of British
monopolists, the Assam Oil Company
On the 15th of July when I mentioned
about this, thé hon Ministers were
angry But, 1n these matters we
should be led by facts and not by
sentiment. So, these sinister designs
of the Assam O11 Company should be
nipped m the bud

I came across a State Minister who
had some misgivings He said “Look
here, we cannot afford to displease
the Assam Oil Company That 1s a
British Company If we do something
1t will disturb our Commonwealth
relations” Disturb the Common-
wealth relations' That was strange
and romantic and it was made mn a
romantic way I know quite a few
Ministers who are privileged Romeos
and 1 do not know if he 1s one 1
was taken aback at this talk of Com-
monwealth I know a little about
this Commonwealth She is alluring
no doubt but she 1s ike Dahlah a bad
woman too, who offers a kiss but
conceals a poison sting underneath
The poison sting 1n the case 1s the
economic exploitation by Britain, the
dommant member of the Common-
wealth, through the various agencies
in this country They want to in-
crease it and they are applymg 1t
mm the case of Assam—Digbox and
Naharkotiya—and the o011 refineries
that we propose to establish in this
country

Then let me say a few things about
the Experts Committee They are
awfully funny They did not have
any material at their disposal The
Government of India did not supply
them with any materal whatsoever
They were given hardly two months’
time to make a decision This was a
very serious problem To allow bare-
iy two months’ time to come to a
concinsion on such a serious prob-
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lem~—1f 1 may use the Prime Minis-
ter's word—is fantastic Then, in the
absence of that they relied entirely
on the materials supplied to them
by the Assam Oil Company

! have read this confidential docu-
ment and there 1 have come across
a very funny thing They have there
thanked the Assam Ofl Company for
the “valuable assistance they render-
ed m collecting and compiling a large
volume of statistical and other infor-
mation that was required’ They
were supplied with statistical and
other information by the interested
party to base their conclusion on Is
1t not a strange phenomenon?

There are three categories of o1l
reserves proved, probable and anti-
cipated reserves The Expert Com-
mittee based their conclusions on these
regsults They relied entirely on the
firm appomnted by the Assam Ofl
Company and that was an inter-
national firm—De Golyer and Mac-
naughton I do not doubt the bona
fides of this firm of assessors I want
to know why the Government of India
did not consider it fit to institute an
independent enquiry into 1t? Why is
it that 1t depended entirely on a firm
that was engaged by the Assam Oil
Company”? I am sorry that the Gov-
ernment of India has allowed itself
to be exploited like this

There are other things about ofl
production There are primarily two
patterns of production Kerosene mn-
tensive and aviation spint intensive
From the national standpoint and also
from the point of view of self-suffi-
ciency, we shoyld have a pattern of
production where there 18 kerosene
intensive, we should have that pat-
tern of production, we should have
diesel-cum-~-motor spirit-cum kerosene
imntensive bias Our rural areas need
kerosene, motor spirit is also needed
Diesel o1l 1s also needed because it
was announced on the floor of the
Bouse recently that we are gomng in
for dieselisation of our railways But
the Assam Oi11 Company does not
want that It wants the other pat-
tern off production that is gvhﬁon wpirit
bias
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It is computed that this refinery
would produce sbout 2,05,000 miliion
tons of aviation spirit. India, it 18
estimated, will consume annually
only $0,000 million tons of aviation
spint by 1962. What are we to do
with the rest? They would export the
rest to the international market so
that they may get a larger harvest.of
profit That is in the munds of the
owners of that company Not only
that They also want to have a
strategic control of this area There
is another point. The jet planes can
be propelled by a superor kind of
kerosene.

Another suggestion 1s that the re-
finery must be situated in an econo-
mic area It 1s a very sound propo-
sition But, I can quote 1instance
after mstance from the o1l history of
the world where the refineries are not
located 1n the economic area te the
consumption area The refined pro-
duct,—there are instances of it,—is
transported to the economic areas by
pipelines I quote from the Ency-
clopaedia Americana, Volume 22

“The mamn hne of the productis
pipeline from Beaumont, Texas
was 20 inches in diameter, was
1475 mules mn length of this total,
approximately 481 miles was
seamless steel Including feeder
Iimes in the gulf coast area, the
system embraced a total of 1706
miles of pipelines The system
was designed to handle several
kinds of refined petroleum pro-
ducts pumped through the line m
successive batches without any
mechanical separation between
the different products and with
relatively little mixing of one
product with another”

There are instances in the o his-
tory of the world; refined oil can be
transported through the pipes It is
quite strange and fantastic that the
expert committee pecple suggested—
and the Government believed 1t—
that refined products cannot be trans-
ported by pipelines and that only
raw and crude oil can be transported

There 15 another dificulty about
the transport of Assam crude oil It
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has a high percentage of wax and
during winter, you will have to
employ booster pumping stations and
heat exchangers at an interval of 20
or 30 miles which would go to add to
the additional capital cost. The ex-
pert committee cleverly and conveni-
ently forgot this

14 hrs,

One of the factors as said already
18 the need of the location of the
refinery in the economic area t.e the
consumption area In this connection
I want to tell you one thing. The
national policy mn locating such pro-
Jects 1s the availabibty of raw mate-
rials If 1t were not for this Rourkela
would not have got an Iron and
Steel plant, and Bhilai ;n Madhys
Pradesh woujd not have got an Iron
and Steel plant either They are get-
ting these plants only because of that
national policy We have one policy
for one set of people and another
policy for another set of people. This
18 known as, shall I say, favouritism

There 1s another excuse, a very fine
excuse about the transport bottle-
neck and all that Can you think of
a State that 1s cut off from the rest
of India by a railway hne that fais
regularly during the monsoons?
Recently 1t has failled and there have
been as many as seven breaches in
that raillway lime, t1e the Assam
Railway link line which runs through
the one-time pngcely state of Cooch
Behar through a narrow cornidor of
about 40 mules I think Danzig was
only a little less wade What aboul
the carrying capacity of this railway
line” It carries only 14 per cent of
the tea traffic, whereas the rest is

has to be stabilised It has to be
developed irrespective of the fact
where the oll refinery is going to be
located, te independent of the loce-
tion of the o1l refinery If it is said
that the rallway line will be s
ed, so far so good That is what
Railway Mnistry has said. At
same time, 1t 18 held out by

people that it might happea
in spite of the fact that the

%EEEEE
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line is developed it may not have the
capacity to carry the finished product.
The finished products might be car-
ried—one should remguber, by pipe-
Hine also.

©n the 15th July the Prime Minis-
ter added another reason to it. He
said that there are defence reessons
With regard to defencé reasons, there
is another beautiful thing about
Gauhati. It will be a consolidated
pattern. It will have not only a
refinery, it will have a power gene-
rating plant and a fertiliser plant, all
for economic reasons, You want to
have a refinery outside Assam and
carry the crude oil from Naharkatiya
field to that refinery. There is a
pipeline If you cannot defend the
pipehine how can you , K propose to
defend the o1l fields in case of a2 war?
Defence is always a consolidated
programme, it is always a consolidat-
ed pattern Therefore, I would invite
the attention of the Government to
defend not only the oil fields but also
the refinery and the transport line
These three things would form a con.
solidated pattern of defence and the
three things are to be defended
together.

In this connection I want to say one
thing about the last World War.
There 1s @ small refinery and an oil
fleld in Digbo:  Actually the enemies
came and knocked at our doors. The

Digboi o1l field 1s located. But, some-
how or other the refinery was saved

What about Baraum:, and what
about Gauhsti®> Barauni is 170 miles
away from the Pakistan border.
Gaubaty is 146} miles away from the
Pakistan border. The pipeline that
is calculated to capry the oil trom
Gauhati would be 72 milu away
places from the border of Plkhtan

In spite of the declaration of the
Experts Committee that Gauhatli is

economically and technically feasibie,
in spite of the fact that it is eur
national policy to remove

disparity, in spite of the fact that the

refinery—I do not want
a warning but I want to do
to

the selected cut motions relating to

moved subject to their admissibility

Demand
No.

No of Cut Motjon

7 1385 to rigo

79 571 to 573, 790 to 792,
794 to 796, 1376 to
1379, 1391, 1392,

Policy of Leaving lLignite-mines
Neweli to a corporation

Shri Tangamani (Madursi): I beg

to move

“That the demand under the
head ‘Ministry of Steel, Mines &
Fuel’ be reduced by Rs. 100.”

Failure to start Iron and Steel Indus-
tries . Madras State

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Steel, Mines &
Fuel’ be reduced by Rs. 100.”

Faslure to develop magnesite mines
in Salem

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Steel, Mines &
Fuel’ be reduced by Rs. 100.”

Failure to carry oxt explorations for
oil in Madras State
Shri Tangamani: I beg to move:
“That the demand under ¢he

head ‘Ministry of Steel, Mines &
Fuel' be reduced by Re. 100.°
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Fallure to reduce prices of petroleum
products

Shrl Tangamant: 1 beg to move:

“That the demand under the
head Ministry of Steel, Mines &
Fuel' be reduced by Rs 100.”

Need to improve conditions w manga-
nese mines v Gavarvadna in  Sin-
dhuvada District in Madhya Pradesh

Shrl Tangamani: I beg to move’
“That the demand under the

head ‘Ministry of Steel, Mines &
Fuel' be reduced by Rs 100"

Low output wn the coal mines in the
public sector

Shri T. B. Vittal Rao: I beg to
move

“That the demand under the
head ‘Mines’ be reduced by
Rs 100”

Refusal of grant to Singarens colli-
ertes during 1958-857

Shri T. B. Vittal Rao: I beg to
move

“That the demand under the
head ‘Mines’ be reduced by
Rs 100"

Delay 1 the examwmnaton of the
Report of the Committee on the
Amalgamation of Small Collienes

Shri T. B. Vittal Rao: I beg to
move

“That the demand under the
head ‘Mines’ be reduced by
m lm ”

Closure of pageur Collieries, Yeotmal
District, Bombay State

Shrl T. B. Vittal Rao: 1 beg to
move:

“That the demand under the
head ‘Mines' be reduced by
Rs. 100"
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Closure of Mandalpur Collieries, West
Bengal

Shri T. B. Vittal Rae: I beg to

move-

“That the demand under the
head ‘Mines’ be reduced by
Rs 100"

Closure of Singaran Collieries, Wast
Bengel

Shri T. B. Vittal Rao: I beg to
move

“That the demand under the
head ‘Mines' be reduced by
R’ lm »

Question of nationahisation of Manga-
nese Mines
Shri T. B. Vittal Rao: I beg to
move
“That the demand under the

head ‘Mines' be reduced by
BS loo »

Need to natwnglise the Coal Mines

Shri T. B. Vittal Rao: I beg to
mave
“That the demand under the

head ‘Mines’ be reduced by
Rs 100"

Interym, price wmerease of coal dy Rs.
1.8-0 per ton

Shri T. B. Vittal Ras: I beg to
move

“That the demand under the
head ‘Mimnes’ be reduced by
RS 100 ”»

Postponement of the drilling opera-
tions

Shri T. B. Viital Rao: I Deg to
move

“That the demand under the
head ‘Mines’ be reduced by
Rs 100"

Proper consumption of coal by the
consumers

Shri T. B. Vittal Rao: I beg to
move

“That the demand under the
head ‘Mines’ be reduced by
Rs. 100.”
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Need for the location of low tempera-
ture carbonisgtion plent at Kothagu~
dium, Andhre Prodesh

Shri T. B. Vittal Rao: I beg to
move *

“That the demand under the
head ‘Mines’ be reduced by
Rs 100"

Functions of Coal Board

Shi T. B. Vittal Rao: I beg to
move

“That the demand under the
head ‘Mines’ be reduced by
Rs 100"

Elimination of Onye language from

the curniculum of studies wmn  the

schools run by the Hindusthan Stee:
Company at Rourkela

Shri Mahanty (Dhenkanal). I beg

to move

“That the demand under the,
head ‘Mines’ be reduced by
Rs 100"

Treatment of labourers and otner
workers engaged by the Hindusthan
Steel Company at Rourkela

Shri Mahanty: I beg to move.

“That the demand under the
head ‘Mines’ be reduced by
Rs 100"

Mr Chairman: These cut motions

are before the House

Shri Basappa (Tiptur): Mr Chair-
man, 8ir, after the eloquent and ora-
toric speech of my hon friend from
Assam I feel that my speech may be a
little stale but, nonetheless, I would
lhike to say a few things about iron
and steel Before I do so, my hon
friend from Assam has told us about
the location of the o1l refinery, and
he 1s very much agitated over that
1sue as everyone in the House 1s
But, the assurance that has been given
by our hon. Prime Minister the other
day will go & long way in doing justice
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to thus problem 1 hope all the
that have been stated now will
Aaken note of by the Government and
soms justice will be done to Assam
as Assam deserves every sympathy
from this House

and so on My hon friend from My-
sore has spoken about steel also. Now
that Mysore hag undertaken some work
in the direction of iwron and steel I
thought I should also take part mn
this debate

Because of the importance of this
Mmistry in the industral development
of this country, we have to appreciate
and admure the laudable objects of
this Minustry When we say that iron
and steel 1s required for a very large
number of purposes—my friend Shm
T Subramnayam just now narrated
them—we can see 1n which direction
the development of our country les

Many of our great personages have
also dealt on this aspect of the ques-
tion Recently our hon Finance
Minister, Shri T T Krishnamachan
has told us

“Today I find that the only
stable commodity on which I can
depend 1n order to build up re-
sources for repayment of foreign
loans happens to be steel”

This 1s one statement of our Finance
Mimster Then he goes on to say

“Our tea exports might not
expand, our textiles mght con-
tract, our jute exports mught go
down, but the only commodity the
world will accept from any coun-
try 1n future on a barter basis or
cash bams would be steel”

This 1s what our Fmance Minister
said Then, comung to our Prime Min-
ister, he has also given great impor-
tance to this aspect of the question.
Our Prime Mmster said-

“We are tied up with big under-
things We cannot delay We can~
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not cut down the steel plants. The
big mistake that we made was that
we did not, partly at least, go in
for that steel plant in the First
Plan.”

80, our Prime Minister is ready to
confess that we made a little mistake
in the First Plan. Therefore, when
we take into consideration the Second
Pive Year Plan we begin with certain
things a great deal of which we ought
to have prepared in the First Plan
itself.

Anyhow, we are all proud of the
three gigantic steel plants that are go-
ing up in our country. We are all
proud of them and we wish them
every godspeed, so that they may
come into full production within the
scheduled time.

‘When I say this, I am fully aware of
how backward we are in the matter
of steel production in this country.
My friend has already quoted facts
and figures to show where U.S.A.
stands, where U.K. stands and where
our country stands in the matter of
production of steel in the world.
When nearly 100 million tons are
manufactured in the United States,
about 40 million tons are manufactu-
red in the U.S.S.R. and about 20 mil-
lion tons in the United Kingdom and
Germany, we are having only one

nearly 1,000 pounds by an individual
the rest of the world. All these
show that we are very backward
that we should not continue any
in the present state of affairs.
considering the long tradition
had in the past including the
illar to which reference was
continue to be backward in
of steel. But all these
show that we have a great
is country in the mstter
of steel. A great begin-
and credit must
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also be given to the original produ-
cers of iron and steel, when everything
was imported into this country from
other countries. The Tatas have made
a very good beginning. The Iron and
Steel Company of Bengal, the Tata
Iron and Steel Works and also the
Bhadravati Iron and Steel Works
equally receive our compliments in the
direction.

Looking to the requirements of our
second Five Year Plan, we see that
since the first Five Year Plan, as I
told you, we have not achieved much.
From 1.1 million tons, we werc able
to come up only to 1.3 million tons, the
difference being only .2. But in the
second Five Year Plan, our aim has
been to produce 4.3 million tons of
steel. This is a good augury. But I
fear whether we can keep up to this
schedule, because the arrangements in
the first Five Year Plan were lacking,
so much so that we have to turn all
our attention to these things. Now
that our targets are there, our finance
is the most important thing, because,
as I see it, so far as the estimates for
the steel plants are concerned, the
original estimates do not stand. If we
had Rs. 300 crores for these stesl
plants, it now comes up to Rs. 400
crores. I am speaking roughly. In
one steel plant, if we had aimed at
Rs. 138 crores, it has come up to
Rs. 170 crores. Similar is the case with
regard to other steel plants, There
are reasons for that also. So, we have
to be very careful with regard to
these estimates and we must see that
these steel plants come up according
to schedule. When gll these
plants come up and the expansi
programme in the private sector
also in the public sector goes high,
think we will have a bright future.

i1

1 am very happy that the Ministry
is engaging itself towards the expan-
sion of the existing units also. The
Tatas will double their production
they have been given nearly Rs,
crores by way of loan, and the

i:k
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and Steel Works, Calcutta, is also in-
creasing its production. The Bhadra-
vati Iron and Steel Works will also
increase its production from 30,000
tons to one million tons of steel in the
second Five Year Plan. So, the ex-
pansion programme is there. When I
see all these things, the entire develop-
ment of the country is sure to proceed
well.
" \

We have many advantages.through
the development of these plants also,
because we know, as a matter of fact,
that we are spending nearly Rs. 200
crores by way of foreign exchange to
import the materials and we do know
that the foreign exchange trouble is
there. On the other hand, if we are
able to produce more of steel in this
country and if we can export it also,
we may earn more foreign exchange.
We have to import nearly at the rate
of Rs. 600 per ton, whereas, if we
produce steel ourselves, we expect to
sell it, as we are told, at Rs. 400 per
ton. So there will be so much of ad-
vantage by having all these plants in
our country itself.

Now that the Ministry is re-
organised, I want to say a word or
two about it. It is all very good. It
will be in the interests of develop-
ment of our mineral resourceg as well
as steel production. I like it. But
there is one thing which I want +to
say. I am not in a mood to give any
caution or anything like that, but I
still say that the change of portfolios
of Ministers so soon would not be
very helpful, I say this because I
notice the change of portfolio, now
and then. Of course, it becomes very
inevitable sometimes. But when a
Minister has delved deep into certain
subjects and he is very well-versed in
the location of the steel plants and
also in the development of them,
when his thinking goes in a particular
way, I feel that there should not ‘be
a change soon, It is not that the
present hon. Minister is not fit. He
has done a very good job in the
Ministry of Works, Housing and
‘Supply and I am quite certain that
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he will deal with the steel plants in
a very efficient manner, I have no
doubt about that., But still, I would
say that the frequent change of port-
folios can be avoided, though I
welcome the re-organisation of this
Ministry. I do not say much on that
aspect,

Now, the trained personnel that we
require for the big steel plants is
very enormous. From now on, we
must prepare our youngmen @ to
become steel experts, send our men
abroad to obtain fresh knowledge. We
must have such trained men ready so
that when our steel production  comes
to full efficiency, they will be able to
handle all these things well.

When I say all these things in a
general way, I should like to say a few
words about the Iron and Steel Works
at Bhadravati, Mysore, the State from
which I come. I must say—and I can-
not help saying it—that it has been
receiving a step-motherly treatment
at the hands of the Government here,
because its development programme
has been cut down from Rs. 11 crores
to Rs. 6 crores. Originally, we includ-
ed our stainless steel factory at Bhad-
ravati. A small unit like Bhadravati
will be very suitable for stainless
steel. Everyone recognises it. Now,
I do not know why things are not tak-
ing a proper shape. The allotment
has been cut down. When I say this,
you should not neglect the iron and
steel works which are in the public
sector already. You are trying to
have more steel plants, higger steel
plants, in*the public sector. But I
might remind the House that when
there was no plant at all in the count-
ry, it was the Bhadravati Iron and
Steel Works that showed the way, and
so such a factory should not be neg-
lected now. We are asking for the
supply of coal from the railways, but
even that has been denied. The
billets are not supplied. @ The
production of high- grade steel,
for which Bhadravati Works are
specially known, can be givenr
greater encouragement there.
Bhadravati can specialise in the pro-
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duction of high-grade steel. That has
been stated very often.

Shyi Rangs (Tenali): That was the
first factory in India.

Mr. Chairmap: The hon. Member’s
time is up.

Skri Basappa: I would not take
much time. I have to say a few words
about the iron and steel control. It is
not very satisfactory. I must say a
few words about it, and I request you
to give me one or two minutes more.
The ‘rural parts are not getting iron
and steel at all. The right purpose is
neglected many a time and sometimes
the permits happen to be bogus per-
mits, The very person goes and sells
the permits to the very merchant from
whom he takes it. There is no fair
transaction at all. Such things hap-
pen so much so that the right indi-
vidual does not get the thing and the
right purpose is not served. For
example, for agricultural production,
my State was given 2,036 tons in
1956-57, but in 1957-58, they have given
an allotment of only 740 tons to my
State. 1,400 tons are absent. How can
agricultural production and food pro-
duction go on in the country if the ryots
have not got enough steel? From this
we can see how iron and steel will
have to be reorganised properly and
the small-scale industries and the co-
operative societies should get a larger
share. There is not of black-market-
ing also. The prosecutions that are
launched are not able to stop this
black-marketing. Now that we are
short of steel to a very great extent,
it must be worked efficiently and the
right persons should be entrusted
with this work.

Lastly, coming to nationalisation,
the nationalisation of the Mysore gold
mines was inevitable and a lot of
money has been spent there for find-
ing out new gold ore mines. The
previous company, John Taylor and
Company did not spend anything at
all and therefore, there was a lot of
heart-bresking among the Mysore
people that it should be nationalised.
Now it has been nationalised and I am
Siad to know that it is working at
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some profit. But still a serious situa-
tion may arise when we have to spend
a lot of money in finding out new ore
and all that. Now that the Govern-
ment of India has been generous te
give a large compensation to the gold
mining company, they should also
come forward to help the Mysore Gov-
ernment to carry on this national
undertaking. The test of our national
public undertaking lies on how - we
carry on these things and therefore,
the Central Government will take
these things into consideration and
help the nationalised gold mines in the
Mysore State.

Shri S. V. Ramaswami (Salem):
The previous speaker dealt with the
changes in portfolios of Ministers. It
is too delicate a ground for me to
tread, but what I can legitimately
point out to this House is that in the
allocation of subjects to the wvarious
Ministries, there does not seem to be
any rationalisation. The geological
survey seems to have been allotted to
the Ministry of Education and Scien-
tific Research, whereas the Bureau of
Mines comes under this Ministry, It
is far better that both fall under this
Ministry instead of being split up like
this, because mines and minerals are
essential matters concerning this
Ministry and if the geological survey
is taken away and placed under some
other Ministry, there cannot be pro-
per co-ordination. I hope that Gov-
ernment will take early steps to see
that the geological survey is transfer-
red to this Ministry.

Incidentally I may point out that
the geological survey needs more acti-
visation. The survey reportis that we
have are very old; they are not
modern and up-to-date. They were
carried on at a time when technolo-
gical advancement was not very far.
The methods by which the surveys
were carried on were somewhat crude
and primitive. Science has advanced
so far now that it is high time the
geological survey is strengthened and
modern methods of surveying minerals
are carried out in a more intensive
manner, There is enormous wealth
underground and even the jgurveys
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are, {0 my mind, not correct. I hope
the Ministry will pay great attention
to thiy and see that the surveys are
‘up-to-date and also accurate,

My friends from Assam are natu-
rally agitated over the question of the
location of the oil refinery. I have no
desire to enter into that controversy.
But I have been studying the princi-
ples and the way in which oil com-
panies function and it is somewhat
difficult to understand how the refi-
nery can be located jn a place where
there is not much of consumption and
how refined oil can be distributed over
long distances. I am talking as a lay-
man who has studied the economics of
oil installations. If, for instance, they
locate it in Gauhati, it is not a con-
suming centre and refined oil has got
to be distributed over several hund-
reds of miles. First of all, it seems to
be not technically feasible to transfer
refined oil through pipelines....

An Hon. Member: It is done in
America.

Shri 8. V. Ramaswami: We are not
living in America; we are living in
India. Unless there are consuming
centres on the way, it may not be eco-
nomically feasible to carry refined oil
over long distances. Anyhow, it is
not for us to enter into that contro-
versy. It is so to say a sub judice
matter.

What I am really concerned with is
the pricing of oil in this country.
Sometime ago, the price of petroleum
was raised by about an anna. Think-
ing of those days when Russian petrol
came, you will remember that we were
able to get a gallon of oil for 15 annas;
in Madras port it was even less. They
were golden days when petrol was
cheap. When we think of the present
price of Rs. 3.30. per gallon, one
wonders whether we will ever go
back to those days when we were
getting a gallon of petrol for less than
a rypee. i

In the matter of pricing of oil In
this country, there seams to be a hush-
hush method. We exactly do not

know how the prices are arrived at.
Broadly the position seems to'be that
the Burma-Shell oil company has
what they call the VSA method-—
value stock account method-which
seems to be the basis for fixing the
price. In aM other refineries, they
have no independent pricing system;
they follow the lead given by Burma-
Shell. The elements which enter into
the VSA method do not seem to be
clear. For one thing, there are no
Government auditors. The auditors
on behalf of Government cannot go in
and look into the agpounts and check
up whether items which have gone
into the accounting are correct or not.
Whatever is given as VSA has got te
be accepted as gospel truth.

It also appears that the main item
seems to be the CIF about which I
shall presently tell something. After
that, they have got the post-CIF
accounts, which seem to account for
Rs. 20 to Rs. 30 crores per annum. 1
am given to understand that there is
a lot of manipulation possible in the
post-CIF accounts and items which
need not be entered seem to be en-
tered; yet, Government seems to be
powerless. With regard to this CIF
price also, there seems to be a wide
disparity in the prices quoted by these
companies for oil that is transported
for use in India and oil that goes out
of India. The CIF price for sale in
India for motor spirit is given to be
Rs. 202 per ton, whereas the FOB
price for export is Rs. 179. Similarly,
for turnace oil, the CIF pricé for sale
in India seems to be Rs. 103 and the
FOB price for export is Rs. §5. How
are these figures worked out? We are
powerless to find it out. How the
price is ultimately fixed has got to be
examined.

It would also appesr that we are
paying prices for petrol and other
mineral oils which are much more
than in other countries. In July, 1856,
for instance, the Bombay price for
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for investigation. Similarly for avia-
tipn petrol, in Bombay, the price was
2 gh. 8 d whereas in London it was
2sh. 24 d. It stands to reason that the
prices ought really to go down
because, for one thing, the productive
capacity of these refinefies has doubl-
ed. The initial rated capacity of Bur-
ma-Shell was given out as 1.5 million
tons. It has actually risen to 2 million
tons and it may well go up to 2-5 mil-
lion tons. Even so, for Standard
Vacuum, the initial rated capacity was
19,000 barrels. It has gone up to
31,000 barrels and it may well go up
to 33,000 barrels. Similarly, for Cal-
tex, the productive capacity has al-
most doubled. Naturally, we should
expect, owing to the large-scale eco-
nomies, the prices to go down. On
the other hand, prices tend to rise.
“These are matters which need investi-
gation. I suggest that Government
may think of having their own audi-
tors to check these figures. Also, it
would be worth while to appoint a
Committee to go into the question of
the pricing system. Thirdly, I would
very much desire that a refinery is set
up in the public sector quickly so that
we might know the secrets of this big
business. If we know the secrets,
very possibly, we might be able to
‘bring more pressure to bear upon these
private companies which are imperia-
lists in themselves.

1 now switch on to some other points
which are of some importance to the
south. Salem iron ore has been sent
in wagons two or three years sgo for
metallurgical examination. I do not
Xnow whether it comes under this
department, I just skip through the
several items.

An Hon. Member: It comes under
Edueation.

Shri 8. V. Ramaswami: Because,
there is so much confusion.

Sarder Swaran Singh: All right;
the bop. Member may go on.

Shri S. V. Ramagwamnii: There is no
co-ordination. Salem iron ore,—iron
ore from Salem, the district from
which I come,—and some lignite from
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Neiveli were sent for the purpose of
test. Two or three years have passed.
Nothing has come out, The period of
gestation seems to be prolonged. I do
not know when the results will be
out.

Shri Jaganatha Rao
Still-born.

(Koraput):

Shri 8. V. Ramaswami: My hon.
friend suggests something else. I hope
it would not be like that. These
investigations try one’s patience. This
need of having an iron and steel plant,
the possibility of it is so great, is in-
tensely felt in the south., If this mat-
ter is agitating the minds of the peo-
ple in the south, why is there such a
delay? Why can’t some more energy
be put into it or urgency felt in this
matter, so that, even though imme-
diately we may not have a full-blown
iron and steel plant as we have in
Tatanagar, as we are going to have in
this region, the results of these investi-
gations might be helpful in the setting
up of low shaft furnaces, a number
of them, all over this district and the
neighbouring district of Coimbatore.
We may be able to produce pig iron
in large quantities. After all, we need
800,000 tons of pig iron for the
foundries in India, per annum. Even
if we could not produce the whale Tot,
to the extent that we produce, we
would relieve the iron and steel fac-
tories of the necessity to produce pig
iron for the foundries. I hope the °
Ministry will take some urgent steps
to see that some results come out.

The other point is about the lignite
project. Every hope is being pinned
on the success of the lignite project.
The entire face of South India will
change in its industrial gspect. With-
out lignite, I cannot conceive of
South India progressing industrially.
Therefore, it needs every effort on
the part of the Ministry to see that
this project is implemented as quickly .
as possible. I have heard,—I hope it
§s not ftrue—some murmurs that
enough foreign exchange is not being
spared for the necessary things which
may halt or slow down the progress
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[Shri S. V. Ramaswa=i;
of the lignite project. I hope, no c..2-
sideration, not even the consideration
of exchange shortage, will stand in
the way of the implementation of this
vital project, so vital for the progress
of the south.

One other point I wish to urge is
about the stocks of coal and coke.
Oftentimes, power fails in the south
because ours is mostly hydro-electric
power and 1t depends on the rains in
Coorg if the power houses in Siva-
samudram and Mettur have to pro-
duce power. We have had this diffi-
culty and during the last five or six
years, almost every alternate year,
we have had power cuts even to the
tune of 65 per cent or 75 per cent.
Naturally, that has got an adverse
effect on the industries, labour em-
ployed, and the prosperity of the
south. In order to see that this shor-
tage does not occur, I would ear-
nestly submit that more thermal
stations be set up there in order to
balance and give an even amount of
current For that and also for the
mndustrles in the south, I submit, it
18 necessary to build up stock of coal
and coke to meet any contingency.
. Oftentimes, 1 receive frantic appeals
and letters from industrialists asking
me to go and see the Minister and
send some coal and coke urgently.
Last year, it took place. The posi-
tion seems to be somewhat better this
year. But, we cannot be sure that in
the future also, the same thing will
continue. The only safety lies in bulld-
ing up a huge stock in Madras or
some other port so that these may be
rushed wherever there is necessity.

As regards the question of oil ex-
ploration, I earnestly request the hon.
Minister not to concentrate on the
north alone in Jwalamukhi area
The Russian experts have reported
about the possibility of finding oil in
the Cauvery delts, in' which, Mr.
Chairman, you are very much inte?-
ested.

Mr. Chatrman: I am interested in
the whole of India.

Shri 8. V. Ramsswaml: I do sub-
mit that the Minister in charge of ofif
drilling will be pleased to have one
batch working in the south as well.

Shri B. 8. Murthy: Including the
Godavari Delta.

Shri Narasimhan (Krishnagiri): Mr.
Chairman, my hon. fmend Shri
8. V. Ramaswami was referring to oil
prospecting in the south. I want to
have some information from the
Minister on the subject. Last session,
it was said that a German expert
mission went there and undertotk
some investigation. It was also said
m the House that they have made
some report and that the Government
and the Oil and Natural Gas Division
were examining the report. I would
hike to know whether the examina-
tion has been completed and what
that has led to This morning a
question was put about many of these
things and the reply given about
these things was not satisfactory.
We were told that they were still
being considered I want in particu-
lar to know what was the result of
the examunation of the German ex-
perts who went to the south and
made certain observations and reports,
1 would hike the hon. Minister to take
this House imnto confidence about it.

This Mmustry, particularly the
Mines Division, has been asked to
undertake a great burden since the
First and the Second Plans decided
upon big scale industrialisation of the
country The Ministry of Mines have
been bearing the burden all the pe-
riod and they have acquitted them-
selves very well. Steel and Iron pro-
jects and production of other minerals
ete. require a lot of preliminary work
by this Ministry. With their limited
technical strength they have been do-
ing quite a lot. But it should not go
on at this attenuated form. The
Ministry's burdens are very heavy. A
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Particularly, the education on min-
ing and metallurgy should receive
very great attention. They no doubt
have a college somewhere in Dhan-
bad. They are also contemplating
strengthening it 1 want that one or
two more colleges distmbuted in the
distant parts of the country Take,
for instance, Madras State. It is in
South India On one side of it we
have got the Mysore State Then in
Madras itself we have got the lignite
project Rs 40 crores to Rs 60 crores
are gomng to be spent on it A lot of
spade work is necessary and want of
technical men may upset the pro-
gramme Therefore I want that great-
er stress should be laid on getting
proper mining engmneers and on
strengthening the educationgl side

Regarding mineral production, we
have an export drive for everything
But 1t surprises me to find that a thing
like gypsum 1s being impogted 1n large
quantities We are very rich in gyp-
sum oie Maybe the qualily 1s not
as high as we would hke Sindri fac-
tory needs gypsum I am told that
till April this year a quarter of a
crore of rupees worth of gypsum was
imported from outside I do not lke
this state of affairs The Government
side and their financial and economic
experts may ghbly say. we must have
free trade and we must allow things
to come from abroad so that we may
export other things But there is one
thing called Swadesh: and Swadesh:
will give economic strength We have
gypsum in abundant quantity and it
ran be used 1n our Sindn factory It
the quality i1s not good enough, what
are our research institutions doing
about it” Are they contemplating a
satisfactory method of beneficiating,
enniching and upgrading the gypsum
that we have in such large quantities?

Shri B. S. Muarthy: Is upgrading also
done in the Swadeshi pattern?

Shri Narasimhan: Yes, it should be.

good quality is available reagonably
near Sindri—not like the present
arrangement under which we are get-
ting it from far away places )ike
Rajasthan or Pakistan—even if it is
500 miles nearer, and if we can' up-
grade it 1n a satisfactory manner, it
will greatly strengthen the efficient
working of the Smdri factory

The other day I came across a re-
port m which figures were given about
the export as well as the import of
munerals I found that we are still
mporting a lot of sulphur I want
that something should be done about
that We must produce it locally be-
cause sulphuric acid 1s necessary not
only for our industry but also for our
defence

Mr. Chairman: There 1s a report

about sulphur in the Humalayas in
today's papers

Shri Narasimhan: It has to be ex-
plored

The Minister of Mineg and Ofl (Shri
K. D. Malaviya): It has to be brought

from the Himalayas It 1s a huge
problem

Shri Narasimhan It 1s easy to bring
it from high level to low level.

Shri 8. V. Ramaswami: You can.
have aerial ropeway

Shri Narasimhan: About the ligmte
project I want an assurance The
Prime Mmster, maugurated the min-~
ing operations described as “removal
of the overburden” I want an as-
surance that this work will go on satis-
factorily and the target set fer pro-
duction of a particular quantity of
hgnite at a particular period will be
adhered to and, as my friend Shri
Ramaswamu earnestly urged, the
foreign exchange needed for the neces-
sary machinery will be given un-
grudgingly.

Shri T, B. Vittal Rao: No periodica?
targets

Shri Narasimhan: Regarding the set-
up of the Ministry I am very happy
that iron and steel amd mines have
come under one Ministry. But, as my
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Jriend Shri Ramaswami has pointed
out, the separaticn of the Grological
Survey from the Indian Bureau of
Mines is quite confusing. It leads to
duplication of work. Sometimes both
the Ministries may neglect a work.
It may become none's baby.

Shri 8. V. Ramaswami: An orphan.

Shri Narasimhan: I do not want
such a danger. In the interest of
economy and efficiency these two de-
partments should come under Ofie
Ministry.

Then I have & grievance against the
way in which an answer was given to
me this morning to one of my Un-
starred Questions. I wanted infor-
mation as to what the Indian Bureau
of Mines and the Geological Survey
have planned for the State of Mad-
ras under the Second Five Year Plan
and I expected an answer. I was sur~
prised to receive the answer I got.
Ot course, the particular Ministry
which we are discussing has nothing
to do with geological survey but the
question referred to the Indian
Bureau of Mines also. After I have
given ten days’ notice, they say they
are collecting figures. I am not able
to understand that. I think that ten
days' time is more than engugp to
compile the figures and submit it to
the House. In this case they may

have justifiable reasons for the delay.
t n i I think the

we discuss the
information helps the members to see

whether anything has to be said by
them about these things. No doubt
it is stated that the reply will be
placed on the Table of the House.
There may be some reason.

suggest that the Minister should go
into the question and find out why
even some kind of tentative answer
was not supplied when ten days’ time
was given. I have nothing more to

Bay.

Mr. Chairmas: 1 would be calling
Mr. Kaslitwal, Mr. Menon and then
Mr. Guba.

Shri Easliwal (XKotah): I rise to
support the demands for grants under
this Ministry.

Shri Narayanankutty Monom (Mu-
kandapuram):...... and also to con-
gratulate.

Shri Kasliwal: I know thltl this
Ministry has been working with quite
efficiency. Occasionally iron and steel
are flashed into headlines. But the
activities of this Ministry continue
unruffled.

Most of the hon. Members who have
spoken before me have spoken on ofl,
on iron, steel and coal. 1 want to refer
to some other matters, particularly,
to non-ferrous metals, My friend
Shri T. B. Vittal Rao knows that non-
ferrous metals are a passion w'th me,
for I feel that the Ministry has not
given as—~-much attention to the
development and expansion of the
production of these metals, as they
ought to have given.

Shri Ranga: Most of them are being
imported.

Shri Kasliwal: I would like to refer
you to the First Five Year Plan in
order to give you an idea of the state
of affairs, so far as copper, lead and
zinc are concerned. The Plan says at
page 398:

“India’'s reserves of non-ferrous
metals are inadequate with poor
resources of copper, lead and zine
and practically no deposit of tin.
The following table gives the an-
nual production and consumption
in 1950.”

From the table, we find that the
percentage of deficiency in copper was
84 per cent, the percentage of defi-
ciency in zinc was 100 per cent, and
that in the case of lead was 98 per
cent.

In 1950, we were these
three metals to the tune of Rs. 16
crores a yesr, and 1 believe, after
our industrial expansion and rise in.
industrial production, we are probably
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importing these metals to the tune of
over Rs. 20 crores; probably, the figure
has now gone up to Rs. 35 crores. It
is my contention that although we
have been spending so much of money
by way of foreign exchange on the
import of these metals, we have spent
precious little in the matter of the
development of these ores in the
country itself.

Irt 1089-40, the average production
of copper ore was 373,000 tons. In
1051, the production of copper ore
actually became less; it was 3,869,000
tons. I do not know what the pre-
sent state of affairs is, so far as copper
1s concerned; it may be just the same
or it may have actually fallen.

Copper ore is found mostly in two
States, in Singhbum in Bihar and in
Rajasthan. I do not know what the
state of affairs in Bihar is. The Indian
Copper Corporation, as I understand
it, may be exploiting this o some
extent. But so far as Rajasthan is
concerned, the position is very bad
The concessions in regard to the
Khetri mines, which, I believe, have
the largest deposits, were given to a
company known as the Jaipur Mining
Co. But for the last fifteen ycar.. ‘hat
company has done absolutely nothing.
I am very glad that the attention of
the Minister has now been drawn to
this. Probably, the Minister gave an
assurance in the House the other day
that it is proposed to terminate the
concessions to this company; if that is
so, then I welcome it very much. But
I would like to tell the Minister that
if he is going to give the concession
to a private company again, let him
not do so. It is better that these
copper mines are now exploited in the
public sector and not in the private
sector. A similar concession was
given in the Alwar State, with regrd
to the Daribo mines, to another com-
pany, and I believe, that company also
has failed completely.

In the report of the Ministry, it has
been stated that so far as the Khetri
and the Daribo mines are concerned,
they will be engaged in structural
mapping. 1 do not know how far
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structural mapping alone will go in
the matter of the production of this
very important metal. I do submit
that it the Minister tikes it into his
head to do something about these
mines, a lot of foreign exchange wiil
be saved.

Then, I would like to refer to lead
and zinc. These have figured quite
prominently during the last five years
during question hour in this House,
because there is practically only one
mine which can give some lead and
zinc in our country, and that is the
Zawar mine. The Minister has al-
ready gone and seen that mine, and
it was his view that there was enough
of lead and zinc in that mine to last
the country for at least 20 years. But
what has been done for the develop-
ment of these mines? These mines
started working in 1945. The conces-
sion was given to a company known
as the Metal Corporation. Certain
moneys were advanced to this corpo-
ratign. But what has this corporation
done? Till 1955, the average produc-
tion of ore was only about 5,000 or
8,000 tons. That is a very bad state
of affairs. When I drew the attention
of the Minister to this, he promised
to look into it.

Subsequently, 1 came to know that
a sum of Rs. 30 lakhs more had been
advanced to this Metal Corporation,
so that they could put up some sort
of zinc smelter. I do not know
what the position is now, but I would
very much like that the Minister gives
his personal attention to this matter,
so that, again, we shall be able to save
a great deal of foreign exchange in
the matter of lead and zinc.

Now, I want to refer to another very
mmportant foreign exchange-earner,
and that is mica. Mica is found in
Bihar and in Rajusthan,

shri Ranga: In Andhra Pradesh
also.

Shri Kasliwal: 1 am very giad that
my hon. friend shares some wealth
with me, so far as mica is concerned.
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But I have seen certain mines in
Rajasthan, and I would like to tell
Minister that the way these mines
are being worked is very bad. The
-‘warking of these mines has to be
rationalised. @ The mines arec Leing
ruined at present; not much of mica
is being taken out, but the mines are
being ruined. They merely scratch
the surface and leave the mines in a
very bad condition. This kind of
thing must not go on. I believe the
concessionaires must be told that if
they are not going to work the mines
properly, the concessions given to
them will be terminated. That is the
only way of ensuring the proper
working of these mines. '

‘With regard to mica, we were told in
the First Five Year Plan that there
was a large quantity of mica going
%0 waste, and, therefore, it was pro-
posed to establish a micanite industry.
But I do not know what has happened
to that proposal. At page 404 of the
First Five Year Plan, it is stated:.

“Large qu;mtities of micanite or
built-up mica are consumed in the
electrical equipment industry and
the bulk of this has to be import-
ed as domestic production is very
negligible. The possibility of set-~
ting up an adequate micanite
industry which would meet the
country’s requirements of this
material remains to be investigat-
ed.”.

1 would like to know what investi-
gations have been made during the
last five years, whether any project
report about this micanite factory has
been prepared or not, and if it has
been prepared, whether it is proposed
to proceed with the establishment of
this factory.

Lastly, I want to refer to another
mineral, to which Shri Narasimhan
has alreay made a reference, and that
is gypsum. As you know, gypsum
next to coal and iron, is the most
*important mineral for the industrial
development of this country. I know
the Minister has been taking pains
qot merely to investigate further areas
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for gypsum, but, certain new places
are also being investigated. For ins-
tance, I am told that a huge mining
area has recently been opened, known
as the Uttarlai area, and from there,
a certain quantity of gypsum is being
taken to Sindri.

v

While all this is being done, I do
not know what Government are dolng
with regard to gypsum in Kutch and
Saurashtra, because we have been toid
nothing about the large deposits that
are reported to be found in Saurashtra
area. In my State, in Jodhpur, Bika~
ner and Jaisalmer, we have the largest
deposits of gypsum, so, fa® as this
country is concerned. I am not in a
position at the present moment to
complain much about'the working of
the gypsum mines in my State, but so
far as Saurashtra is concerned, there
is some cause for complaint.

I am not saying anything at this
stage about the establishment of an-
other fertiliser factory in Rajasthan.
I know that in that matter Rajasthan
has been side-tracked. I know that
in that matter Rajasthan has not been
given fair treatment. But that is a
matter which I will refer to at some
other time.

15 hrs.

Shri Narayanankuity Menon: In
discussing the Demands of this Minis-
try, I shall {ry to confine myself to
that head known as Petroleum Divi-
sion.

When my hon. friend from Assam
tried to substantiate his case on be-
half of his State for the location of
the oil refinery there, my hon. friend,
Shri S. V. Ramaswami purported to
answer the charges levelled by the
hon. Member from Assam. I consider
the answers to these charges as hav-
ing been born out of his habituating
himself to an over-anxiety to defend
those who are sitting on the Treasury
Benches in front of him,

He revealed one of the most techni-
cal secrets of the oil industry when
he said that refined petroleum could
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‘not be pumped through the pipeline.
1 do tknwwhetherhehinonnt
of the fact..

8hri 8. V. Ramaswamil: I said it
would be dificult and costly.

Shri Narayanankuity Memon: ..that
when it was found necessary by the
Iraqi Petroleumn Company [or stra-
tegic reasons to pump refined
petrel or oil from Ilraq to
Haifa, the company constructed a
pipeline through which high power
octane could run 1700 miles away. If
that is so, what is the difficulty for
this crude oil and refined petroleum
being run from Assam to other consu-
ming centres?

Shri 8. V. Ramaswami: My hon.
friend is confusing between refined
0il and crude oil.

Shri Narayanankutty Menon: 1 mean
refined oil. What is the difficulty in
refined oil being sent from Assam to
the middle portions of India, it through
1700 miles of pipeline the Iraqi pet-
roleum company could run refined oil
in Iran and Iraq?

1 am not for a moment touching on
the pros and con< of the locaton rof
the refinery, whether it is to be in
Bihar or in Assam. But the reasons
given for locating the refinery at a
place other than Assam seem to be a
bit confusing.

The Prime Minister the other day
when he was answering a question,
laid emphasis upon the fact that part-
ly due to considerations of defence,
we were compelled to move the refin-
ery from Assam to another place.
When he said that, I was reminded
of an old proverdb in our State. A
Namboodiri Brahmin kept gold in his
box one night and kept the key under
his pillow. The next morning the box
‘was misting. The servants got flab-
bergasted. But the Namboodirt kept
quiet. When at Iast the servants
went and asked the Namboodiri, what
was t0 be done, he repliad: ‘Don’t
worry. The box is gone. But the
precious key is with me'.

The entire defence mechanism of
our country, including planes, tanks
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and even motor ‘transport, for moving
an inch from its place, is dependent
upon the American and British ol
companies today. If these American
and English oil companies decide that
the planes shall not move, the tanks
shall not move, the motor transport
of our Indian Army shall not move
and our naval ships shall not stir out
of our ports, our ships shall not move,
our transport shall not move and our
planes and tanks shall nor move.
When that is the circumstance and
when the refinery itself is being given
to one of the most powerful oil mag-
nates 1n the world, the Shel! Group
for management, I do not know what
is the defence consideration involved
in the decision 'that the refinery
should be transferred from Assam to
some other place. The ‘culprit’ will
be moving from Assam to Barauni.
That is what it comes to.

Therefore, the primary considera~
tion that weighed with the Assam Oil
Company is to float another company
to have a big pipeline and to loot the
profit on the basis of the pipeline and
also to charge an pdditional cost on
petroleum preducts from Assam. The
Assam Oil Company is motivated by
that never-ending, perpetuating profit
consideration and the Government of
India is the accusing party siding with
the Assam Oil Company for that pro-

House for years that the price of

abnormal price.
side. Everywhere you will find
reen of

loot and plunder is going on. !n
Mgso,lsuhmiflmuﬂumemost
decorous language which I could evdr
use in relation to this state

ago that if at all Government found
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that the profits of the refineries and
oil comipanies were rurming too high,
he would look into the matter. After
giving that assurance on the floor of
the House in August 1956, the Minis-
ter looked into the whole affair to
save the consumers in India and
about two months back, a one-anna
increase in the wholesale price of oil
was granted to the companies! The
result is that Rs. 6 crores more
are being transported from India as
foreign exchange and profits to
America and England.

Before 1 submit to the House what
is the nature of the prices charged
by the oil companies and how much
profit they are taking, 1 must say
that the Government of India itself
has no idea as to what is the actual
amount of profit made by these com-
panies. Not only that, it has no
idea of what 1s the actual amount of
money being transported from this
country by these British oil com-
panies every year. The other day
the Finance Minister told the House
that Rs. 27 crores was the total pro-
fit made by the foreign companies in
India and being taken away. I
really fail to understand how the
Finance Minister could say that Rs. 27
crores were being taken out when his
colleague told this House on the 24th
May 1857 that he had no idea—the
Government of India had no idea and
the Researve Bank had no idea—as to
the total remittances of profit by the
Burmah-Shell Oil Storage and Dis-
tributing company. For the purpose
of recollection of the hon. Minister,
I shall read out the relevant portion:

“The data arc primar:ly opased
on the information contained in
the monthly returns filed by these
companies with the Bank's ex-
change coatrol department. No
4information is available in res-
pect of remittances, if any, made
by the Burmah-Shell refinery as
the company commenced filing
returns only from Jsnuary 1987.
As regards the Caliex refinery, it
§8 reported that the operations
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commenced only a short while
ago so that no information is as
yet available”.

To my question as to what the total
profit made by the companies in 1951
was, the Minister did not give an ans-
wer as far as the Burmah-Shell,
which controls 80 per cent of the pet-
rolewn business in India was oon-
cerned, but he gave the answer as far
as the Standard Vacuum and Caltex
were concerned. When we calculate
on the basyg of the total proportioa
of business being done by Burmah-
Shell, which does 80 per cent of the
business—the Standard Vacuum does
about 12 per cent of the business and
the Caltex about 8 per cent of the
business—you can very easily find
from the figures of profit given by the
hon. Minister in respect of Standard
Vacuum (Rs, 1.58 crores) and Caltex
(Rs. 1.29 crores), that the profits
made by the Burmah-Shell from
their supplies in India on a resonable
and proportionate basis comes to
Rs. 1224 crores. When the total re-
mittance made by these oil companies
thus comes to Rs. 14 crores and this,
according to the Finance Minister’s
accounts, counts for 60 per cent of the
total remittance made by the oil com-~
panies from this country, we are
afraid that the situation is too late to
be looked into.

When we talk of the profits made
by these companies, it is not the com-
pames alone taking the profits uncon-
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Quite funny. The motor car driver
in Delhi fil}; up his tank with two
gallons of oil and pays the Delhl
price of that oil. That price which is
being given has got no relation to the
wost of production of that petroleum
with a reasonable profit that the com-
Jpanies are making as the hon. Minis-
ter said last year. Irrespective of the
fotal cost of production of a gallon of
petrol, irrespective af the transporta-
tion charges to the port whorelrom
4t is pumped out to Delhi, irrespective
«of the expenses that are incurred by
the refining and controlling companies
on that, the companies have fixed a
-phantom price. ™ the continent it
‘has legitimatély been called a phan-
tom price. The price is fixed in com-
parison with the gulf parity prices.

I think everybody knows and the
‘House is quite well aware that they
are giving a price to that petroleum,
.a fictitious price, a price of that ficti-
tious petroleum which never runs
from the Central American Oil Re-
fineries to the port of Houston in
‘Mexico and when it comes there the
actual cost that is incurred there in
‘the reflning project in the market, the
high cost of labour which is paid in
Amrica—60 dollars a week and not the
Rs. 6 paid here—along with the trans-
portation cost from Central American
places to the port of Houston, the
high tankerage for taking it up to
the port of Bombay glus the high
{ransporation cost to bring it to
Delhi, plus all the expenses incurred
by these big offices of the company,
all the establishment charges, plas 10
per cent reasonable profit that 13 being
allowed by the Government, all these
are included in it.

It has been well established by
authoritative enquiry  committees
appointed by this Government to find
out the ressons for the losses in the
airways that it is due to the fictitious
price of petrol that it is so. In the
year 1050, the airways that were
vunning in this country were being
depleted of funds and every alrway
was losing and they were being threa-
tened with liquidation. The Gov-
ernment appointed a Commiitee to
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"find out the causes of the losges.

They did find out that the oil prices
:Vel‘e fictitious and that the oil
OmMpanies were charging prices
which did not bear any relation even
to the price that is prevailing in
Austrylia which is about 2500 miles
away. They found that the cost of
aviation petrol per imperial gallon
whose number is called 100150 was
Rs. 1913 at Calcutta while in Mel-
bourng, 2000 miles away, the same

aviation petrol per gallon costs only
Rs. 1)418,

On ¢he 10th of August, 1956, the hon.
Minister answering a question in this
House roid ot i cowld be ey
explained away because Australia
may pe nearer to the source of pro-’
duction of this oil. I am yet to
undepstand  whether the Minister
could tell me that the aviation pet-
rol that is being supplied to Australia
by the Shell Oil Company is being
prodyced either in Burma or any
other place. Certainly not. Our
cost js being calculated by this
fictitious means of the Gulf Parity
Price and the overhead charges the
company has dictated. In Australia,
instegd of the Gulf Parity Price, there
is sme other arrangement for the
fixation of this price of petroleum,
We are paying a price which is far
higher—the supply being from the
same source—the ports of Bombay,
Madras and Cochin being far nearer

than the Melbourne port in Austra-
lia.

Over and above this, there is some-
thing fishy about the profit Agures
that have been calculated. Certainly
it i high time that we have an all-
Indig oil price. Two months ago,
the Government allowed the oil com-
panjes to raise the price by one anna
and g half and thus add to the colossal
profits that they are making already.
As Mr. Ramaswami said, are we help-
less and are we prostrate before these
oil magnates so thiat every time they
want to rasise the price, we say: Yes.
They make more and more
every day and the consumer i8 mule-
ted day in and day out. It mmy be
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because this is the time when we
have launched upon the construction
of ofl refineries and we have no
alternative but to succumb to the
- threats of these companies to have
their terms accepted.

What bave we done to our own
petroleum products m these areas so
that our Defence may run upon the
petroleum that is being made avail-
able here? It has been said on the
fioor of this House that the Assam
Oil Company has agreed to convert
thé company into a rupee company
and that the new refinery that s
being estahlished will be a completely
Indian company.

The Shell Company are coming out
in the Press with the terms of the
agrcement with the Government and
even though it shows that the Gov-
ernment had not got what they
really wanted, in spite of questions
being asked on the floor of the House,
why does not Government come out
and say what are the terms of the
agreement whereby they have agreed
with the Oil Company to convert it
mto a rupee company, the extent of
contro] that the Government of India
will have upon the production of pet-
rol by the new company? This silence
which the Government of India main-
tains about the terms of the agree-
ment even after months after the date
when the agreement was to have been
made, makes people certainly suspici-
ous about it. Why not the Govern-
ment or the Minister come out and
say what is the extent of control that
the Government of India has got in
establishing this refinery? Certainly
we feel that the old sad story of the
agreements with the 3 refineries is
going to be repeated, so much so we
would be helpless regarding petroleum
price. We would have to agree to
the Company’s overhead charges. What
have the Government done in the
matter of calculation of the overhead
charges of the petroleum worked in
this country? The Government were
willing to aliow the 70 dollars a week
wage which the American workmen
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get to be added to the coet. of produc~
tion here when the Govemment agre-
ed that the price of ofl for 10 years
to come shall be the same. It is agre-
ed that the price in. the year 1988
shall be maintained 'and the profit of
these companies for 10 vears to come
shall not be affected. What has the
Ministry done to safeguard the intepr-
ests of the petroleum workers here?

Not only has the Government done:
nothing; but, in the year 19564, when
the petroleum workers wanted that
there should be a standardisation of
wages—not the 70 dollars a week of
the American warkmen—this Ministry
mterfered and said that because the
foreign oil monopolisty are here we
were not proper in discussing this
matter. They did not do anything to
save the interests of labour 1mn this
directior of the price of petroleum.
Government 1s callously negligent and:
they refuse to talk.

Because this fictitious price is there,
another fictitious thing 1s happening
throughout our country They are in-
creasing the ovcerhead charges by
paying officers brought from abroad
fabulous salaries For every one anna
they increase in the price they pay
Rs. 100 more to their officers and Jater
on they will come to the Government
ot India and say, we have paid our
officers and, therefore, we want one
anna more 1n the price of petroleum.
They will get another 6 crores of
profit in the year.

Shrl Ranga: What shall we do?

Shri Narayanankutty Menon: My
friend, Shri Ranga says: What shall
we do? I will answer that.

Mr. Chairman: Very briefly.

Shri Narayanankutty Menon: Very
briefty and conclude, Sir.

What shall we do in the year 19577
The time has gone because as the hon,
Minister said in the debate in this
House in 1954, the agreement is for
ten years. We shall not do anything
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and the hon. Finance Minister’s inter~
national morslity in commerce and
industry is there. Therefore, we shall
|mot go against this agreement.

In the Report of this Ministry it has
beepn sxid that the Soviet Government
offered Rs. 80 crores for the construe-
tion of a refinery and the Government
of India is considering that proposal,
My suggestion is that instead of dabbl-
ing with these Shell Group of Oil
Companies which politically and in
the international sphere are complefely
against us, instead of handing over the
crude oil that we get from Assam to
these companies and making them a
small monopoly Assam Oil Company
for running this in the private sec-
tor, what prevents the Government
from accepting this offer of Rs. 60
crores to start a refinery in the public
sector, and refilne the crude oil into
petroleum,

The total capital outlay of the three
so-called big refineries of the Burma
Shell, Caltex and the Standard
Vacuum Companies is about Rs. 63
crores, If this proposal which the Gov-
ernment says they are considering is
accepted, with that we can construct
a refinery which will be capable of
producing far more petroleum than
the 3 oil refineries are producing. It
is not too late even now and if Shri
Ranga is serious, it can be expedited.
The Government has not finalised the
contract with the Assam Oil Company,
Why not then start a refinery in the
public sector and see at least a very
small portion of the petroleum re-
quirements of the country is met here,
It is vital to the defence of our coun-
try and for that we need not depend
upon the Anglo-American companies.
Slowly, in good time, we should see
that we become self-sufficient in
petrol.

I will conclude by placing before
this House the sorry state of affairs
in which we find ourselves today. No
other country in the world depends
80 much upon the import of petroleum
for its needs of fuel and power for
transport and defence but because of
the past history and the utter callous-
ness on the part of the Government
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and the unsupported arguments by
those in charge and by those who are
called upon to answer on fhe floor of
this House and their sheer hypocriay,
we are not able to meet the needs of
the country even to some reasonable
extent and the people in the country
were not told of the needs of our
country but were kept ignorant of
the views that are taken under their
very nose and with the connivance,
help and sometimes active co-opera-
tion of the Government.

The Minister of Finance (Shri T. T.
Krishnamachari): Anyway, there is
active prompting from behing and
what does it matter?

Shri A, C. Guha (Barasat): Sir,
while supporting the Demands fog
Grants of this Ministry and also
appreciating the works already done, I
shall say a few words about things
which are not quite clear and which,
I feel, would stand in the way of
implementing the programme, I shall
confine my remarks, if not solely, pri-
marily to coal. The Planning Com-
mission says that in view of its basic
importance as fucl for a variety of
industries and also as a raw material
for industries like iron and steel, coal
carbonisation, etc. coal must claim
first attention.

I come from West Bengal which is
perhaps the biggest coal-producing
area in the country., West Bengal
and Bihar combined is one coal area
which produces about 80 per cent. of
the coal; qualitatively too, it produces
the best coal, In the Plan, it has been
said that by the end of 1960-61, our
coal production would reach the figure
of 60 million tons from 38 million
tons in 1955-56, That means an
increase of 22 million tons during the
course of the Second Plan, Of this,
ten million tons will have to be pro-
duced by the private sector and 12
million by the public sector. Under
the industrial policy declaration of
April 1956, no new units of coal pro-
duction will be given to the private
sector but the private sector is aflow-
ed to expand its production.
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My apprehension 1s that the Gov-
ernment has not taken any concrete
step for the production of 12 million
tons 1n the public sector during the
Plan period In the admnistrative
report, on page 43-44, are given some
of the difficulties which come 1n the
way of the development of colliery
areas by the public sector as envisag-
ed, but nowhere in the report have 1
found any mention as to the progress
made in this direction Rather, we
find that 1n Bokaro areas, the produc-
tion of coal was going down and there
was a drop in the production of the
collieries 1n the public sector starting
from the year 19852-583 The other
centres that are to be developed
would be the Korba region from
which the Government has an idea to
take about four million tons or
increased production, from Singareni
region, the figure being 15 miilion
tons and Jhlimili area, the figure
being three milhion tons There are
some other areas from which they
expect to get another two million tons

One of the difficulties mentioned 1n
the report was about the aruuisition
of mining lease and survey rights over
the land required Only recently, an
Act was passed to remove that, and
the hon Mimister will agree that it
would take a few years for a colliery
to yield coal, 1t has to be developed
and worked I do not know 1if the
hon Minister will tell us that by the
end of 1860-61, it would be possible
for him to get four million tons more
from Korba region, for which parti-
cular region that Act was passed

I expected that the hon Minister
would make the position clear as tu
what the Government intend to do
regarding the target of sixty million
tons According to the 1956 industrial
policy, no new units will be allowed
to be set up in the private sector, 8¢,
all that has to be done by the public
sector That 1s the accepted policy
At the same time, the target of 60
mullion tons 1s of vital importance It
is perhaps the minimum that would

13 AUGUST 1987 Demsnde for Grants 8308

be required for our industries. More-
over, we find from the Plan that the
increase of 22 million tons would
require an investment of about Rs, 80
crores I think that is a very modest
estimate Under the present circum-
stances, the Minustry may not consider
this to be sufficient for the purpose,

Even then Rs 60 crores was not
provided for this purpose, they pro-
vided only Rs 40 crores ‘Whether
this 1s just a financial reservation or
a mental reservation also as to the
target to be reasched mn the public
sector, Sir, 1 have my doubts about
that From the amount fixed {for
this achievement and also the way
they have been proceeding, 1t 18 doubt-
ful whether the Government would be
able to achieve this target

As my friend Shnn T B Vittal Rao
has mentioned 1n his speech, only 0 2
million tons of increased production
has been effected in the public sector
whereas 1n the private sector 1 find
there has been some considerable
progress

Production during the first flve
months of this year 1s 18 30 million
tons, and 1if this rate of production
continues it is expected that this year
there will be a total production of
nearabout 44 mllion tons, which
means an increase of nearly 8 million
tons over the 1955 production Prac-
tically the whole of this except a very
small fraction will be achieved by the
private sector As I have already
said, even from the Administration
Report 1t can be seen that in the
Bokaro area, which 1s working in the
public sector, the production has
alrcady been gomng down instead of
increasing

Then, m the Plan there 13 a pro-
gramme for establishing some washe-
ries All the committees set up on
collieries even from 1937 have recom-
mended washing and blending There
may be abundance of coal in India to
last for a number of years but not
of metallurgical coal Its conserva-
tion in necessary
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Sbri Jadhav (Malegaon): Sir, may
[ point out that there is no quorum?
It has become a fashion

Mr. Chairman: The bell is being
rung —Now there is quorum The
hon. Member, Shr1 Guha, may continue
his speech °

8hri A, C. Guha: Sir, 1 was just
refernng to the problem of establhish-
ing some washeries Every commuttee
set up on the coal industry has
recommended coal washings as also
blending In the Second Five Year
Plan there 1s a programme of estab-
lishing some washeries mn the public
sector I find from the report that
there 13 a proposal to have a washery
in the Bokaro area The contract has
been given to a Japanese firm It 1s
stated here, the original scheme was
that this washery would be installed
and commissioned mto working by 1st
January, 1958 I do not think the hon
Minister 1s still hopeful of achieving
thus by that date I shall rather be
glad if this washery comes mto opera-
tion even withun the year 1958

In the Plan there 1s another proposal
{0 have a washery in Durgapur, of
which there 1s no mention mn the
report  Perhaps no action has been
taken as yet

These two washeries are to supply
good quality coal, metallurgical coal to
the three steel factories that are bemg
set up min the public sector I hope
the hon Mmister will make the posi-
tion clear whether these washeries wall
be ready before the steel factores
start working, otherwise there would
be difficulty and 1t may delay the
working of the steel factories also

Mr. Chairman: The hon Member
must conclude now

8hri A. C. Guha: How much more
time will be allowed to me, Sir?

Mr. Chairman: I have to call two
hon Mimisters, one at 16 15 and the
other at 16:45, to reply There are
three more hon Members who want
to speak

Shri A. C. Guha: I will finish in
five minutes
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As regards blending nothing has yet
been done, there might have been some
thing on an experimental stage, but
nothing on a commercial or practical
stage as yet That is what we find
from the report on the amalgamation
of collieries That is, again, another
interesting subject According to that
report most of the collieries, particu-
larly in Bihar and Bengal, 1¢ 668 out
of 734 collieries, are small collieries
producing less than 10,000 tons of coal
per month and, therefore, all those
collieries should be amalgamated. This
is not the first time that such a report
is made Such a recommendation has
been forthcoming from many other
committees, including the Coal-fields
Commuttee of 1948 I expect that a
Government Bill on this subject wall
be coming before us at an early date.

As there 18 not much time at my
disposa} I do not like to take up many
other subjects I just want to refer
to stowing, which is a very important
factor in coal industry Out of 830
collieries only 89 collieries have done
stowmng, yet I find in the Coal Board’s
report that there 18 at present with the
Board a balance of Rs, 1,75,00,000, the
last year's revenue was Rs 1,70,00,000
and the expenditure was oaly
Rs 56,00,000 Therefore, what is the
difficulty about stowing? It 1s not
want of funds The Coal Board is to
help the colienes in the matter of
stowing I find from the report that
there has been some difficulty about
procuring sand, particularly due
to DV C I think that should
have been envisaged It 13 not
just a temporary difficulty It
18 apprehended to continue What is
the Government’s programme m ths
matter> Will they abandon stowing?

I find the Coal Board has put a ban
on depillaring 1n some of the collienes
which will again mean that the pro-
duction of coal will go down

There 1s another thing I know
it does not belomg to this Mistry,
but I think the‘Mimster or the Minis-
try should take some interest in the
Coal Mines Labour Welfare Fund An



" 8295 Demande for Grunts

[Shri A. C. Guha}

excise duty of six annas is collected on
every ton of coal. There is a balance
of” Rs. 55300000 lying with
them. From the report I find
that there are only two central
hospitals with 122 beds and 165 beds
in each of them.

There are four or five regional
hospitals with, I think, 18 beds in
each of them, and the number of
colliery workers will be near about 34
lakhs. With such a huge fund at their
disposal, I do not know why they do
not increase the hospital facilities.
With about 33 lakhs of workers,

the  hospital  facilities  consist
only about 400 beds,—I think
jt must be below 3500. I want the

Minister, though this does not belong
to his Ministry, to take up the matter
with the relevant Ministry and see
that whatever money is collected from
the consumers is properly utilised. It
iz not intended for investment in some
bank and for getting an interest.

Similarly, I should like the Minister
to look into the utilisation of the fund
of the Central Coal Board. I think
under the Act, up to Re. 1, the excise
duty is permissible. I do not know
what they are collecting now. 1 think
it is eight or nine annas which was
originally fixed. I am not sure what
is the amount that is collected now.

Then I find there are too many autho-
rities for the collieries. Though the
Planning Commission has given the
utmost importance to coal among all
the minerals, I think the Government
have not treated coal with sufficient
importance and care. During the
last five or six years, coal has shifted
from one Ministry 0 the other. I
think this is the third time that it has
shifted its place from one Ministry
to another. Fortunately, at least one
Minister has kept himself attached to
it and has stuck to it though the
Ministry might have changed.

I think the Minister may also look
into this matter as to why there should
bs so many authorities for coal
There is the Bureau of Mines; there

. ing has started.

recently set up a Cotl Council of
India for co-ordinated actions. I de
not know why so many authorities are
necessary. What will the other bodies
do? The Coal Board has got almost
omnibus powers under the Act and I
also find from the report that evem
the opening of new seams or new
collierle® would require the permission
of the Coal Board. So, it has got all
sorts of authorities . in addition te
conservation and safety measures. So,
I think they should try to rationalise
the functions of all these authorities.
There are also several Acts operating
in the colliery areas. That aspect alse
must be looked into.

I think I have tried to draw the
attention of the Minister to some of:®
the important matters. I hope he will
look into these things and specially in
the matter of training. There are four
training centres to be started. I learm
that three have been started already.
Where the fourth is located I do not
know. But I am not sure about the
quality of the training given there. I
think only a sort of haphazard train-
The Minister may
kindly look into the quality of the
training so that the proper personnel,
with proper technical qualification,
may turn out of those training centres.

I again appreciate what has been
done so far in the fleld of coal and
other minerals, but I expect that
the hon. Minister will clarify the posi-
tion as regards the target of 22 million
tons of coal as the increased production
and how far it would be possible for
the public sector to achieve that tar-
get.

Before concluding, 1 would like to
draw the attention of the Minister to
the oil exploration in West Bengal. I
hope the hon. Minister may give us
some indication as to the posaibility
of getting oil in West Bengal and that
he would make his earnest endesvour
in this matter and expedite it
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Shri Naushir Bharucha (East Khan-
desh): I propose to confine my obser-
vations to the question of steel produc-
tion This House has rightly felt
Xxeen on the subject of the production
wof steel and reaching the six-mullion-
ton target which, In my opmon,
having regard to the progress so far
made, seems a difficult objective to
attamn

There is one thing which 1s discon-
certing with regard to our projects of
production of increased steel As has
been already pomnted out by dné of the
hon Members, the cost of construction
of the three steel plants at Rourkela,
Bhilai and Durgapur has been mount-
ing up It s rather surprising that the
revised estimates reveal an increase
of nearly Rs 90 crores But what 1s
st1ll moré surprising 1s that this add-
tional increase of Rs 90 crores does
not take mto consideration the cost of
township which would be necessary
around all these plants, nor the cost
©of 1iwron ore or the ralway lnk
«connecting the iron ore deposits with
the steel plants, nor the question of
lime-stone quarries, nor the drilling
schemes, nor the raising, handling and
the haulage of coal, nor the internal
rallway tracks necessary for a steel
plant Outside these, there 1s an
mcrease of Rs 90 crores on the steel
plants only I do not know when we
shall have another revision of these
estimates

My experience has been this 1
have had occasion to deal wath some
major works in the Bombay Muynicipal
Corporation where first a small esti-
mate 1s made, administrative sanction
18 taken, and then the estimates are
Tevised beyond recognition Now, so
far as this question 1s concerned, an
increase of Rs 80 crores means quite
alot It involves so much of foreign
exchange, I believe, to the tune of
nearly Rs 30 crores

In the first place, we are told that
the Rourkela plant which was to ost
Rs 128 crores will now cost Rs 170
crares It will have certain mafor
sections. first the colung plant with
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a capacity of 1§ million tons of
coal I should Like to ask the hon.
Minister in charge how it is possible
for a coking plant with a capacity of
1 8 million tons to uce 750,000
tons of steel Because, I was looking
into the techniques of steel produc-
tion, and I find one observation made;

“The amount of coke needed
varies with the nature of the
burden on the furnaces, the type
of 1ron being produced and the
efficiency of the plant The ave-
rage consumption in British fur-
naces 18 about 22 cwt of coke,
equivalent to 33 ewt of cokung
coal per ton of iron”

If this 1s the experience of the coun-
tries which have been producing steel
for quite a long time, I would like to
know how, m the Rourkela plant,
with a capacity of 1 6 million tons of
coking plant, 1t 1s possible to produce
750,000 tons of steel

Secondly, 1 should also like to know
some other details about this plant
where the Linz and Donawitz pro-
cess, known as the L. D process of oxy-
gen blowing 1s to be followed Why
18 1t that when it 15 claimed that this
L D process makes for lower eapital
cost and operational costs and higher
rate of production, the Rourkela plant
costs us neary Rs 40 crores more than
any other plant, compared with Bhia
plant, the origmal cost of which was
Rs 110 crores and which 1s revised to
Rs 138 crores?” How is 1t that the
Bhila1 plant 1s scheduled to produce
more at low capital cost, than the
Rourkela plant which 15 supposed to
use this L D process that makes for
lower capital cos' and lowc: opera-
tional cost and greater production effi-
ciency” That 1s a pont which I would
require to be explamned, because I am
not quite satisfied that this capacity af
coking plant will give the desired re-
sults

Coming to the Bhilai plant whish
has been revised to Ry 13¢ crores, I
would like to know what has happen-
ed so far to this project and how far
we have proceeded, We have got very
limited information in the repase
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which has been handed over to us. 1
think a more detailed explanation is
necessary as to the extent to which we
have been proceeding. It has been
claimed that the preliminary works of
the township have been executed or
are under construction. It means
nothing. We do not know exactly
what is happening, how the construc-
tion is proceeding, etc. I should like
to know whether any orders have
been placed for any of the major sec-
tions of the steel plant.

With regard to the Durgapur plant,
the estimates of which have also been
revised from Rs. 115 crores to Rs. 138
crores, and to which in this financial
year we are allotting Rs. 35 crores. I
should like to know how far we have
proceeded. We find that there is some
contract entered into with the British
consortium for the supply of equip-
ment, but I would like to know what
are the conditions of entering into this
contract, whether we are going to be
given particular exchange facilities or
any deferred payment facilities for
this particular plant.

We have in this country some steel
plants, for instance, the Tata Iron and
Steel Company, from whom we expect
a production of 2 million tons. We
have got the Indian Iron and Steel
Company and small works at Mysore.
We are told that between them they
will take Rs. 116 crores within the
next five years for their development.
We are also told that the Tatas have
so far withdrawn Rs. 10 crores. I am
not quite clear in my mind as to what
is the total amount allotted to these
existing steel projects in the present
Five Year Plan and at what rate it is
being withdrawn. We are told in the
report that the Tatas will attain the
first Plan target in 1958. Mind you,
the first Plan target will be attained
in 1958, What type of Five Year
Plan is it which begins in 1851
and ends in 1958? I should like to
know, at this rate how are the Tatas
going to attain the target of 2 million
tons? What is the rate at which they
are consuming the allotted amounts?
.« seems to me that the progress is ex-
tremely slow.
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There are other matters of a techni-
cal character, on which I think this
House should have been enlightened.
But it appears that our reports and -
the brochure on steel, mines. and fuel,
which has been recently issued to us,
contains a very tantalisingly scanty ac~
count of what is being done. They con~
ceal more than what revealed. For ine
stance, we have not got the slightest.
idea as to what is going to be the by~
products, to what extent these by-
products are going to be used, etc. We:
are told briefly that coal tar, ammo-
niac liquor and benzol will be the by~
products. We are also told that the
L. D. process will release a consider-
able amount of nitrogen, which cam
be used for conversion into fertilisers.
I should like to know a great many
details about this matter, whether, in.
the first instance, sufficient arrange-
ments have been made for. the use of
gases generated in the furnaces, be-
cause,—again I am quoting from the
book which deals with processes of
steel manufacture—it is said:

“The important factor in the
open-hearth process is the genera-
tion of gas for heating, which is.
commonly done in a producer gas
plant by burning of coal. It is.
in the production of gas for steel
furnaces that the most striking
fuel economies are possihlc "

An Hon, Member:
name of the book?

What is  the-

Mr. Chairman: The hon. Member
may give the title of the book and the
page number.

Shri Naushir Bharucha: The book
is entitled Steel—The Facts by Henry
Owen, page 17. In view of the fact
that the previous speaker pointed out
that we are not likely to reach the
required productive capacity of our
coal mines, I am asking what is being
done for the conservation and utilisa-
tion of the gases with the object of’
effecting economy in fuel consumption-
in the manufacture of steel. It is an-
important issue, because if the hon.
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Minister studies this problem in great-
er detajl, he will find that these
constitute a very great resource of
fuel and particularly will make up
for the default that we might commit
in the mining of coal.

I should, therefore, like to know
in connection with all the three steel
plants, as to in how many cases speci-
fications have been prepared for major
equipment and in how many cases the
supplies have been shipped or are in
transit or have been received. In
particular, I should like to know what
arrangements we have made for the
foreign exchange necessary to meet
the shipping of equipment, whether
we will be in a position to provide
sufficient foreign exchange for that
purpose, because let us appreciate this
fact that nearly half the amount that
we devote for the steel plants will be
in the nature of foreign exchange.
Rs. 80 crores is already the revised
estimate and I do not know how many
more crores it will be by the time
we finish. I should like, theretore, to
have the information on this point.

Again, with regard to the by-pro-
ducts also, I should like to have
greater and detailed information and
to what extent they will help us. 1
should also like to know whether it is
possible to give us a pro forma profit
and loss account in respect of these
plants on the basis of facts and figures
that we have at present. We must
have some idea of the precise export-
able surpluses that we shall have, be-
cause the ideas of hon. Members
differ so widely. 1 should like to
know what is going to be the export-
able surplus, taking into consideration
the potential demands and whether
the cost of production will really be
Rs. 400 per ton, or just as there is re-
vision of capital costs, there will
again be a gevision of the production
costs and then we shall be told that
it is not Rs. 400 but Rs, 600 per
ton. I should like to have this infor-
mation in detail.

There is one suggestion which 1
would like to make to the hon. Min-
jster. I would Mke him to have a
film prepared, a sort of a documen-
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tary, showing how steel is being:
manufactured, showing the various-
processes and also showing what pro-
gress is being made, in the Rourkela,
Bhilai and Durgapur and other plants.
I think it will be in the nature of some
education for hon. Members, because
it is not possible for all hon. Members
to go into a deep study of the process-
es of steel production. If such a
documentary is prepared at a cost of
few thousands of rupees, it will en~
lighten the Members of the House.

I hope the hon. Minister will, in the-
course of his reply, answer all the-
points which I have raised.

W & g I AR Y, o fir g v
fer wrgar § W 2w & fod gy s
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T A & ol oW g e @
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Shri K. D. Malaviya: I wish to
«<onfine myself to the cut motions
.moved and also the observations made
~here in connection with Demand
No. 78. These cut motions and the
remarks made by hon. Members, both
the opposition and on my side, have
.reflected a genuine desire of the House
to go ahead rapidly with the mineral
«development programme and to point
out the lacuna which, according to
‘them, should be removed rapidly.

In all countries which are endowed
-with natural resources the survey
work for minerals has to be a conti-
nuous process and it is not likely that
the discovery of all the mineral re-
sources and the development thereof
could be taken up simultaneously, ex-
pedited or could be conceived of in a
short time. As we go on with the
discovery in a preliminary sense, we
are attracted more towards intensive
search and this process of preliminary
and intensive search for minerals and

. other natural resources is a continuous
and never-ending process so far as a
big country is concerned. I would,
therefore, like to assure the hon.
Members who wanted us to expedite
the programme of survey that we
are doing all that is possible for us—
I am speaking both on behalf of the
Geological Survey of India, with
which, of late, we have nothing to do,
and the Indian Bureau of Mines—and
that we are looking to every aspect
of this work, whether it is co-ordina~
tion of G. S. I. and I. B. M. or inten-
sification of preliminary survey of
different types of minerals. I will,
therefore, not deal further with this
question and will come straight to
certain aspects of the suggestions made
in connection with the Department of
Mining.

Shri Dasappa (Bangalore): Iz there
not a proposal to transfer the work
of the GSI, and particularly of the
IBM, to the hon. Minister?

Shri K. D, Malaviya: I will refer
to that question later.

I will first take up the points raised
by my hon. friend, Mr. Kasliwal, bs-

~cause I am also very interested in

non-ferrous metals. No doubt the
importance of copper and the increase
of demands for copper is very much
before the Government. The Bihar
copper venture is increasing and, if I
remember aright, we are now pro-
ducing slightly more than 10,000 tons
of copper ingots in Bihar. Last year
during the budget debate I conveyed
the intention of the Government—
the then Ministry of Naturai Resour-
ces and Scientific Research and now
merged with the Ministry of Steel,
Mines and Fuel—that during the Plan
period Government propose to take
up the programme of copper ore ex-
ploitation and it is hoped that within
this Plan period copper ore of Rajas-
than will be exploited. We are
pursuing that programme and
even though there was some delay
in the private sector during previous
years, withou; going into those con-
troversies I want to assure the House
that the detailed prospecting work of
copper mines of Dharibo and Khetri
are going on with some speed. Along
with that we discovered some copper
at Sikkim also and the work of de-
tailed investigation of Sikkim copper
is also going on. As soon as as we
have finished with the detailed inves-
tigation of copper and we have proved
the reserves we propose to take up the
work of mining. Now, for that also
we are not waiting for the results of
reserves being discovered but we are
already actively considering the ques-
tion of finding out parties with whose
help we can exploit the copper mines
of Rajasthan as well as the mines in
other places where we could discover
copper. But I may make a general
observation that according to evidence
so far collected and according to the
advice given by our eminent geologists
we are perhaps not very rich in non-
ferrous metals in our country and ws
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are not likely to find a big discovery
of either lead or zinc or copper. Thess
sporadic finds, if they result in a ma-
jor find, we will all be lucky about it.
But so far as the present advice goes,
it may be that we may not be quite
lucky in copper, lcad or zinc. Never-
theless, our search for all these non-
ferrous metals continue and may be
hat in the newly selected area of
Bastar we might prove luckier and
find a larger deposit of copper or
other non-ferrous ore.

My bon. friend Shri Narasimhan
raised the question of training facili-
ties for mining and metallurgical ex-
perts. We have already done that.
The Indian School of Mines is ex-
panded, and the Kharagpur Institute
of Technology is also supplying a
good number of technicians both for
mining and metallurgical purposes.
The Indian School of Mines had doub-
led its capacity, and we hope ‘o fur-
ther equip these institutions—the
Kharagpur Institute is already equip-
ped very well; the Indian School of
Mines is proposed to be expanded
and equipped satisfactorily—in such
a way that our target of doubling
the experts that are produced every
fourth year will be realised to our
satisfaction.

The main difficulties lie in our get-
ting the type of technicians who are
going to act as our teachers. It is
the difficulties with regard to the
teachers and the other facilities in
connection with preparing the cadre,
that are facing us. If we are able to
solve all those difficulties with regard
to getting technicians for teaching
and equipping our institutions, we
shall certainly consider the question
of adding one more institute in the
south, as has been suggested by Shri
Narashimhan.

With regard to gypsum, I have just
found out that & certain quantity of
gypsum was imported from Pakistan
till very recently, perhaps, till the
. month of April. I presume it is a
legitimate function of two countries
%o carry on trade with each other, so

long as they do not start fighting
with each other, or are not enemies
of each other; and as such, perhaps,.
for certain reasons, our sister Miniz~
try, namely. the Commerce and Indis-
try Ministry, chose that we should im-
port some better quality gypsum from
that country. However, we are not
sleeping over the question of increas-
ing our own supply of gypsum, and I
suppose, the production of gypsum
has increased recently, and we are
supplying quite satisfactorily to eur
Sindri factory.

My hon. friend Shri Padam Dev
complained of slow mineral develop~
mental work going on in the Kangra
Valley. 1 admit that the work there
has been somewhat slow. We have
now included the survey and the
prospecting programme of certain im-
portant minerals that are reported to
be found in the Kangra Valley, and
soon we may be able to take up
some further prospecting work either
for silver or for some other allied
minerals that may be found in that
region.

So far as salt is concerned, unfor-
tunately, that is out of our srope. That
is being handled by the Commerce
and Industry Ministry. I promise
that I shall pass on the suggestions
made by my hon. friend to the Com-
merce and Industry Ministry so that.
they might have due consideration
to those suggestions.

I now come to the various sugges-
tions and remarks made in connection
with this very tricky and slippery
business, namely the o0il business.
There are two aspects of this question,. .
that have been raised in this House.
One is with regard to giving Govern-
ment suggestions for oil exploration
programme, and criticising us for not
having done work somewhere in the
country, and the other is with regard
to the various aspects involved in the
processing of crude oil, the price factor
or the jocation of a refinery in this
part of the country or that part of
the country.
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. 8o far as oil exploration is concer-

ned, we have a very comprehensive
programme; both in the north and in
the south; we.have our eyes set on
areas which are suspected to contain
oil, and which are suspected to have
possibilities of finding oil. I want to be
very moderate in my statements.
The Cauvery delta is supposed to be
of such sedimentary origin that it is
worth while doing something to
search for oil in a preliminary way
there.

Shri Sinhasan Singh (Gorakhpur):
Is there any question of ' surveying
the Himalayan area, the Terai area
and the Gorakhpur area ete.?

Shri K. D. Malaviya: I shall come
to that later. :

So far as the western coast of India
is concerned, a question was raised
as to why Government were not very
particular about sending their geologi-
cal parties or other oil-search par.
ties for doing some work there.

16.26 hrs.
{SHRT BARMAN in the Cheir].

In this connection, I was asked to say
something about the German report
and their assessment of the situation
there. Unfortunately,, the German
report is not very helpful. When Dr.
Schatt and his friends came here, I
personally took a lot of interest and
I requested them to go to the western
coast and see whether the sedimentary
basins were of some hope to us, so
far as oil was concerned. They report-
ed Lo us that the sediments were so thin
there that there was not any possibi-
lity of accumulation of a large quan-
tity of oil or even of some reasonable
quantity of oil theree We do not,
however, accept that as final. We
have not given up the hope of find-
ing some oil in that site also. We
continue to consult oil geologists, and
during the next year or so, we pro-
pose to hold consultations with ex-
perienced geologists, so that they may
be able to give us some further hope
about the western coast of our coun-

Then, there was some criticism
made by my friend Shri Viswanatha
Reddy as to why we had shifted from
the Jaisalmer area to the Gangetic
basin. We have not shifted from the .
Jaisalmer area to the Gangetic basin,
What we have done is to include both
the areas in the programme for oil
exploration. Both these areas give
us some hope, and more especially,.
the latest aero-magnetic survey con-
ducted by the Canadian party indi-
cated suitable thickness of sediments
both in the Upper Gangetic Valley
and in the area south-west of Jaisal.
mer. This has given us lot of hope.
The geological and geophysical in-
vestigation that was going on aiready
in the Jaisalmer area has been intensi-
fied. So, we have not given up any--
thing there. The geologicul, gravi-
metric and other aspects of geophysical
investigations have got tobe complet-
ed,and a fairly good picture hag to be:
placed before us for a thorough as-
sessment, by our geologists and geo-
physicists before we can take the risk
of spending a very large amount of
money for drilling. So, the pro-
gramme of drilling in the Jaislamer
area might take some further time,.

Before that, we propose to finish our-
geological and geophysical work in
that area, and it might take six
months, or one year or eighteen
months or two years—I cannot say
that off-hand and just now. But I may
assure my hon. friend that there has
been no shifting of work from or
postponing of any work from the-
Jaisalmer area to any other area.

Shri Harish Chandra Mathur (Pali):
Is it not a fact that in reply to a ques-
tion on the floor of the House, the
Minister stated that certain foreign
exchange difficulties were handicapp-
ing him in the case of Jaisalmer?

Shri K. D. Malaviya: But that
applies to the entire programme of oil
exploration. It has nothing to do with
the narrowing down or the shifting
of the work from the Jaislamer area
to the Gangetic basin; perhaps about
the Gangetic basin area, not much
was known to our oil geologists be-
fore twelve months or s0. Recently,
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after this Canadian survey, we have
Hdound out suitable structures in the
~Gangetic basin too.

Therefore, according to our policy,
we included some preliminary work
for search and some geological and
_.geophysical work in the Upper Gan-
.getic area also, in other areas where
certain structures have been pin.poin-
.ted. We are arranging for parties to
:go there immediately after the mon-
soon according to our present policy
of simultaneously tackling as many
places as possible under our financial
limitations and limitations of experi-
-enced and skilled personnel, even
though we fail at one place, we might
.succeed in the other. Therefore, I
want to remove this impression from
the mind of my hon. friend that we
have abandoned the programme of
.search for oil in the Jaisalmer area. I
suppose this also meets the doubts
raised by Shri S. V. Ramaswami with
regard to oil exploration.

So far as separation of Geological
‘Survey of India and the Indian Bureau
of Mines is concerned, it is not a very
important point from our considera-
tion. There ought to be complete co-
ordination between the GSI and IBM.
It was an incident and perhaps
8 hurriedly decided that the GSI went
over to the Education and Scientific
Research Ministry and IBM remained
‘here. If there is any difficulty which
we might face in this separation, we
will sit and consider the question,
but so far as co-ordination is concer-
ned, we are completely satisfied that
there will be no difficulty, if the GSI
remains on one side and the IBM on
the other. But if there is any diffi-
culty, we shall look into it and settle
it amongst ourselves.

Now I come to the question of prices
of petroleum products, location of the
.0il reflnery in Assam and our attempt
to negotiate with the Assam Oil Com-
pany to form a rupee company and
also the future pattern of the propo-
sed rupee company that is to come

-soon, I assure you that I am not .

going to be provoked by the remarks
made by my hon. freinds opposite,

because what I say in this connection
has to be said in a very responsible
way. Of course, if I had been sitting
on the other side, I would have said
things more provocative than what
were said today. (Interruptiomns). But
luckily or unluckily, I am on this
side. Therefore, I have to make res-
ponsible statements. Hence I will
be cold like steel and be impervious
to all that was said this afternoon.

Shri Hem Barua: We welcome you
hcre. (Interruptions).

Shri K, D. Malaviya: The prices
of petroleum products in India are
determined on the basis of a formula
acccpted by Government. Accep.
tance of this formula by Government
was done under circumstances when
we were eager to have a refinery or
refineries in our country, and Shri
Narayanankutty Menon very rele-
vantly and pertinently pointed to those
reasons that the primary objective at
that time was to have a refinery in
our country. An account knewn as
the ‘valued stock account’ is main-
tained by Burmah-Shell of supplies
of refined products according to this
formula. The main items of the for-
mula are varied, such as f.0.b. price,
ocean freight, customs, excise, dealer’s
commission, oil company’s remunera-
tion upcountry subcharges and so on
and so forth. It is admitted that
there are many factors in the price
clement which are not known to us.
I also admit that there may be some
factors over which we may not have
our agreement with the oil companies.
Perhaps wec do not agree with them,
But the negotiations concluded bet-
ween the Government of India and
companies were concluded a number
of years back, and there the agree-
ment is.

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): For how
many years?

Shri Narayanankufty Menon: Ten
years.

Shri K. D. Malaviya: There is no
question of going back on it or not
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honouring it, or trying o seek a
modification of it by methodg which
maght prove to be not worthy of the
Government. Whether we like it or not
it 13 there But there are ways and
means to bypass unhappy things, if
thay are unhappy It is precisely
with that object that we have taken
ypon ourselves the responsidbility of
discovering more crude oil in this
Qountry

I want to emphasise this pomnt and
I wish to make it quite clear that
whatever we might hke, whatever
our sentiments might be, so long as
we do not succeed 1n discovering as
much crude o1l 1n our country as we
require for our use and so long as we
are not able to refine the ol by refi-
neries which are campletely under
our control, it will be difficult for us
to say much with regard to this price
factor I also do not know much
about it Whether it 1z the VSA or
BSA or MRA, I do not know TmI
very recently, we did not know many
of the factors involved m it. It was
only recently that they gave us notice

at they wanted to increase the price

fimished products We were only
to be consulted about it We
were consulted There was some
price Increase after the Suez cnisis
a.nd we had to agree to it

Therefore, 80 long &8s we are mainly
dependent on imported crude and un-
til such time as we produce and our
refineries refine the o1l, as much as we
need {o meet our requirements, we
have no other alternative but to ac-
cept the mmport parity bdasig for the
petroleum products

Shri Narayanankutty Menoen: Is
there a gallon of oil that 1s ymported
into India which comes across the
Suez Canal?

Shri K. D. Malaviya: I know all
that But 1t 13 out of our control, and
those who impose that price have di-
vorced it from the cost of production
plug profit and all that basis That
is what my hon frmend, Shri Nara-
yanankutty Menon, pomnted out 1
know all that and more than what
he has said about it It is a fact that
the oil that comes to this country
comes-from east of Suez

18 AUGUST 1037
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You will be glad to hear that re-
cently We have persuaded the foreign
companies to switch on from the
Gulf of Mexico price to the Gulf of
Persia price We have thug effected
a saving of more than Rs 2 crores on
that score Therefore, by our pressure
on them both direct and direct
they accepted the proposal to switch
on from the Gulf of Mexico price to
the Gult of Persia price structure.
We might achieve something more but
as, 1 said only 1f we produce enough
crude o1l 1n the country and if we gee
that our sentiments do not create pro-
blems and confusion within ourselves,
then we are surely going to suceed
on this o1l front and going to estab-
hsh that o cen be supphied t0 our
consumers at rates cheaper than what
it 1s supplied 1n other countries

Shri Hem Barua After how many
years?

Shrl K. D. Malaviya. But there is
a big ‘but’ 1 want your co-opera-
tion

The Deputy Minister of Works,
Housing . and Supply (Shri Anil K,
Chanda) Very difficult

Shri K D. Malaviya and the coe
operation of the people How can
this happen when one does not see
things !n an objective way and talks
with emphasis on threats and senti-
ments

I do not wish in this connection o
refer specifically to Shr1 Hem Barua
who spoke this afternoofi, but gene-
rally speaking, I do feel that there is
some sort of loose sentiment and
vague talk which 15 going on about
the o1l refinery location We had a
very cordial talk with my friends, the
Mnsters of Assam, when they came ”
here We tried to wunderstand the
view pomnt they pressed before
us and 1t was with a determined
effort on our part to try to see inad
a refinery, if at all, could be located
in Assam that we sat down and dis-
cussed all the problems, examinad all
the pros and cong and we came o (e
conclusion, not cnly m deference to
their wishes, but out of our desire to-
be convinced, that we should bave &
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[Shri K. D. Malaviya)
study report about Gauhati glso. It
was out of our desire to be convinced
that an oil refinery in Gauhati ig as
beneficia] to the country and as much
in the interest of our country as a
refinery in Barauni or Lucknow or any
other place, that we reached that con-
clusion,

So we want to be convinced. We
have a completely open mind on this
qQuestion., If we did not have an open
mind op this question, there would
have been many many difficulties
which would have arisen today.

I have got a letter in my pocket
which 1 have received from a very
important friend of mine who holds
a post of eminence. He gives me the
advice that this question of river
transport—barging the crude oil by
river and transportation of the
finished products by pipe, shouald be
considered very seriously because he
is convinced that it is a very feasible
proposition. He appeals to us to give
very serious consideration to this
question of river transport. I did
not wish to say anything in#the past
few weeks, but I wish to say today
that I am the author of this scheme of
river barging bringing the crude oil
in the river, if possible, from Gauhati
to any place where the refinery can
be located. It is I who conceived for
the first time even after the Xxpert
Committee had concluded its findings.
The Government started the eramina-
tion of this question actively, whether
the transport of crude oil by river
was a feasible proposition or not. We
are still at it and I perionally feel
that we can do it, That is my personal
feeling and there are experts who do
not agree with me. Therefore, Ishould
bow to them also. I do not want to
be led away by sentiments that I
thought initially about the scheme. It
is not that the Ministers of the
Government of India do not want to
listen to any man. Far from it, I want
to assure my friends in Assam that
whether it is a question of river
transport or a question of transport
of the finished product by pipeline,
we shall give the fullest conxidera-
tion to this question.

13 AUGUST 1057
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It the consultants agree we shal?
do it. We may have more than one
consultants. I learn that the Assam
Government are also proposing to
have some consultants. We shall sit
together and consider. It we are
wrong, we szhall confess that we have
made a mistake, because in my heart
of hearts I want to have this refinery
in Gauhati. If I cannot have it in
Gauhati, then, in national interests,
I shall say so. But even before saying
g0 I want 10 assure my hon. friend
Shri Barua and through him all the
people in Assam that I do not wish
to entertain a feeling that a refinery

in Gauhati is not an economic pro-
position. .

But, we cannot do anything against
realities. These realities have not yet
come before us. Therefore, I want my
hon. friend to consider this question
most dispassionately whether strikes
or demonstrations or agitations of a
type which have absolutely no
relevance to such highly complicated
and technical questions should be
encouraged by leaders who want tb
do things with any sense of responsi-
bility.

I am glad to hear that atmosphere
in Assam is very much improved ang
that our friends in the Congress are
trying their level best to persuade
the people to see reason because they
know that every member of the
Government of India wishes that if
it is a feasible proposition and if it
is in the interests of the country and
Assam, we will have this refinery in
Gauhati.

Shri Hem Barua: On a point of
information, Sir. Coming to river
barges, I met the Prime Minister on
23rd July and he told me that he was
considering the transport of ofl by
river barges but that was not possi-
ble. But, subsequently I understand
that this is so because the companies
that are plying barges there have
refused to co-operate with Govern-
ment simply because of the fact that
they do not want to displease the
Assam Oil Company which is another
British firm.
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Shri K D. Malaviya: It is all
wrong, Sir.

The question of river transport will
be considered and is being considered
whether the sister companies of the
Assam Oil Company come into it or
not. That is not the question. When
the Prime Minister assured my hon.
friend Shri Barua that this question
was being considered, he said so
with all sense of responsibility and
there the matter should end.

Shri Hem Bdruax: It was consi-
dered.

Shri K. D. Malaviya: There are
views both for and against and there
are more views against it than for it.
But, I do not propose to go into the
merits of it all. I can say many
things just now on the floor of the
House which can convince the House
of certain aspects of the merits. But
I do not wish to do so. I will not
do it today. Why I do not wish to say
that is because I want honestly to be
convinced before I speak again on
merits. It is no use raising these
questions prematurely. I think the
question is in the hands of the techni-
cians and we should not brush them
aside by saying that they have gone
to the other side, that they are
henchmen of the Assam Oil Company,
that they have been influenced by the
Assam Oil Company. It does not
sound well; It is not good; it is not a
decent thing to allege things like
that. All that I wish to say is
whether it is the Assam Qil Company
or any other foreign company, no one
can influence the Government of
India today to deviate from their
path, from their determinatjon and
policy that this oil business is com-
pPletely to be under Government
control.

Shri Hem Barus: May I Xnow one
thing?

Shri KX, D Malaviya: The more we
go on with this object the more we
get into difficulties that face wus.
Therefore, we are not going to act
hastily or erratically. We have to act
as realists as such problems will face
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us. They will not face my friends so
long as they talk from that place in
this way. I only want them to talk
in a more responsible way; then, they
will see light,

Shri Hem Barua: I am grateful to
the hon. Minister for telling us about
these experts and technicians, In my
speech I alluded to the recommenda-
tions of the Expert Committee and
I said that they have suggested Gau~
hati as one of the three places,

Shrl K. D, Malaviya: I quite catch
it. My hon. friend rejected the entire
report of the committee by saying
that it was based on the information
and data supplied by foreigners, the
Assam Oil Company, He ended by say-
ing: Look at these fools; they were led
and influenced by the data that was
produced by the Assam Oil Com-
pany. Now, he himseif tries to ogo-
duce it as a piece of svidence in his
favour. Is he also infuenced by the
Assam Oil Company? Shall! I take
it like that.

The fact is we got certain data
from the Assam Oil Company. We
examined all this data and when exa-
mined, we found some of them were
to be accepted and some not to be ac-
cepted. (Interruption). I suppose,
there is nothing wrong in consulting
experts. The Assam Oil Company
have supplied the data; we accept
them or reject them. I have nothing
more to say about this question. I
only hope that my hon. friends in the
Opposition who are coming from
Assam will consider very coolly..... .

Shri Hem Barua: You have clouded
the whole issue.

Shri K. D. Malaviya: They will
consider coolly all the aspirations of
the people of Assam. We hope that
after all these questions are closely
examined, the whole thing will be
clear to us and if we can have a
finery after that examination we
be most glad to do so.
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Shri Hem Barua: On a point of in-
formation, Sir, About this Expert
Committee’s report, I said that Gau-
hati is one of the three places.recom-
mended.

Mr. Chairman: Shall we discuss the
report here?

Shri Hem Barua: I have discussed
only the pattern of production.

Shri K. D. Malaviya: Gauhati was
the last alternative.

Shri Hem Barua: At the same time
I have questioned the pattern of pro-
duction suggested by the Expert Com-
mittee. They have suggested a pat-
tern which will deprive Gauhati of
the location.

Sardar Swaran Singh: Mr. Chair-
man, Sir, but for the somewhat unfor-
tunate excitement over the location
of the refinery, the subjects that are
the subject-matter of discussion today
.are more or less non-controversial.

Shri Hem Barua: Cold as steel.

Sardar Swaran Singh: They are
non-controversial in the sense that all
sections of the House as also every-
one in this country is watching with
very great interests the progress
that our country is making towards
industrialisation. The matters that
are dealt with in the Ministry are, if
I may say so with all humility, vital
for providing that base for industria-
lisation.

Some hon. Members have used the
expression ‘core of the Plan’.
The Finance Minister does not parti-
cularly like that expression. We
should look beyond this expression
and see the importance that the deve-
lopment of the fuel resources of the
country and the exploitation of mine-
ral resources and the manufacture of
a vital metal like iron and steel are
bound to assume in the rapid advance
of our country towards the goal of
industrialisation. I have to express
my gratitude for the thought that the
hon. Members of this House have
given to_the various problems that
are the subject matter of discussion.

13 AUGUST 1957
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Some of them are somewhat technical.
A considerable volume of data and
figures are involved in certain aspects
but the hon. Members have given a
very clear exposition of some of the
aspects of coal, lignite, iron and steel,
eil and other matters about which
they spoke during the discussion. I
wish I had the time and the indulgence
to be able to examine all these points
in great detail. There is that limita-
tion of time and I will at{empt broa-
dly to cover some of the important
points dealt with.

First of all coal. The targets of
production, their allocation between
the private and the public sector and
the steps that are taken to reach that
target are fully known to this House.
It is not my intention to repeat those
figures again. However, I would like
to say that the type of arithmetical
calculation in which my usually well-
informed friend, Shri Vittal Rao
indulges in, is not applicable here to
find a correct solution of the produc-
tion that will be there in a particular
year. The basis of his argument was
that in 1956 we were able to produce
some extra. So, multiply it by five
for five years and because that falls
short of the planned target, he says
that there is something seriously
wrong. I say that this type of over-
simplification of arithmetical fractions
is not perhaps the correct way of jud-
ging the progress that is made
in a highly technical field like the
exploitation of coal.

It is axiomatic to say that a number
of preliminary steps have to be taken.
Preliminary reports have to be pre-
pared; places have to be surveyed;
machinery has to be collected. Once
all that thing is properly organised,
then the pace of progress and the
addition ‘to production are much more
rapid than the figure got by mere
multiplication by five. The effective
step that has been taken by the Gov-
ernment in giving a push to the
National Coal Development Corpora-
tion by creating an autonomous body
with fairly wide powers of executive
responsibility is in the right direction
and one can say with some confidence
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that the target in the public sector

is in all probability likely to be -

dchieved By the end of the Plan
périod.

1 am not going to recount the diffi-
edities. Some of them are known.
Only a few months back, I came to
this Parbament for enacting the Coal
Bgaring Areas (Acquisition and Deve-
lopment) Act. It wag an essential and
preparatory step to enable the Natio-
nal‘Coal Development Corporation to
get hold of those areas where coal is
aveilable because most of those areas
wiere already covered by mining leases
dnd- thie like,

%®he machinery had to be imported.
Unfartinately for us, we have still to
import quite a substantial part of
coal mning machinery. Recently,
orders have been placed in spite of
our foreign exchange difficulties and
according to those orders, we will
be getting machinery worth about
gs. 3 crores. If we take into consi-

eration the nature of the problem,
the preliminary steps that have to be
takeq and the organisation that is to
be set up, ete. it will be too hasty to
pronounce a judgment that we have
sighally failed. It is not fair to say
80.

I had promised not to burden my
speech with figures. But there is
one important matter about which the
House would undoubtedly be interes-
ted. So far as State-owned and
State-controlled collieries are concer-
ned, in 1954-55, the total output was
293 million tons and in 1957-858,
there is estimated to be an increase
of roughly seven lakh tons in this
sector alone. It is an increase of
roughly 22 per cent or 23 per cent.
The other collieries in the public see-
tor on which active work is in hand
may well be mentioned.

The meonthly production of the fol-
lowing collieries in March 1958 is
expected to be about 1.5 lakhs.

tons.
15,000

Korha—Incline Mine No. I 8,000
Korba—Mechanical quarry 35,000
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Kathara—Mine 890,000
Gldi—~Mine 16,000
Sounda—Mine 10,000
Bhurkunda~I1I Mine 5,000
Kurasia—{I Mine 5,000

Korea—I and II Mine 15,000

The increase in production m March
1958 1n any of these projects wall de=
Pend 1n some cases on our abiity to
despatch coal from that area. There-
fore, whether it is an existing colliery
or the development of a new one or
improving the workmg condition in
some ot thc earher ones, the pro~
gramme 1s well 1n hand and any mis-
m\lrmg on that score 1s not justified at
all.

17 hrs.

With regard io coal another matter
that was referred to related to the
amalgamation of collieries. This
matter has been under consideration
for quite some time I cap now say
that Government have accepted in
principle the recommendations of the
Amalgamation of Collieries Com-
mittee, and suitable steps will be taken
to implement some of these decisions,
the details of which have still to be
worked out But, so far as the princi-
Ple of amalgamation is concerned that
has been accepted by Government and
we will shortly undertake further
steps, legislative and the rest, to
mmplement and finalise the details as
to what should, for instance, be the
size of the collieries that should come
within that, what should be the upper
hmit, what should he the lower. limit
of production, what should be the
arrangement either of compulsory
acquisition or of voluntary amalgama-
tion and all that, These are matters
of detail about which final decisiors
have not yet been taken,

Criticism was made with regard to
revision of coal prices, I would not
like to prejudice the investigation that
at the moment is being undertaken
by a fairly high-powered coal pricing
committee upon which there ave
representatives, besides this Ministry,

. of other important Ministries

That will go into the emtire pictui®,
and to defend a particular rise or %o
find arguments against it, perbaps
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would embarrass the commitiee and
will not yield any particular point
except perhaps, may be, a debating
point here or there, and 1 would
resist the temptation of merely putting
torward a debating point, Suffice 1t
to say that thigs question of coal prices
about which there have been a con-
siderable amount of unrest and almost
agitation in the coal industry 1s now
bewng investigated by a committee
upon which representatives of various
Muustries concerned are represented
They have already taken the memo-
randa and evidence, if I may use that
expression, from the industry and
from the workers They have wvisited
some of the munes, and they will be
giving a report after taking every-
thing into consideration That report
would be useful to enable the Gov-
ernment to take a final decision in
that fespect,

I thought that my friend Shn Vattal
Rao would welcome that compromise
between industry and labour which
was brought about by the good offices
of my clleague, Shri Nanda, the
Labour Minister, m which by an
agreement a matter which was agitat-
ing the minds of a large section of
both the industry and labour,
and about which a case was
pending 1n the Supreme Court, was
settled. The admurable manner in
which an out-of-court agreement was
socured should have been a matter
upon which my friend Shri Vittal Rao
should have congratulated the Gov-
ernmaent, Instead of that, he rased
that as a pomt of criicism In so
far as 1t related to a revision of the
coal prices, that revision also was e
part of that agreement which was
accepted broadly by all the parties
who participated in the course of that
discussion,

Shri A, C. Goka: Has the case in
theSuprmCourtbeenwithdnwn,
or is it still pending there?

Sardar Swaran Simgh: I am not sure
83 to what is the latest position. but
the understanding was that it snould
be withdrawn. My colleague, the
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Labour Minister, has already sasd that
at 1s the intention of the Government
to enforce that agreement, and for
that purpose even if legislation is
necessary to be undertaken he samud
that he will not hesitate to undertake
legislation to that effect,

Shri A. C, Guha: When legislation
18 necessary in that respect, the sooner
1t 15 brought the better,

Sardar Swaran Singh: Then, very
naturally, this question about move-
ment of coal was raised That 1s @
matter which has been discussed from
time to time both when the Ministry
in charge of coal 13 being discussed
s also when the Railway Administra-
tion are discussed, and quite naturally
s0 The stuff itself 1s bulky The
places of production are known Our
country 1s a large one and its trans-
port resources are not fully developed
Therefore, this jig-saw  position
remains But, every effort had been
made, when the plans for develop-
ment both of coal resources as also
of railways were finalised, at the time
of the formulation of the Second Five
Year Plan to see that there should
be a co-ordinated development
between the railways and the coal
mines so that whatever 15 produced
18 moved to places of consumption,
and the object bemg to conserve and
use the linited transport resources to
the best advantage of the country.
That 15 a broad principle, and its
actual application with regard to a
particular colliery or a particular part
of the country may have yielded
results which are not quite palatable
to the people concerned, But, there
it 15, and no amount of argument can
alter it, except that i there is any
obvious imbalance anywhere or any
lop-sided sort of development a
second look could be had at that,

As this hon House is aware, this
1s one of the most important functions
and, if I may say so, a fairly difficult
function of the Coal Controller's Office,
to canalise the movement mn such a
way that the essential industries, the
Government’s requirements; the re-
quirements of the Raflways, the
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requirement of ports, the export
situation and everything is properly
«co-ordinated and the best utilisation
of the available resources is made.

8o far as training of supervisers is
concerned, I admit there has been
some delay in starting the training
centre in Andhra Pradesh. In reply
to one of the questions the other day
I did give some information, All that
I need to say at the present moment
is that we will take up this matter
further with the State Government
and we will do our best to ensure that
this training centre is started as soon
a8 it can be done, because we are
really very vitally interested ‘ in
increasing our training facilities for
that purpose,

Something has been said with
regard to the facilities that are avail-
able for the workers, That is in itself
an important subject, and if I were
to recount all that had been done,
perhaps most of my time will be
taken, The Labour Ministry, I am
sure, who are in charge of that cess
fund, would be in a better position,
and there would be a greater volume
of time also to go into detail with
regard to this aspect,

So far as the Government collieries
are concerned, we are taking steps
from time to time to improve the
working conditions and also to
provide other amenijties, and this 1is
somewhat g harsh criticism when it
is said that even in Government col-
leries the conditions are deplorable
and the like. It may be that they do
not come up to the expectations of all
of us. We naturally want to do
considerably more than what we have
been able to do, and that matter is
constantly engaging our attention. It
will be our.constant endeavour to do
our utmost to improve their working
conditions and their living conditions,

Now, Sir, a few words about the
important lignite project, and in this
respect I would point out to the
House that Shri Vittal Rao, an hon.
Member from the South, does not
appear to agree very much with twe
other hon, Members from the South,

-

. namely, Shri Ramaswami and Shri

Narasimhan. He thinks that probably
it is a wild venture and we may be
spending a great deal more. He even
produced some calculations to show
that the caloric effect of s0 much
quantity of lignite ill compares with
the caloric value or the thermal or
the heat value of the same volume .
of coal, That is correct. But it has
to be remembered that from the south
and from that area to the coal-fields
in Bihar and Raniganj, it is consider-
able distance, which even Opposition
Members cannot ignore, and it entails
difficult transport problems, Even
today we have to move considerable
quantities of coal towards that area
by sea and that means greater ex-
penditure, and some Members repre-
senting the State of Mysore justfi-
ably raised the point as to why the
entire coal for the requirements of
Bhadravati Iron and Steel Works is
not made available by rail. I cannot
make all that coal available on
account of transport difficulties,

An Hon. Member: Rs. 45 a ton.

Sardar Swaran Singh: Ves; it is
frue that these things may be costing
a little more or costing a little less,
but its availability is of vital impor-
tance, and it cannot be made available
unless it is moved to that point and
it cannot be moved without incurring
heavy additional expenditure, There-
fore, to exploit the resources that are
available there was the best under
these circumstances, and I for one
am very happy that this project was
undertaken, and I can recall with a
certain amount of pleasure the ex-
citement that I noticed in the eyes of
everyone when the Prime Minister
went there to perform the opening
ceremony of the first mine cut there.

Shri Ranga: That will be the big-
gest for the whole of the South,

Sardar Swaran Singh: Then it has
to be remembered that it is not wholly
for the purpose of raising fuel, but it
is an integrated project. Fertilisers,
briquetting plant and slso a power .
house and a thermal station are all
interconnected with this project.
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Shri Ranga: It involves defence
interests also.

Sardar Swaran Singh: There are so
many arguments in favour of it and
the House appears to be so fully con-
vinced that I need not pursue this
point further. I am sure that Shri
T. B, Vittal Rao himself has started
feeling a little guilty as to why he
raised this point,

Shri T, B. Vittal Rao: On a point of
personal clarification of the point. I
was not against the project. I asked
about the capital- investment. What
are they going to raise in relation to
the capital investment? That is Rs. 50
a ton,

Sardar Swaran Singh: Evea on that
capital calculation, we can indulge in
that exercise sometimes later when
we have a little more leisure, but all
this has been calculated and it was
found that it would be worth-while*
to have that project there both as a
centre for producing thermal power
as well as for the fertiliser plant and
the like.

Now, there is very little time left.
I have still a very important part of
my function to discharge, namely, to
say something about the steel plants
This is a subject which is so fascinat-
ing and really so much time is neces-
sary to enable me to give a complete
picture to the House that I will have
to remain content by giving only some
broad facts about the steel projects.
So far as our present foreign exchange
dificulties are concerned, it has been
explained on a mumber of occasions
by the Prime Minister, the Finance
Minister and by other Ministers deal-
ing with the economic subjects that
our foreign exchange difficulties today
are difficulties that have arisen not
on account of any extravagance Or
because we are indulging in any
spending spree but really because we
have undertaken colossal tasks for
laying down sound bases for the
development of our country.

Take, for instance, these steel
plants, They consume a very huge
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quantity of steel. They consume huge
amounts of foreign exchange which
we caa ill afford today. Even-in spite
of al. that, we are going ahead with
these projects. It is with this firm
hope that when they go into produc-
tion, this foreign exchange difficulty
with which we are faced today will
to a very great extent disappear.
That will open opportunities in this
country for manufacturing many of
the heavy machinery and other equip-
ment which is so essential for the
industrial development. We cannot
take our country to the goal of indus-
trialisation by depending on imports
of heavy machinery and the imports
of other capital goods from foreign
countries for long. As regards this
machinery, heavy or other capital
goods, even steel itself, during the
last two years or so, we had to import
to meet our requirements, whether
they are the industrial users, agricul-
tural users or for construction pur-
poses or for the purpose of other pro-
jects, and the amounts are very con-
siderable. They run into three figures
of crores almost every year. That is
the state of affairs which our country
cannot sustain. Therefore, all eyes
are naturally turned towards seeing
that these steel plants go into produc-
tion and produce the metal which is
really the answer for all develop-
ment and progress in the modern
technological stage in which the world
finds itself today.

8o far as these three steel plants
are concermed, 1 would like to give
information to the House: not that it
is new, but I would like to give a
picture which might indicate the tar-
gets as also some financial implica-
tions of these projects. By the end
of the last year, work on the three
steel projects—in Rourkela, Bhilai
and Durgapur—was well set to run
according to plan. Specifications were
finalised and orders placed for all the
main plant and machinery. With this
preparatory work finished, Govern-
ment considered that it would bde
advantageous if all the three steal
projects were brought under a unified
company management. The Rhilaf
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and Durgapur steel projects were
transterred from the 1st of April, 1957
10 the Hindustan Steel Private Lamited,
& wholly-Government owned company
formed omgnally to construct and
manage the Rourkela Steel Works.

For Rourkela, 25 German firms are
to supply plant and equpment.
Manufacture of these 13 gomng on
gccording to schedule, and the first
consignments required for the coke
oven and blast furnace have begun to
arrive Cival engineering work 1n the
sections, required for the production
of iron, 1s progressing and despite cer-
tain imtial difficulties, 1t is hoped to
commussion this department according
to sehedule. The first blast furnace
will go into production before the end
of 1958 Civil engmeering work
involved in the rolling mlls 1s large
and complicated, and there has been
some difficulty in securing contractors
with the necessary resources and
experience Nevertheless, we are try-
1ing our best by offering incentives and
such like to adhere to the target dates.

In Bhilai, the tempo of work has
been increasing and the back-log
which had been created owiwng to
some difficulties in making arrange-
ments for civil engmeering construc-
tion is expected to be made up in the
course of construction. Suitable
readjustments of the monthly pro-
grammes have been discussed with
the Soviet Chief Engineer and it is
hoped to produce iron by the end of
1958 and finished steel by the end of
1959.

17,20 hrs.
{Mn. Sexaxmr in the Chair.]
In Durgapur, the contract with the

Indian Steelworks Construction Com-

pany, is for the supply, construction
and erection of the steel plant as a
whole. Construction is proceeding
according to schedule. While con-

materials and the training of the men

required for the operation of the three

seel plunts. The important naw
berd
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Iron ore for Rourkela will be
obtained from mines to be developed’
at Barsua, 50 miles fromr the site of
the steel works Contracts have been
made for the supply and erection of
the equipment for these mines. Until
these muines are ready, it is proposed
to run the steel works with ore from
another mine in Bolani (Gua) which
1s being developed primanly for sup-
ply to Durgapur. While the munes
will have to be mechanised for large
scale operation, the nature of the
deposits 1n Bolam: 1s such that small
quantities required for the first blast
furnace m Rourkela can be moved

over the existing raillway system,
with a few mmprovements

Bhilas will draw 1its ore from
jhara, about 50 mules from the
steel works Plant and equipment for
these mines will be supplied by the
USSR. As elsewhere, the difficulty
has been with civil engineering work.
Here again, we expect to be able to

arrange for this work to be done in
time.

T

Limestone for Rourkela and Durga-
pur will be obtained rtially from
Birmitrapur and Hathibar1 which
supply the existing steel works. Fur-
ther exploration 1s going on to locate
permanent sources of supply Lime-
stone for Bhilai will be quarried from
the deposits of Nandmi (Deorjhal)
about 12 miles from the steel works.

Coal for Rourkela will come from
Bokaro|Kargah and Jhana flelds.
This was one of the points raised by
an hon. Member. The Bhilai plant is
based on a mixture of coals from
Bokaro|Kargsh, Jharia and Korba
coals. Durgaspur will use a blend of
Jharia and Raniganj coals. With the
limited resources of metallurgical coal,
these will be washed as a measure of
conservation. This was one of the
points raised by Mr. Guha. A washery
1s under construction in Kargali which
would wash the coals for Rourkela
and Bhilgi from the Bokaro and Kar-
gali flelds. Jharia coals l?
plants will be washed in,
in Dugda for which undni" haw

i
g

it



8335 Demands for Grants 13 AUGUST 1857

{Sardar Swaran Singh]
invited. The coatract with the Indian
Steelworks Construction Company
includes a washery for Durgapur. This
also answers Mr. Guha's query. The
railways are constructing new lines to
meet the demands of the steel works
for these raw materials.

Another important point about the
training of the personnel was raised.
I would like to say something briefly
About that aspect also. For the opera-
tion of the three steel plants, it is
estimated that 120 experienced engi-
neers, 1,200 qualified engineers, 10,000
skilled workers and 7,000 semi-skilled
workers would be required. Until the

" 1st of April, recruitment of engineers
was made largely through the Union
Public Service Commission. With the
transfer of the Bhilai and Durgapur
Steel projects to the Hindustan Steel
(Private) Limited, the responsibility
for recruitment has mow been taken
over by the company.

Besides 363 engineers for the con-
struction of the works, 547 engineers
have been selected to be trained to
take over ultimately the operation of
the three steel plants. 20 engineers
have returned after training in the
U.S.SR. and 11 after training in Ger-

"many. 115 engineers are now under
training in the USSR, 89 in Ger-
many and 115 in the United States.
USS.R. will train another 84 engi-
neers and 487 supervisory skilled
supervisory staff. The Ford Founda-
tion of America has made arrange-
ments with the steel works in that
country to train 900 engineers and
skilled workmen. 300 sre expected
to be trained under the Colombo Plan
in the steel works of the United
Kingdom. Some engineers will also
be trained in Canada and Australia.

Shri Ranga: How long will it take
to send these people to those coun-
tries? We seem to be taking too much
time.

Sardar Swaran Singh: We are
already sending them. That is what
sald. Some of them have actually
come back after finishing the train-
ing.

~

Demands for Grants 8336

Shri Dasappa: The hen. Minister safd
that the recruitment was taken out of
the hands of the UP.S.C. May I know

why?

Sardar Swaran Singh: UPS.C. is
unable to undertake the responsibility
for recruiting personnel for a com-

pany.
Shri Ranga: They are slow.

Sardar Swaran Singh: There is one
point about which I would like to
say something before I close. It has
been pointed out by hon. Members
that the estimates, as they now appear
with regard to the cost of the stee)
plants, are higher than the original
estimates. I would like to say some-
thing on that score. The original
estimates were, Rourkela Steel Plant
—Rs. 128 crores, Bhilai Steel Plant—
Rs. 115 crores and Durgapur Steel
Plant—Rs. 115 crores. These estimates
did not include the cost of the three
townships, two ore mines, fees to the
consultants and the cost of Indian and
foreign experts. In December last it
was stated that there had been an
increase in the estimates of the Durga-
pur and Rourkela Steel plants mainly
on account of an increase in the costs
of material and labour in the coum-
tries from which the plant is to be
imported and also owing to a seller’s
market developing in India for civil
engineering works. The Durgapur
plant was expected to cost Rs 138
crores and the Rourkela plant about
Rs. 170 crores, excluding customs duty
and contingencies. The estimates for
the Bhilai Steel plant have not yet
been revised. But, when revised,
these are bound to reflect the increased
Indian costs. We are now engaged in
revising the estimates of the Bhilal
steel plant to bring it into line with
the Rourkela and Durgapur estimates.

The content of the estimates differs

‘somewhat from plant to plant and as

such, any meticulous comparison
would be diffcult. In Bhilai, a num-
ber of things are the responaibility of
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the Government of India Making
such additions as are necessary to
bring these estimates to a somewhat
comparable basis, the Bhilai plant 18
expected to cost Rs 131 crores Thus
1s mot a firm figure because we have
not yet worked out the revised esti-
mates

These estimates, Rs 170 crores for
the Rourkela plant, Rs 138 crores for
the Durgapur plant and Rs 131 crores
for the Bhilai plant do not include
the cost of the following items town-
ship, ore mines and quarries, land,
prospecting and designing, develop-
ment of sources of water supply, power
supply faciities up to the permmeter
of the plant, personnel required for
_pueration ancludipe the_cost_of train-
ing, railway works outside the pern-
meter of the plant, personnel employed
directly by the project, customs duty,
expenditure on medical services, office
expenditure and such other ancillary
expenditure I thought, in fairness to
the House, I should make this position
clear so that the present position, as
1t obtains today, may be fully clear
to the hon House

While the capital costs given earlier
are the cost of the steel plant proper,
viz, everything within the perimeter
of the works, there are differences mn
the three steel plants in regard to
what 15 within the perimeter The
original German estimate for the
1 million ton steel plant at Rourkela
was Rs 128 crores In December,
1856, we announced an eStimate of
Rs 170 crores Two points need
eluaadation Why did Rs 128 crores
nse to Rs 170 crores and why does
the Rourkela plant cost Rs 170 crores
while the Durgapur plant, for
example, costs only Rs 138 crores

The original estimate was definitely
an under-estmate The German con-
sultants were not quoting for the
plant, but merely giving their opinion
of what it would cost to buy in the
market In doing so, they erred on
the low side in order to guard a
the possibility of their estimate
regarded by the suppliers a8 minim:
The actual market prices proved

<5
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xr\bout 30 per cent more Even so,
that British Consultants were satisfied
Eur they were reasonable under
less\pean conditions and definitely

than Amenican prices
Sy

plexhularly, the volume and com-
and \ty and cost of caivil engineering
other works was under-estimated

plf:condly, why does the Rourkela
Bhllt cost more than the Durgapur or
u\l plants> By 1ts mnature, the
desx“kela plant 1s costher It is
she‘&ned to produce flat products hke
s and plates, and for this pur-
tinu mncludes a very modern con-
e Qus strip mull The fob price of
Rs roling mlls alone of Rourkela,
mmsy orores 25 pesr)y Rs 3D orones
4 than the Bhila: rolling mulls and,
rolh?s crores more than the Durgapur
1g mlls Apart from the rolling
powe Rourkela has had to have a big
of 17 station of 75,000 kw because
the !arger consumption of power In
tion olling nulls and the quick fluctaa-
a mbetween average and peak loads,
'mcctor which limits the extent to
h power can be taken from

:'!"::{(ud and provision fdr a fertihiser

Th
acco® extra fob cost of power plant

8 ta.mt.s for Rs 3 crores These two
mc rs alone account for practically
€ whole of the difference between

Rm"'kela and the other two plants

mTthere 1s one small point and with

I will try to finish Something
oth elstud about the Salem ore and the
the . rich ores that are available in

1Sol.lth With regard to that I
wl::dhketosaythatuusmtteru
a aldy engaging our attention and
pilot experimental work has been
unde-rtaken at the Metallurgical
Research Institute at Jamshedpur and
depe, s ng upon the results of that

tur I:l'nel' progress can be made

So far as conventional methods of
man, . ture of steel are concerned,
mkemaverymenﬁllnwmterld
“dtherehunotbeenanymnwo-

made in the manufacture of

stee by electric power alons. A
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those points can be gone into and if
it i1s feasible, certatnly steps could be
taken to develop the manufacturing
capacity in the South also

I am fully aware that some points
bhave still remamned unreplied but it
1s already 5-30 pm and I do not
want to try upon your indulgence too
much I would end by saying that
we are well set towards the realisa-
tion of the targets and the achieve-
ment of targets in the production of
coal, 12 the production of lignite, 1in
the production of iron and steel, in
stniking o1, if my hon friend, Shn
K D Malaviya, 18 lucky, will be very
important land marks in the progress
of our country

Shri Narayanankutty Menon. The
hon. Mmaster who replied to the
debate in the earher occasion was
sentimental enough not to reply to

questions That 1s why didn’t ask
him questions
Mr. Speaker: It does not matter

Let bygones be bygones

Shri Narayanankutty Menon. What
18 the share of the Government of
India m the proposed rupee company
to be formed in Assam Secondly,
what action has the Government taken
after accepting the offer of USSR
of a loan of 500 mulhon roubles for
the construction of refinery?

Sardar Swaran Singh: I think about
this USSR offer of credit there 1s
some confusion There 18 an offer of
500 million roubles of foreign exchange
and it wall be available from the
year 1959-80 and I thmk thus was one
of the projects that was considered
under that head Now 1t 15 for the
Government of Indifi to consider by
mutual adjustment as to whuch are the
most appropriate projects that should
qualify for that md Some negotia-
tions are to take place within a few
woeks as to what should be the pro-
jects that should come within tha
$00 million roubles credit which will

-

18 AUGUST 1087

Demands for Grants 8340

some confusion i the mmd of my
friend, Mr Menon, on that score

Shri Narayanankuity Menon: It was
specifically mentioned in the report
that an offer of Rs 60 crores has been
made for the specific purpose of con-
structing a refinery and the Govern-
ment is

Sardar Swaran Singh: If it pleases
my hon friend, that may be said to
be superseded by what I said today
because I do not know what 1s there
in the report I have to check it up
But what I said now 18 the correct”
state of affairs

Shri Ranga: May 1 know whether
the consideration that the hon Muus-
ter has promised to give to the iron
ore that 1s to be found 11 Salem would
also be applicable to the iron ore that
13 to be found in Telengana, and
Sandur of Karnataka also? There are
heavy deposits there

Sardar Swaran Singh. I would only
hike to add that it 1s apphcable to the
iron ore that 1s found in the South of
Punjab

1 again ead by saying that iron ore
18 available in fairly large parts of
the country and our effort, as we
make progress, will be to extend our
activites to as wide a arcle as
possible To start with, we have to
select places where all the facilities
are readily available so that we do
not tackle the most difficult parts in
the beginning

Shri Narayanankutty Menon: What
about the share in the rupee com-
pany?

Shri K. D. Malaviya: I will just
state for the information of the hon.
Member that so far as the rupee com-
pany is concerned, it does not coms
in this refinery busmess The ques-
tion of setting up a refinery with that

Shyl Narayanankutly Memen: Thet
we know
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Shri K. D, Malaviya: The rupee
company i for the production of
crude oil and transportation of crude
o1l by pipelines The refinery is com-
pletely out of the scope of the preseat
discusaion, so far as the rupee com-
pany 18 concerned We are com-
pletely free to negotiate for this
refinery with whomsoever we like

Shri Narayanankutty Menon: What
is the share of Government in the
rupee company”

Shri T. B. Vittal Bao: What 1s Gov-
ernment’s share? We know all these
things We know that the refinery s
not there

8hri K. D, Malaviya: In the rupee
company, Government’s share 1s 33 per
cent The prices will be subject to
the approval of Government, and all
controls with regard to policy will be
in the hands of Government

Shri Ranga: What more does the
hon Member want? 66 per ceat 18
from outside We do not have that
money ourselves

Shri Shankariya (Mysore) In view
of the fact that two of the biggest
iron and steel companies are situated
m northern India, and three steel
plants are being started in northern
India, may 1 know what specal
reasons are assigned for not develop-
ing the iron and steel industry in the
south, particularly the Bhadravati
Iron and Steel Works on the same
scale as the Rourkela or the Bhilai or
the Durgapur plant” The necessary
facilities are there, the iron ore there
18 of the nrichest variety There 18
also electric potential to the tune of
7 lakhs kw from the Honnameradu
project on the Sharavati nver When
all these things are there, I do not
know why Government are hesitating
to develop the industry in the south,
because

Mr. S8paker: Order, order The hon
Member should not make a speech,
but only ask a question What he
wants to know is this When there
are three steel plants, why should
they not be distmbuted all over the

13 AUGUST 1957

Demands for Grants 8342

ountry, one 1 the east, one mn the
north and one in the south® That 1s
the simple point

Sardar Swaran Singh: I wish I
could do that, if 1t were something
moveable, I could take it from Bhlai

and send it to somewhere imn the
south

Mr. Speaker: That 1s not the point.

Sardar Swaran Singh: But it is a
very immovable thing Coal and iron
ore cannot easily be changed over to
another place The ore has to be
where 1t is

So far as the expansion programme
of the Bhadravati Works 1s concerned,
that expansion programme 1s already
known to hon Members, and that was
why I did not repeat it

Shri Basappa. But 1t has been cut
down from Rs 11 crores to Rs. 6
crores

Sardar Swaran Singh: The com-
plaint 1s that i1t has been cut from
Rs 11 crores to Rs 6 crores That is
not the only thing that has been cut.
There are many other things also.
After all, we have to see what the
overall resources of the country are,
and if there are any cuts, well, the
administrative Ministry may feel a
little sorry but that is the end of it
We cannot do anything more What
I mean ito say 1s that within the
resources that are available, and
having regard to the most economical
utilsation of whatever resources we
have, what has been done for the
Bhadravat: Works, 1s to my mind, very
reasonable If there 18 any concrete
suggestion or any specific point which
any hon Member has to make, I am
sure that he i1s most welcome to put
1t forward, and 1 shall examine it with
all the care, and get it examined also

1 think I owe an explanation to my
hon friend from Bombay who raised
a number of technical points relating
to the vanous steel works I wish ¥
had time to reply to them, because it
18 very interesting and also easy to
reply to them If I am not replying
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to them now, it is not because we
have not got any information on that .
score, but 1t is because of lack of time.
I extend him an invitation to have a
loock at the detailed projects reports
where all the replies are there to the
pomnts that he has raised. Even if I
were to reply, I would only read out
from those reports If he feels inter-
ested 1n any of the by-products or in
any of the other processes, he 1s most
welcome to have a look at our papers
on those points,

Mr. Speaker: I shall now put the
cut motions to vote.

All the cut motions were put and
negatwed.

Mr. Speaker: I shall now put the
Demands to vote in two groups, those
with respect to which some amounts
have already been voted upon by this
House, and the others with respect to
which no amounts have been voted
so far, and which are new items

The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper including the sums already
voted on account for the rele-
vant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
fect of Demands Nos. 78, 81, and

28"

The motion was adopted

Mr. Speaker: The question 1s:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1958, in respect of the following
heads of demands entered in the
second column thereof:—

Demands Nos. 79 and 80",

The motion was nagatived.
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[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.}.

DxMAnNp No. 78—MINISTRY Or Srem,
MiNgs anp Furp

“That a sum not exceeding
Rs. 31,15,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Ministry of Steel,
Mines and Fuel’”.

DemaAnp No, ""19—MINEs

“That a sum not exceeding
Rs. 28,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Mines'"”

DemAND No 80—EXPLORATION oF ON
AND NATURAL GaAS

“That a sum not exceeding
Rs 1,50,31,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come i1n course of pay-
ment during the year ending the
81st day of March, 19858, m respect
of ‘Exploration of O1l and Natural
Gas'",

DemanD No 81—MISCELLANEOUS

DEPARTMENTS AND OTHER ExPENDITURR

UNDER THE MINISTRY Or STEEL, MiNEs
AND Fum.

“That a sum not exceeding
Rs 585,96,93,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1888, in rupect
of ‘Miscellaneous Departments and
Other Expenditure under the
Ministty of Steel, Mines and
Fuel'".
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Dxmaxp NO.. 128--CAPITAL OUTLAY OF of payment during the year end-
THr MINISTRY Or STEXL, MINES AND ing the 31st day of March, 1858,
Fono in respect of ‘Capital Outlay of
the Ministry of Steel, Mines and
'r”
“That a sum not exceeding Fuel’”.
Rs. 1,68,6524,000 including the 1241 brs.
sums already voted on account The Lok Sabha then adjourned till
for the relevant services be grant- Eleven oy the Clock on Wednesday,
ed to the President to defray the the 14th August, 1957,

charges which will come in course



8347

DAILY DIGEST
[Tuesday, 13 August, 19¢7) *

CCLUMN
ORAL ANSWERS TO
QUESTIONS . 812567
S.Q.Nos. S bfect
829. Naga Hills Area 8125~27
830, Sacentific Civil Service 182728
832. Clash1n Lansdowne(U.P) 812833
833. Sepoy Clerks 81313—34
834. Estate Duty Act, 1953 8134~—37
835. Public Undertakings 8137~=40
836. Anti-fly Week 8140—43
837. Tata-Trombay Thermal
Stanon . . . 8143
838. O1l and  Natural Gas
Commussion 814346
839. Andaman Education Board 8146—48
840. Tax on Agricultural Income 8148—49
841. Advances Agmmt Food-
grains . 814952
843. Slum Clelnnoe 8152—s4
844. Earthquakein Assam 8154-5%
845. Road Research Insutute 815557
846. Disciplinary Proceedings 8159
848. Secats 1n Engineening Col-
leges 815760
S.N Q.Nos.
12. Pakistan Note to Security
Council 8160—63
13. Reduction an Currency Backing 8163—67
ITTEN ANSWERS TO
QUESTIONS 8167—8211
S.Q.Nos.
831. Public Undertakings Ac-
counts 8167
842. Life Insurance Corporation 8167-68
847. Welfare of Tribal People 8168

849. Conference of Commonwealth

Air Chiefs of Staff 8168-69
850. Preservation of Monuments
in Assam 8169
851. Recruitment to Defence Ser-
vices 8169-70
842. ‘Amrutara Snntanl 8170
843. Singareni Collienes . 8170-71
8 54. Sepannon of Judicisry
from Executive 8171
$84¢. Untouchability Act 817172
846. Beggars . 8172
857. Nationsl Instimxe of Buic
Education 8172-73
$8¢8. Basic Schools in Delhl 8173
839 Social Welfare Works . 8173-74

860. Ny

S e
861. Wind Power
862. Exploration of Ojl
863. Exmatlon of Petroleum at

864. Integra.ion of Bnnku
865. Gram and Mukhya Sevikas
67. Death of a Frogman

868. Delimutation of
tuencies

869 Safeguards for Mmormes

870. National Disapline Sche-
Mesin Basic Schools .

871. Imnorts from Japsn
872. State Bank of India .
873. Atala Mosque, Jaunpur

874 Loans for the Constmcmn
5f Bhuvaneshwar

875. Commonweslth Joint vaal
Xercise

896 Coal Distrbution

877 National Book Trust

878 Asiatc Saciety, Calcutta

879. Copper Requirements

881. Official Language Comnm-
sion

882. Report of Delhi (Mvnsory\
Language Commuttee

883 Railway line. between Rs~
xual and Hitaura

884 Bridges over Saia and Gomti

88S. Delhi Polytechnic .

886 Stnke by Delha School
Teachers

887. Gold Smugghng

Consts-

[0 Q Nos

61y, Junior Commussioned om-
cers

618, Hindustan Steel Ltd.
619, UNESCO Scssion

620, Trainees Under Columbo
Plan

631, Rehablhmion of F.x-Set-
vicemen .

623, Geological md Minenlo—
g;ullogmnatmm Punjab

623, NagaHostiles . .
624, American Studentsin Indu
624, T.B. Hospitalsin  Canton-

S

COLUMNS

8174
4

8174-75

8175
8175-76
8176
‘8176

8177
8177-7

8178
B328-79
8179
8179-80

8180

8180
8181
8181-82
8182
8182-83

8183
8183

8184
8184-85
818¢

8185-76
8186

8186-87
8187
8187

8188-89
8189
8189

8190
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WRITTEN ANSWERS TO
QUBS'I'I ONS—Contd.
U.S. Q. Nos.

626. Dispensary at Chachu Bazar
Trnpurs

627. Director of Education, Ma-
apur .

628. Smugghng

629. Salanes of Government
Servants

630. Post-Graduate Scholarsl'ups
in Manipur . .

631. Private Schools 1n Manipur
632. Primary Schools i1n Manipur
633. Bull-Dozer Drivers

634. Smuggling in Manipur

635 Recrustment of Assistants
636. Tours of Ministers

637. Adivasis . . . .
638. Central Excise Department,
Orissa
639. Foreign Exchange Spenht
on Tours . N
640. Investment of Life Insu-
rance Funds .
641. Construction Work at
Rourkela .
642. Aid to Kashmir .
643. Standard Vacuum ol
Company

644 Burmah Shell

64s. O1lRefineries .
646 House BuildinginTripura
647 Panel of Valuers -
648. High Court Judges

649. Assistants

650. Armed Forces Services
Conditions

6s1. Hindi Stenographers

652 Mulu-purpose School n
Andhia

653 Grants for Smem:ﬁc Re-
search

654 Andaman Islands

DAILY DIGEST

COLUMNS

8190

8191
8191-92

8192

8193
8193
8193-94
8194
8194-9¢
8195
8195
8196

8196
8197
8197-98

819g
8199

8199-200
8200
8200-01
8201
8201-02
8202-03
8203-04

'8204-05
8205~06

8206

8206
8207-08

65s. Excise Duty on Tobacco
656. Salaryof Prmary School
Teachers .

657. Oceanography
658. Influenza Epidemic

659. Scheduled Castes Employe-
es 1n Defence Depots

660 Gypsum Deposits n Tir-
uchirapalh

661. Muneral Survey1n Madras

662. Scheduled Castes Govern-
ment Employees .

PAPER LAID ON THE
TABLE

A copy of the Notification No.
S.R O 1945.,dated the 15th
June, 1957, making certain
amendments to the Medinal
and Toilet Preparations (Ex-
cise Duties) Rules, 1956,

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shn S.M. Benerjee called the
attention ofthe Mimster of
Education and Scentific
Research to the proposed
strike by the Teachers 1n
Government and  Private
Scheolsin De'hion the 20th
August, 1957.

The Minister of Statein the
Ministry of  Education
and Saentific Research
(Dr K1 Shrimali) made
a statement 1n regard thereto
and also lmd on the Table
a copy thereof

8350

COLUMNS

8208

8208
8208-06
8209

8209~10

8210
8210

8211

8211-12

8212—18

DEMANDS FOR GRANTS 82188346

Demands for Grants in respect
of the Mimstrv of Steel,
Mines and Fuel were dis-
cuyssed and votedn full. .

AGENDA FOR WEDNESDAY,

14th AUGUST, 1957

Discussion on Demands for Grant
1n respect of the Minstrv ot
Works. H~usung and Supplv





